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LOK SABHA DEBATES 2

LOK SABHA

Wednesday, November 27, 1974|
Agrahayane 6, 18968 (Saka)

The Lok Sabha met at Eleven of
the Clock

[Mr. SPeakER in the Chair)

ORAL ANSWERS TO QUESTIONS
Fifth Plan outlay for Orissa

*224, SHRI CHINTAMANI PANI-
GRAHI: Wil} the Minister of PLAN-
NING be pleased to state:

(a) whether the Orissa Government
his sent its final draft of the Fifth
Plan by now;

(b} whether this has been approv-
<d;

(¢} if so, the final outlay for Orissa
‘which hag been approved; and

(d) whelher Government propose
to lay this approved final draft on
the Tuble ¢f the House?

THE MINISTER OF PLANNING
{SHRI D, P. DHAR): (a) to (d). The
draft proposals relating to the 5th
Five Year Plan amounting to Rs. 836
crores were sub'mitted by the Gov-
ermment of Orissa in July, 1973. These
proposals were considered in the first
instance in the different working
groups consisting of the official repre-
S_entatives of the Planning Commis-
sion, the Central Ministries and the
State Government and finally with the
State Governor. The size and the
contents of the States' Fifth Plans
Including that of Orissa are present-
Iy in the process of being finalised.
Az soon as the Fifth Plan of Orissa
has been finalised, it will be laid on
the Table of the House.

M-8

SHRI CHINTAMANI] PANIGRAHI:
Mzy I know whether after all these
discussions jt has been  tentatively
decided upon that the Orissa Plan
Outlay for the period of the Fifth
Plan will stand at Rs. 836 crores or
whether it has been reduced. I want
to know that. That is my first ques-
tion,

SHRI D. P. DHAR: As I submit-
ted, Sir, the size of the plan which
the Government of Orissa submitted
to Planning Commission stood at Rs.
631,09 croroes. Alter we had discus-
sion with various working groups
Central Ministries and other concern-
ed officials it was agreed that the size
of the plan would be 567 crores and it
is where the figure stands now.

SHRI CHINTAMAN[ PANIGRAHI:
lay 1 know whether for the annual
plan 1974-75 the outlay figure was
71.44. and whether this is being fur-
ther reduced by the Planning Com-
miission? The Flanning Commission
study team which went to study
drought conditions and the present
¢ifficult economic conditions of Orissa.
Was it represented to them that  at
this stage reduction of the Plan Out-
lav of Rs. 7140 crores will place
great difficulties in the matter of
development of Orissa? I want to
know also whether the Planning Com-
mission has agreed to see that what-
ever resources can be there are given
to Orissa Government go that the
original plan outlay for 1974-75 wa
not slashed? .

May I also know whether in gpite
of the fact that more than one third
of the population of Orissa consists
of tribals and harijans and 65 per
cent of the people live below the
poverty line, the Planning Commis-
sion, in consultation with the Gov-
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ernment of Orissa have again decided
for a reduction of the plan outlay
for 1975-76? Wil]l the Planning Minis-
ter tell something about this?

SHR1 D. P. DHAR: Undoubtedly
it is true that due to constratins of
resources, certain reductions in the
annual plan have been suggested. As
a matter of fact, the Planning Com-
mission and the Ministry of Finance
jeintly discusseq the question cf re-
taining the level of expenditure at a
level which would be commensurate
with the needs of thhe State. It was,
in this context, that suggestions were
'made for the additional resource mo-
bilisation by the State. As for the
question of providing relief for the
calamities which have struck Orissa,
this matter is being discussed with
Government of Orissa and the
Government of India is trying to find
ways and means of assisting Orissa to
the best extent possible.

SHRI CHINTAMANI PANIGRAHI:
I wanted to know whether this Rs.
577 and odd crores is still tentative
and whether this includes the sub-plan
which was submitted by the Orissa
Government for the development of
tribals.

SHRI D. P. DHAR: As I submit-
ted, the figure of Rs. 150 and odd
crores which is the total plan outlay
for the Fifth Plan is tentative. But,
over and above this, Orissa will be
entitled to special assistance for the
uplift of the tribals, scheduled castes
and other backward areas.

SHRI SURENDRA  MOHANTY:
Will the hon. Minister let us know
what js going to be approximately
the per capita investment in Orissa
during the Fifth Plan and how does
it compare with other States?

SHRI D. P. DHAR: 1 apologise
that I cannot undertake this mathe-
matical exercise at short notice.

MR. SPEAKER:
-question.

This is a general
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SHRI SURENDRA MOHANTY: If
his inability an undertaking a mathe-
matical exercise is the answer to
this question, than I have not mnothing,
to ask.

SHRI D. P. DHAR: I am prepar-
ed to submit the information to the
hpon. Member. But, immediately, it
would not be available with 'me.
Just now it is not possible to com-
pare the per capita income and ex-
penditure in Orissa with the other
States.

MR. SPEAKER: He said he would
require notice.

FROF. MADHU DANDAVATE. L
shail work out mathematics for him.

SHRI D. P. DHAR:
to be rude.

I do not want.

SHRI P. GANGADEB: Sir, jn view
of #he rising prices of machinery and
other things, both imported and indi-
genous, ‘may I know from the hop.
Planning Minister as to what extemt,.
the final outlay of the Centre is ex--
pected to affect the physical targets:
in regard to Orissa State, and how
does the Minister propose to assist
the State specially to fulfil the most
essential needs like programmes of
providing all weather roads to the-
villages with a population of one
thousand and drinking water facilities.
.0 the villages by the end of the-
fifth Plan? This is very important.

SHRI D. P. DHAR: Sir, as far as
the impact of the price situation on:
the final picture of the Fifth Plan
is concerned, this is under study. ¥
would '‘mention for the information of’
the hon. Member that for the mini-
mum needs programrme which also
includes programme of -construction
of roads, rural electrification and
drinking water supply there is a
provision of Rs, 149.38 crores.

MR. SPEAKER: Mr. Halder, yow
are also interested in Orissa?

) W
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SHRI KRISHNA CHANDRA HAL-
DER: Sir: I come from West Bengal
which is adjacent to Orissa.

In wiew of the reply given by the
Minister that Rs. 149 “crores have
been provided for construction -of
roads and drinking water supply, I
would like fo know froem the hon.
Minister, what amount has been pro-
vided for provision of drinking water
in the tribal areas of Orissa.

SHRI D. P. DHAR: When I men-
tioned the figure of Rs. 149 crores
it related to the investment in the
minimum needs programme. It would
be difficult for me to place before the
House the exact geographical disburse-
ment of this investment in the State
of Orissa. But, the annual budget of
Orissa State undoubtedly reveals these
figures.

Review report on the working of
Cement Corporation of India

*¥227. SHRI BHOGENDRA JHA:
Will the Minister of INDUSTRY AND
CIVIL SUPPLIES be pleased to state:

(a) -whether the Audit Board has
submitted their review report on the
working of Cement Corporation of
India;

(b) if so, the main features thereof;
and

(c) decision taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI B. P.
MAURYA): (a) No, Sir.

(b) and (c). Do not arise.

st Wz @r o 36 qeedfw A
gfades oot o «d &7 waT 8, T
G FYS GH% 37 A FaT 537 2,
fee ® ag wfadew o1 odem 7 T
TG AT T 4Te; TAS ZT Fw Hidle & IqT
T giw fasar fae addide Ay
dar fa% gu & AT T a1aw ww

Oral Answers 6

NI wH @i g, I G@TT
g frRat @ g fs dime s
#T g famr sty 2

MR. SPEAKER: This will be treat-
ed as a suggesiion for action.

=t W= A e LEGT ng'az.',
5 ag o o0 wr Fo %7 /4T AGIET
s zrzR-fafae aar wag &, foq
ag gfadas w1 SUET |

st @Yo oo WY : =T AT &
fa=1z wdw, 1972 F gwr a1 gAY
FIHT FTHATR | AT H Z1U ARAS
§3E7 WL T weA & famars fxarar
wrgar g far fasz wiaer # 27 wfades
FV 3H G & Go G W [&T SIHAT |

31 W\I‘T\Fﬁ' AT ¢ " S1HAT FTEaT
g fo Sramler 1S F v ww &
feq #te #w & gy fay o & oM
FT I+ wiF & 9ECE H g Mg &
Hide & Soorew HIX fagorar zfe &
T I AT [T a3 § Higw
HEET NI HAAT IdWE HFE T
o

st dto dlo W @ qX &Rz ST

 yafag fagd i saeng £, s<
G QT IFTH SM&RT ST | ATSATY
T 9g & Fadid &% |

weAe wgrem - fufswz gmy 5@
FFy & AIL oW 3, a1 qg 986
%e6l qig § A fear s 1 AR ®
agr qfwma g v g

oft Wz /1 S a1 SR
qra-a5d T agr g | A% ¥ 48
T3 Arfasi F 9w A HT A |



7 Oral Answers NOVEMBER 27, 1974 Oral Answers 8

R WA : A AY §, A
y % wmm fasa o wfma

&
g !

Smuggling of Indiap Films to
Foreign Countries

+
#9229, SHRI SUKHDEQ FRASAD
VERMA:
SHRI C. K. CHANDRAP-
PAN.

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

{a) whether Government are aware
of the large scale smuggling of Indian
Films to the foreign countries;

(b) whether any top officials of the
Government are involved in  this
clapdestine trade; and

(c) if so, the steps Government
propose to take to check the smug-
gling of fitms?

Wt suTw AAeg #§ 99
A% (st wwae fog) : (3) &I,
19 73 ¥ wF, 1974 % &1 AI(Y &
I B § F1aT =S el aefr et
g 5™ 26 FATK WY F L W21
HraT foed ga08 6% )
(@) = ﬁtaﬂﬁwmﬁmrz
Sfadt s wfaril@ arga g
W H HTRITHT A Aft &

(7) o% faar sz A A9 )
W faraar g

.H}

faaow

el afge vt aegwi ®Y o & age
aardt ¥ A & fay @ @ ww

W1 ARW FoTG N7 § I ¥ IO
§ 1 TAY ¥ qwA FA1

T 3IY 9T wqEdt  ardarg wErayr
gufes ool 9T ¥H qAC @,
gufaq WAGHT QT ATGETAT AT gAY
F@ a9 gl a2 war e &
HY-519 & AU-FE] X SUITIHS
I | awAlr mARigw,  degm.
wife & fag  wfafom Jrargi agr
AFATHT HT AATQFT AT G| ey
T ¥, UICHEH TR AG( LT
T wEH AR A & 5o afes
wiwstfgl Y Fas aead  fadd
T W2 ¥ F fAg G eat
¥ durgavfearwar g 2w g ange
WA W AT g O ST aur
qQEHT ATAT W A wiaivag gagar
T It &1 aEE D HeandT weasT
fera sl ¢ F3TZT QAT A ¥ qTEqT 3T
Tqr AT H T AA T fragm A
# gxzn winfagw, 1962 ¥ wfafwm
weraw fear siar § 1

afyit  @RdtAz  A4r Afasarg
F GTET € 9§ W0E wyavye f9g-
frea ==t %1 rqremt ¥ {37 0w smgw
qreaT elrEdFT e &L wa uafai,
w1 & ofeadt wadl az aay afas-
HTE HAET G FT TA7 47A G ATAR
WO o § faq OF dUET &1 9@
R 7 Srpla 4T g 1 ey sl
faindt saranfadi #1 wovd & qevr
ARy WX T ATGH  IIHH FI |
I W ® WM 100 TR AT
| :

FACA a&d WU & fag
9 TFOX AT 20 HET ANGIAT &
fqg Wz fag § 1 =% ¥ & A
TER qHT g WX IFIT AREL, 1974
& od &on g ¥} fem 1 W
g fagwi § Wjarare ¥ G9d
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WTER X AT, dler 470 @rel fiafa-
7R BH & AW R ST A o
wely fadedt  wdarfd # aear
# afearf . fegfz ov qmax
gufaaregs faur srar &)

W.d 4T WY @ argT Jrai &
aeclt wr Qo7 aar wrorddaAi
fadsft s & fasam 1 .7 & fag
LA AM-fia gaqr FweY dW
w1y & @) fafd 3amw wav-awg 9T
famy 5% &, I vy Qe on fear
HAT &1 WA T4 IH wEHT w5, Prey
fadefy wav fafuan &1 dred aqr qend
afafafirn ®t gfaar famdt &, €= at
# =i syfeTqi &1 fgawa ¥ & awdrer
A WIQAT, A A gEch faindy
QT AT qEieT  wA@ AE @
waTa, faxi A % q9TE ¥ faug,
TR & 9 feT Gw ar gai wy
uTHTA ®T geadl 479 F o gwew,
wria & wra § & sufeddr & wmay
§ fasres faltg a1 @amar R &
form 17 fasaT, 1974 %1 wrgafa A
wrAfd gt s{nw (geim)
WOTRN 1974 W09 {har 40 1 Frafr
WIT F AN G491 359 3f7 v wg7es
7 Aa R ufafaiEr g swE
HEARYT WAl F T F o gw
wraAl ¥ fanra fmdg a1 s <39
A UETRM F TOW T 25 5T
197471 & § FHAVIAR 1% FTTx:
URAS 9T W W T T
wiwefadta i@, 1974 wegafoar

g

o gte v WA ;A
¥ AR e ¥ warar § fv swnw qiw

Fra wwE 9oL o R ondr a0f &
ww foafus § 8§ 5g wramr ImEAT £
fomy &t aEad T o faga safss
q¥F % ¥, TA s7fFdl o7 A AT o
;T E | weT wgrga Fag dragrifa
g & fodt wosrdr mfaadr a1 grg
g ar %81, o #1 srAasvr |/ WA
g1 Hgg swmarsmgar gfE A S
fwe %o &7 avz wE, § fos At &7
FEAT & 57 qeH w1 faet | fei
B O F Tad F T amTe A
ST s #1 E, 34 B ENT 20 5 fwcy
&7 qrgx faRwi & w+vaf ?

THE MINISTER QF INFORMA-
TION AND BROADCASTING (SHRI
I. K. GUJRAL): The statement laid
on the Table will make him realise
that smuggling of filmg cannot be
segregated from the overall smug-
gling as such. Filis constitute a
smaller part of the smuggling activity
which has been going on and which
has been stepped down by the firm
action taken by the Government. 1
have been able to give details about
the films seized. But for details
about the persons, he will have to
address the guestion to the minister
in chiarge of revenue intelligence, not
to 'me.

Wl gudw qAW TW : WeAd
agves, §9 qv e gem 797 47, Jfaw
wey wgiRnm ¥ 35 av 'xa wAqe-
gz feur &\ wel AT 7 A §
gt & @ead w1 O F fa
yurIus fEfmaw & faain &1
FyweT e AT § M T R
fafirs ant agy & fg sfemi O
gai ¥ sEmerwr g ¥ug ST
wrgat g fa gk & &g W Ty AWl
eiga MY, TN FAEH AL HA R
frarc g1 M agy ww N per
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g foclt osft ol &, o fen &
o ¥ 9edt af ¥, wwifs wifee wifay
IR FF agrgem, R & fam ®grw
o8I ME E | WTEER A 5 gEaw
¥ o SgqrarawTgfe gw 2w &
Sl Wl |l 9T §§ qig &t
AT SIYIT 5T &7 §IE § W w0
G gagrar  AfRdEi F f@gq@ 50
1T st Y Farwdy ¢

st wrfe &o wvw : W WA
wy fear & f& 7 a¥vC WOR &
T §, ¥ fos feedt #1 aes IR
agt wa@ §, st d AeamdNaa
) T@ER I fas aad & faems
oweA fridT €, 37 HOR 47 gradt a¥1
g, o fwedl a7 aewe s w @
1 Nt avz WE T ¥
art ¥ & 1% faq adt a7 waar g 0
aedl 1 9w Wi frgart @
frderd A mEfaae AT g W
WY 7g saTw 9§ feariz & 99, fom
# Wy gmifadw wm@r §, o v
qar W AL ¢ ZAA A EARA AR
AT 7ET #T & 7w 1 wEHT 99
W wWHFMMCRW HAT § w4
F¥ |

SHRI C. K. CHANDRAFPAN: May
1 know whether the atlention of the
Government has beep drawn to the
criticism that IMPEC—Indian Motion
Pictures Export Corporation—had
failed to promote the export of films
to countries where there was a great
demand for Indian motion pictures
and whether this induced the smug-
glerg to smuggle more films to such
countries; gnd if 5o, whether it did not
happen with the connivance of the
officials in IMPEC? The Minister said
that he could not say about the peo-
ple who were responsible for the
smuggling of films. But I think it
forms park of the question. The Mi-
nister has answered that 21 films have
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been smuggled from this' country,
Who were the people responsible for
the smuggling of ilms—producers, dis.
tributors, etc.—and have any of them
been apprehended?

SHRI 1, K. GUIRAL: The stoppage
of smuggling is the responsibility pri-
marily of revenue intelligente, They
have been able to seize some films.
As you know, recently there have been
large-scale arrests of smugglers, It
is difficult for me to say who . were
smuggling which commodities. For
that, the hon. 'member can table a
separate question. So far as IMPEC
is concerned, unfortunately, our ex-
periment has not been successful. So,
we are thinking of winding up the
IMPEC and setting up a  National
Films Development Corporation to
deal comprehensively with import and
export of filmg and other connected
activities.

st aww feslc owt : wat
we X st e odw w1 oediie
37 o1 $r Y & wrherg ag foee -
#r wredviws wwry o frarT §T @
£ & wat agiey ¥ 9w frafa §
et wer fo feem srAn Fe-
Trowm &1 #ar feafs vl 7 @
foem WA aTAWA AT feer
BARqHT  FIOTLAR F A9 A OEI-
ooz grav ar ag ow it aerr
¥ oEUH wgaen?

WTR W Ag §RME ¥
am & a1 wearg ~ 4 § s garr
FEHE A | )

§ =0 www feo swmt 2 oGz o
IEM g fogr 3@ & 99 g
2
MR. SPEAKER: It does not arise

out of the main qQuestion. The minis-

ter only said that tihey are thinking
of establishing such a corporation.
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SHRI INDRAJIT GUPTA: The Mi-
nister ig trying to convince the House
that smuggling of films is only a part
of the larger operation of smuggling
in general. May I remind him that
in the last session ip reply to a ques-
tion of mine, he has admitteg that
several printg of the well known film
“Bobby"—I do not know whether you
have seen it....

MR. SPEAKER: You do not give
me any time to see any film.

SHRI ATAL BIHARI VAJPAYEE:
‘There is no session in the night.

MR. SPEAKER:
deprived of it.

1 am absolutely

SHRI INDRAJIT GUPTA: Several
prints of this film were sent from here
to U.K. openly opn the plea that they
were being sent for colour processing.
But then it was found that the film
has beep originally filmed in colour
in India itself. On this plea, these
prints were sent to London and from
there somebody or other managed to
smuggle them to other countries. This
is a case which has got nothing to do
‘with the ordinary process of smug-
gling. Somebody must have been
responsible for this. Wag any inquiry
held and has it been established as to
who was responsible for it, for send-
ing copies of thig film out on a false
pretext to another country from where
they were diverted to by smuggling
elsewiere? What steps were taken
to probe into the whole mattey and
-what has been found out?

SHRI I. K, GUJRAL: In my reply
1o 'my hon. friend’s question jn the
last session, 1 had said that the mo-
ment we learnt agbout it we sent the
case for inquiry to revenue intelli-
gence. They are looking into it. We
have heard from them that they are
getting at it. We have not received
their report.

SHR1 INDRAJIT GUPTA: This
‘happened long ago. Who could pos-
aibly have sent these films out openly?
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SHRI I. K. GUJRAL; The only
thing possible was to bring it to the
notice of revenue intelligence for
inquiry. How do they proceed and
how long they will take, I cannot pos-
sibly vouch for.

SHRI INDRAJIT GUPTA: How did
you come to know about it?

SHRI 1. K. GUJRAL: I read it im
the newspapers. As soon as the news
appeared in the papers that the film
had been smuggleq to South Africa,
we took cognisance of it and on the
basis of tnat we started proceeding
immediately. We took it up with re-
venue intelligence. An inguiry is be-
ing held. The case has not been fina-
lised as yet. I can assure my hon.
friend thatl we are trying to get at
the bottom of every such issue when-
ever it comes to our notice. Some
film wag smuggled to Afghanistan also,
The moment we learnt about it, we
sent ap Officer from Were and per-
suaded the Afghan Government to
confiscate the film. They have also
launched prosecution against one of
their local smugglers who wag invol-
ved in this.

SHRI R. S. PANDEY: The IMPEC
was constituted in order to regulate
the export of films to other countries.
The hon. Minister has just now stated
that Government's experience with
IMPEC was not satisfactory and they
wanted to shift to another agency for
the purpose oy regulation. What was
the actual exeprience of Government
with IMPEC? 1 would like to draw
this attention to the statement of Shri
Tariq al:o. He categorically stated
that the producers are involved in
smuggling films outside and we have
lost creores and crores and are losing
money even nNow.

SHRI S. A. SHAMIM: Shri Tariq
has also been charged with smuggling.

SHRI 1 K. GUJRAL: Our experi-
ence with IMPEC is unfortunate as
they have lost 5 substantial amount
of money in their operations. As the
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outgoing Chairman had asked ws, we
have also held a preliminary inquiry
into the working of IMPEC. The
result of the inquiry ig being looked
into because it needs a further probe,

SHRI R. S. PANDEY: What other
agency are Government going to con-
stitute?

SHRI I. K. GUJRAL: Details are
being studieq as to what these deals
were, how IMPEC lost so much mo-
ney, whether the deals were bona fide
and so on.

SHRI BHOGENDRA JHA: There
are six or seven questions en the same
subject. Why not club them all to-
gether?

MR. SPEAKER: They are not
completely identical.

SHRI N. K. P. SALVE: Is it true
that against Shri Tariq, charges, inter
alig, of abetting smuggling had been
made and on that Govermment was
making some inquiry againgt him? If
so, is this also tne duty of revenue
intelligene to find out specifically who
are the people who ley him down and
who abetted smuggling?

SHRI 1. XK. GUJRAL: Some com-
plaints  about the functioning of
IMPEC were made and as I  said
just now, a preliminary inquiry has
been held. The inquiry report is
being examined and whatever follows
from our study, I will decide later.

SHRI S. A. SHAMIM; Is it 5 fact
that Mr. Tariq, the ex-Chairman of
IMPEC, has levelleg charges against
the Ministry of Foreign Trade, the
S.T.C. and, of course, the Ministry
of Information and Broadcasting that
they saw to it that IMPEC did not
function as it should have and one
of the reasons that it failed to achieve
its objective was that alj the Minis-
tries combined dig not allow IMPEC
Chairman to function properly?

SHRI I. K. GUJRAL: It is a fact
that the former Chairman did make
such a statement., But I would say
that it wag a statement which was not
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corroborated by facts at all. The
preliminary inquiry whida has been
held bears evidence to the contrary.

MR. SPEAKER: We should pass
on to the next Question now,

Take over of distribution of
Feature films

*230. SHRI B. S. BHAURA:
SHRI VAYALAR RAVI.

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) whether Government have
decided to take over the distribution
of feature films in the country; and

(b) if so, the main features thereof
and steps being taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM

BIR SINHA): (a) and (b). The ques-
tion of canalisation of film distribu--

tion is under consideration.
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SHRI VAYALAR RAVI: Every-
body knows that the film distribution
in the film indusiry as such is a
source of black money. The film dis-
tributors are also involved in turning
black money into white and also in
generating black money. This is one
of the main sources of black money.
With this background, I would like to
know from the hon. Minister, as they
have entered into export and import
trade of feature films, do the Govern-
ment propose to help new producers
also? There are many new producers
coming in with less money with the
aid of banks and the F.F.C. Do the
Government propose to examine the
proposal of instituting its own dis-
tribution system?

SHRI I. K. GUJRAL: This question
has been motivated by many reasons.
One of the reasons is that we do wish
to raise funds which could form the
nucleus of the Film Fund so that the
film producers could be supported
from that Fund. The second reason
is that unhealthy practices which
have crept in could be pushed out.
Thirdly, the film distribution i1s the
centre, the heart, of the entire film
industry operations. Once we are in
a position to canalise it, perhaps, we
wil] be able to create a healthier
atmosphere in the film industry as a
whole,
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SHRI 1. K. GUJRAL: It is fortu-
nate that Shri Vajpayee and myself
agree on something, Omne of the rea-
sons or the motives for this new
scheme to canalise the films is this, so
that we are in a position to force the
cxhibitors to show better fllms also,
Otherwise, it becomeg very difficult for
us to force them. I quite agree with
him that there is need for g conside-
rably larger number of cinemas. 1
have said here once that the total
number of cinemas in India at the
moment is about 8,000 only. Com-
pared to this, the Soviet Union, for
instance, which is having one-fourth
¢f pur population has 140,000 cinemas.
The number of cinemas in India is
much fewer than what it should be.
1 am for having more cinemas. Xor-
‘tunately, some. State Governments
have moved in the matter and they
have set up Corporations. But one
‘thing I can assure my hon. friend,
Shri Vajpayee, and that is that, when
the canalisation scheme comes into
operation, one of the basic motives of
the schemes would be to see to it
that better films are shown through
‘the existing cinemas.
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MR, SPEAKER: This question relates
to taking over and nol production.
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SHRI DINEN BHATTACHARYYA:
It is good that the Government is
taking steps to canalise the distribu-
tion of feature films., Ig it a fac. that
the West Bengal Government is pres-
sing the Central Government to come
forward with a positive and concrete
help, especially financial help, go that
they may procure better films where
the talented persons have to move out
from West Bengal to get their chance
in other States?

SHRI VASANT SATHE: Equally
irrelevant.

SHRI DINEN BHATTACHARYYA:
1t is quite relevant. It is a question
of distribution of films.

SHRI 1. K. GUJRAL: It is a fact
that the fllm indus.ry has been in
difficulties for a long time and the
Government of India had appointed a
committee to look into the problems.
Now a joint Steering Group has been
set up with the West Bengal Gov-
ernment and the Government of India
to sort out those problems which the
Bengal film industry is facing. Now,
the basic issue 1s where the Bengal
film production suffers from availa-
hility of funds, unless those funds are
available, the erisis in the film indus-
try both in terms of availability of
funds and in terms of guality of pro-
duction will never be resolved.

SHRI K. LAKKAPPA: [ commend
the hon. Minister for {aking steps to
help the film industry. But adequate
steps have not been taken for the
development of film industry in
the regiona] languages. In the south
powerful cine producers in link with
the smugglers are opersting in a diffe-
rent direction and in view of this and
to tone up the film industry and put
it on a rational basis and to encourage
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the regional film industry, will the
Government consider the complete
take-over of the film distribution as
well as the cinema houses which have
been constructied at a fabulous cost
in league with the smugglers?

SHRI 1. K. GUJRAL: In so far as
film exhibition is concerned, it is a
State subject and it is for the State
Governments to decide whether they
want to take over the cinema houses
or not. It is not in our area. So far
as the distribution is concerned, 1
have already enunciated our policy.
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Sale of Fake Tickets for Film Star
Cricket Match held in New Delhi

®231. S8HRI BIRENDER SINGH
RAO: Wi]] the Minister of INFORMA-

TION AND BROADCASTING be
pleased to state:

(a) whether it hag come 1o the
notice of Government that fake
tickets were sold during the film star
cricket 'match held in New  Delhi
recently in aid of the Prime Minister's
Relief Fund;

(b} if so, the number of fake lickets
seized by Government; and

{¢} whether any arrests have been
made by Government and the action
taken in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCATING (SHRI DHARAM
BIR SINHA): (a) Yes, Sir.

(b) 727 fake tickets of Rs. 10 deno-
mination were seized by Police,
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(c) Eight persons were arrested.
The case is pending investigation with
the Police,

SHRI BIRENDER SINGH RAO:
The Minister stated that as many as
727 fake tickets were seized. This
shows how large number of fake tic-
kets were there. In view of all this
may I know the pnet gain made by
Prime Minister's’ Relief Fund out of
this show and total expenditure in-
curred? ,

SHRI DHARAM BIR SINHA: It is
true that there were fake tickets and
the Police were able to apprehend th
culprits. According to tneé confessions
made by them, they said, thousand
fake tickets of Rs 10 they were able
to print, by taking photographs of the
advance tickets being sold. And I
think it is a compliment to the Delhi
Police that they were able to nab
them on the same evening. So far as

the figure which the hon. Member
wan'ed is concerned, we were able to
net Rs. 279790 through our sale of
tickets and the expenditure was Rs.
18.500. This of course is the appro-
Ximate expenditure and it will have to
be audited by auditors. Additionally
another amount of a lakh of rupees
was given by one film organisation
end there is another amount of Rs.
30,000 by other film personalities,

SHRI BIRENDER SINGH RAO:
Who paid the expenditure on the film
stars who attended the show on
account of their journey and their
stay in Delhi? What Hlm personali-
ties Statewise have been introduced
on the television when such a large
number of stars had atiended the same
without fear of MISA? 1Is it also a
fact that the film stars did not demand
the fare or any money for their jour-
ney and lor their siay in Delhi?

NOVEMBER 27, 1974

Orui Arswers 24

SHRI DHARAM BIR SINHA: I
gave the figure of Rs. 13,150/-. This
was the expenditure that was incur-
red out of the money raised, namely,
Rs. 2,78,790/-. Of course, we got the
cooperation from many organisations
including the Film Federation of India
and also the firm which sponso.red
the match and who paid for the air
travel and hotel expenditure of the
film stars who came,

The name of the firm is Delhi Bot-
Itling Company. So far as the T.V.
interview i concerned, the members
would have 3y sense of humour and
that the film stars have also a sense
of humour,

SHRI VASANT SATHE: May 1
know whether, in view of the existing
standards of our real cricket the Gav-
ernment would consider substituting
the film stars cricket in place of the
real cricker or faked cricket? You
Mmay alsa coliect more maney by this,

SHRI DHARAM BIR SINHA:
Since this was a film Star cricke! the
tickets pave maney  to us.  Some
people also raiseq money for us. We
should alsp appreciate the efforts
made to raise monev for a worthy
cause ‘hrough the cricket match. But,
of course. this wac no crivkel as a
sport.
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SHRI S. M. BANERJEE: Sir I
would like to know, since this cricket
match resulted in collection of funds
for a very good cause whether the
same Ministry wouid also try to have
an open air parliamentary debate to
show the people how effectively they
function in this House.

MR. SPEAKER: I wounder what
effec. it will have. 1 think that will
have a good restraining influence,

SHRT S. A, SHAMIM: Sir, is it
a fact tha: m2ny of the film stars
whao have participated in this cricket
match have been charged with tux
evasicn and have been openly charg-
ed with trading in black money? When
they had been invited and when they
got. themselves photographed with the
President, does it not give them the
respectutiliy which they are not ar-
dinarily entstied 1o 1 would like
to know whether promotlion of such
cricket mateiies will  not adversely
affect pubiic morality in this country
and whe.her such practices merely for
the collection of a sum of Rs. ? lakhs
should not be given up?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L K. GUJRAL): Sir, although I am
surprised, I regret that my hon.
friend has not seen this in the correct
perspective,

SHRI S. A, SHAMIM:
get it,

I did not

Does not the fact that Ra; Kapoor,
Dilip Kumar ang other people who
have been charged that they have
been charged that they have been
evading tax, have been tax evadors,
get themselves photographed and play
cricket matches that give them the
respectability which they are not
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entitted to? Where is the question of
perspective in this?

SHRI I. K. GUJRAL: My friend
brings in individual names. This is
neither wise nor correct. He just
forgets this point, when he asks ques-
tions. He is advising others to have
a code of conduct. I wish he had fol-
lowed the same when he went and
had his entertainment with Haji
Mastan., (Interruptions).

SHRI S. A, SHAMIM: On a pote
of personal explanation. When the
hon. Minister makes this accusation, he
forgets that before I came to Parlia-
ment and even while I am a Member
of Parliament 1 was and I happen to
be a journalist bv profession. It is
the job of a journalist to meat any-
bady. anybedy, to fine out the truth,
1o find out the truth that the Minis-
ters have been taking money from
Haji Mastan, to find out the truth that
Congress Chief Ministers have been
taking money from Haji Mastan and
Haji Mastan has beep financing films
and he has been attending premiers.
(Interruptions).
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SHRI1 S. A, SHAMIM: 1 have found
out the truth from Haji Mastan. He
has put all of you in the docks,
{Interruptions),
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SHRI 1. K. GUJRAL: I do not
know of any film premier where I
have gone I do not normally go to
any premier. 1 do not know why he
is making a wild allegation  against
me I thought my friend had enough
sense of huhour that when he makes
allegationg he should inform me be-
forehand, give prior intimation to me.
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SHRI S. A. SHAMIM: I am entitled
to meet anybody to find out the truth.

SHRI JYOTIRMOY BOSU:**

MR. SPEAKER: I am not allowing
you. I have not called you. Please
sit down. I have not called him, He
is speaking without my permission.

DR. KAILAS: You should not let
this go on record.

SHRI S. A. SHAMIM: There
an article. ...

SHRI I. K. GUJRAL: May I reply
to him?

MR. SPEAKER: I have not allowed
him. He was speaking without my
permission.

was

WRITTEN ANSWERS TO QUES-
TIONS

Setting up of Advance Mineral
Development in Madhya Pradesh

*222, SHRI R, V., BADE: Will the
Minister of SCIENCE AND TECHNO-
LOGY be pleased to state:

(a) whether Government propose to
establish an Advance Mineral Deve-
lopment Laboratory in Madhya Pra-
desh; and

(b) if so,
proposal?

THE MINISTER OF INDUSTRY
AND CIVIL SUPPLIES AND SC-
IENCE AND TECHNOLOGY (SHRI
T. A. PAI): (a) No, Sir,

(b) Does not arise.

Survey regarding growth of Film
Indusiry on Regional basis

©223. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of IN-
FORMATION AND BROADCASTING
‘be pleased to state:

(a) whether any survey has been
made by the Ministry to estimate
the growth of the Film Industry on
ftegional basis;

(b) if so, which is the region that

the outlines of the
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is far behind in comparison to other
regions; and

(¢) the reasons for the closure of
many West Bengal film studios in the
last few years? ;

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI I, K.
GUJARAL): (a) No Sir.

(b) Does not arise,

(¢) The West Bengal film industry
was in precarious condition in 1971
and some studio owners closed down
their studios.
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 ®*Not recorded.
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Recruitment of P.R.Os, for Apex and
Divisiona] Offices of C.M.A.

*226. SHR] K. SURYANARAYANA:
Will the Minister of ENERGY be
pleased to state:

(a) whether a large number of
Public Relation Officers have recently
been recruited for the Apex and
Divisional Oifices of the Coal Mines
Authority’ Ltd.; and

(b) if so, their number and scales
of pay?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF.
SIDDHESHWAR PRASAD): (a) and
(b). Four Public Relation Officers in
the scale of pay of Rs. 1100—1600 have
been appointed in the Apex and Divi-
sicnal Offices of the Coal Mines Autho-
rity.

Post of Commissioner for Schednled
Castes and Scheduled Tribes

*228. SHRI P. M. SAYEED: Wwill
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the post of Commis-
sioner for Scheduled Castes and
Scheduled Tribes, created wunder
Article 338 of the Constitution
remained unfilled from August, 1970
to July, 1871; and

(b) if so, the reasons for keeping
this constitutional office unfilled for
such a long time?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, DE-
PARTMENT OF PERSONNEL AND
ADMINISTRATIVE REFORMS AND
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS (SHRI OM MEHTA):
{a) and (b), The previous Commis-

sioner relinquished the charge of the:
office on 21st September, 1970. In
accordance with the recommendations
made by the Parliamentary Commit-
tee on Welfare of Scheduled Castes
and Scheduled Tribes, the post was
to be filled by a person wel] known
for his Bympathies and active interest
in the welfare of Scheduleq Castes
and Scheduled Tribes. The name of
Shri Shankarrag Mane, was fnalised
0a 13th July, 1971 after taking into
consideration the recommendationg of
the Parliamentary Committee. He was
informed of his selection on 14th July,
1971. He accepted the offer and joined
on 31st July, 1971

Setting up of ; Plant to manufacture
Nitric Acid

*232. SHRI SHRIKISHAN MODI:

SHRI PURUSHOTTAM
KAKODKAR:

Will the Minister of INDUSTRY
AND CIVIL SUPPLIES be pieased to
state:

(a) whether Government are con-
sidering to set up another Plant to
manufacture nitric acid in the Public
Sector;

(b) if so. whether Government's
attention has been drawn to the need
of three nitric acid plants to meet the
shortage of essential drugs;

(c) whether Government have
taken any final decision in the mat-
ter;

(d) whether nitric acig is produced
by one Plant only at present; and

(e) what is its production as com-
pared to its capacity?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL, SUPPLIES (SHRI B. P
MAURYA): (a) Yes, Sir. Govern-
ment have approval of the establish-
ment of a 750 tonne per day nitric
acid plant by the Fertiliser Corpors-
tion of India under the Trombay ex-
pansion programme, They are also-
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considering the expansion of the con-
centrated nitric acid plant at Trombay
from the present capacily wof 20,000
ionnes to 30,000 tonnes per annum.

(b) and (c). No other proposal is
under consideration. The Fertiliser
Corporation of India have been asked
10 meet the nitric acid requirements.
In the meantime, import of interme-
diateg from nitric acid for making
essential drugs is being allowed,

(d) Nitric acid is produced by 8
plants mainly for captive use {or mak-
ing fertiliser and explosives. How-
ever, only the Trombay unit of the
Fertiliser Corporation of India produc-
es concentrated nitric acid.

(e) The production of concentrated
nitric acid at Trombay hag been 5,730
ionnes in 1972-73 and 4,856 tonnes in
1973-74 as against the installed capa-
city of 20,000 tonneg per annum. Dur-
ing the current year upto October 31,
1974, production has been 3,510 tonnea.
It is expected that production at the
Trombay plant will increase substan-
tially by February, 1875,

Tele-Communication Services in
N.E. Circle

*333. SHRI BISWANARAYAN
SHASTRI: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether the tele-communication
services in the N, E, Circle is the
poorest in the country;

(b) if so, the facts thereof; and
{¢) the steps takepn to improve the
services in that region?

THE MINISTER OF COMMUNICA-
- TIONS (DR, SHANKER DAYAL
‘SHARMA): (a) No, Sir.

(b) Does not arise.

(c) A statement is laid on the table
of the Tlouse,
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Statement

The existing tele-communication ser-
vices in North Eastern Circle sre pri-
marily provided on Microwave Sys-
tems linking Tinsukia-Dibrugarh~Jor-
hat-Tezpur-Shillong-Gauhati, Beyond
Shillong the system is extended to
Coochbehar, Tiger Hill, Katihar and
thereon to Calcutta. Multi-channel
VHF links have also been provided
on (1) Shillong-Silchar (2) Shillong-
Agarthala (3) Dibrugarh-Duliajan (4)
Turra-Coochbehar (5) Silchar-Aizal
(6) Jourhat-North Lakhimpur routes.
In addition, a number of H, F. stations
are also in operation in North Eastern
Circle. b

Work is going on the establish-
ment of Microwave systems on Jorhat-
Dimapur-Kohima.Imphal gnd $hillang-
Silchar-Agarthala routes, A broad
band Microwave system has also been
planned for linking the Eastern area
to Calcutta.

Apart from the Microwavel VHF
network, there s a wide net work of
open wire Lines in this avea connect-
ing several placeg and carrier, tele-
graph ang trur telephone systems
operate o, these lines.

There are 203 Public Call Offices
and 507 Combined Offices existing at
present in the North Easterp Circle.
These exclude the Public Call Offices
at exchange stations which accept
Trunk Calls. The P&T Department is
following a liberalized policy in pro-
vision of Public Call Offices and Com-
bined offices in undeveloped and Hilly
areas under which, subject to certain
conditions, these facilities are provid-
ed even on loss.

Subscriber Trunk Dialling facility
has been provided between Shillong
and Gauhati, An 800 line Trunk Auto-
matic Exchange hag also been plan-
ned at Shillong during the 5th Plan.
STD service to other places would be
considered on the basis of traffic
potentiality and automatization of ex-
changes. Shillong, Tezpur, Imphal,
Kohima ang Acgarthala are proposed
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to ‘be cobnected for Subscriber Trunk
Dialling esmong themselves and also
to Caleutta and Delhi on the commis-
sioning of wideband Microwave link
between Shillong and Calcutta some-
time during the VIth Plan period.
There are two telex exchanges in the
North Eastern Circle; one at Gauhoati
with a capacity of 100 lines and the
other at Shillong with a capacily of 20
lines. Projects have also been sanc-
tioned for the installation of telex ex-
changes at Dibrugarh, Imphal, Agar-
thala ang Jorhat. Orders for equip-
ments have also been placed.

At present 180 telephone exchanges
are working in the North Eastern Cir-
cle out of which 142 are automatic
exchanges. The total equipped capa-

_.city of these exchanges is 30930 lines

and 24592 direct exchanges lines (in-

. cluding junctions to PBX(s) are work-

ing.

Expansion programmes during 1J74-
75, 1975-76 and 1976-77 are underway
for the main exchange at Gauhati.
Expansion programme of 1000 lines
{or the main exchange at Shillong has
been completed in July, 1974. Besides
these, expansion programmes for cet-
tein MAX-II, MAX-III and Manual
exchanges have also been approved.
The Manual exchanges in the princi-
pal towns Dibrugarh, Jorhat, Imphal
and Agarthala are ulso programmed
to be automatised.

There were 33 trunk Cenires with
24 trunk boards working in the North
astern Circle on 31st March, 1974
hese arc proposed to be increased to
6 centres with 153 trunk boards at
he end of the 5th Plan.

There are three Telegraph Traflic
divisions with Headquarters at Gau-
iati, Shillong and Jorhat; 9 Depart-
nental Telegraph offices, two of which
wre under gazetted charge and over
00 combined offices in the North
fastern Circle. Owing to difficult
errain- several telegraph circuits are
srovided on Microwave systems con-
lecting major stations as well as on

2711 LS—2.
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radio links. A number of wireleas
morse circuits are also existing bet-
ween certain stations in this area,

Mail Box thieves ijp Delhi

%234. SHRI PRABODH CHANDRA:
SHRI YAMUNA PRASAD
MANDAL:

Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether Delhi Police has
recently unearthed a gang of ‘mail
box thieves’ in Delhi and also
recovered cheques and drafts from
them;

(b) if so, the names of the culprits;
and

(c) the modus operandi of
gang?

this

THE MINISTER OF COMMUNICA-
TIONS (DR, SHANKER DAYAL
SHARMA): (a) Delhi Police detected
miscreants breaking open the letter
box planted outside Janpath Sub-Post
Office on the night between 11/12th
October, 1874 ang in al] recovered 562
letters etc. posted by the public, some
of which conieined cheques.

(b) The Police have apprehended
(i) Shri Saimuddin
(ii) Shri Lalit Kumar
in this case.
(c) The modus operandi in the inst-
ant case was that the culprits came in
a 3-Wheeler Scooter and removed the

letters ete. from the said Letter Box
by breaking open its lock.

Development of a Gas Carburettor
and Regulators to run Cars

+235. SHRI S. N. MISRA: Will the
Minister of INDUSTRY AND CIVIL
SUPPLIES be pleased to state:

(a) whether Government have seen
press reports that one Shri Bhupinder-
pal has developed a Gas Carburettor
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or gas or a combination of both; and

. (b) i so,  whether Government
propose to make use of its know-how
and make it popular to save petroleum
in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI A. C.
GEORGE): (a) Yes, Sir.

(b) Government has not been ad-
vised of the features of this device.
Ag such it ig difficult at this stage to
prejudge the steps that may be con-
sidered necessary after testing.

Indla’s concern on CIA activities in
the Country

*236. SHRI BIREN ENGTL
SHRI C. K. CHANDRAPPAN:

Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the Prime Minister
warned in the meeting of Congress
MPs on the 11th September about
forces inside and outside the
country working against the national
objective;

(b) whether the US Ambassador to
India warned the US Secretary of
State that CIA activities in Chile had
confirmed the “worst suspicions and
genuine fears” of Mrs. Gandhi about
American policy in India;

(c) whether the Indian Ambassador
in USA said that he knew of no CIA's
activities of significance in India and
later clarified it by saying that he was
ngt aware of India’s undue concern
about CIA activities; and

:(d) the reaction of Government in
the matter?

THE MINISTER OF HOME AF-
FAIRS (8HRI K. BRAHMANANDA
REDDY): (a) While speaking to
Congress MPs, the Prime Minister ref-
erred to the present difficult eco-
nomic situation as also tp the forces
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(b) Government 'have seen some-

- press reports about a cable reportedly

sent to Washington by the U8, 4
Ambassador to India in this regard,

(c) and (d). At a meeting with the
Us press on the 13th September, 1074
the Indian Ambassador in Washington
asked whether there was in India,.
large scale subversive CIA activity
against the Government of India, To
this, he replied that India was strong
enough, stable enough and big enough
to ensure that no foreign intelligence
agency was allowed to engage in any
large scale subversive activity in the
country. He added that he had been.
assured by the US Secretary of State
that if any such instances were"
brought to his notice such people
would be withdrawn within 24 hours.

Hunt for Antiques Smuggler

#3237, SHRI D. K. PANDA: Will
the Minister of HOME AFFAIRS be

pleased top state:

(a) whether Delhi Police has taken
any steps to hunt antiques smuggler
who abandoned over 30 rare pieces.
in the thickets of Upper Ridge, near
Sardar Patel Marg, New Delhi; and

(b) if so, the results thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS,
DEPARTMENT OF PERSONNEL AND- «
ADMINISTRATIVE REFORMS AND
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS (SHRI OM MEHTA):
{a) and (b). Yes, Sir. 35 and not 30
antique pleces were found abandoned.
Messages were sent to the Police all
over India giving specificationg of the
antiques found and requesting themr
to let the Delhi Police know it any

tor, Museum, Delhj also for his opl-
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nion. “In spite of these efforts, no clue
hiis ‘been found g0 far regarding the’
place of theft of the pieces or the cul-
prits.
Showing of Bhojpuri Film on
‘Delhi T.V.

*238. KUMARI KAMLA KUMARI:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state whether Government propose to
show & Bhojpuri Film on T.V. from

Delhi station at least once in three
months?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
1 K. GUJRAL): Bho)jpuri films, along
with other regional films, will be
shown on Delhi T.V,, as and when
suitable filmg are available.

Post of Legal Remembrancer in
Chandigarh

*239. SHRI MUKHTIAR SINGH
MALIK: Will the Minister of HOME
AFFAIRS be pleased to state whether
there is any proposal under Govern-
ment's consideration to appoint an
ofticer of the higher judicial service of
Haryana|Punjab working as District]
Additional District Judges to the post
of Legal Remembrancer in the Union
territory of Chandigarh?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS,
DEPARTMENT OF PERSONNEL AND
ADMINISTRTIVE REFORMS AND
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI OM MEHTA):
Normally an officer of lower judicial
service is appointed to this post, but
1 the incumbent is promoted to higher
judicial service in hig parent State
and his continuance as Legal

emembrancer is comaidered necessary
n public interest, he iz alloweq the
pay he would have drawn in his
parent State. In view of the size of
the Union Territory and the nature

of duties and responsibilities attach-
ed to the post it ig not considered
necessary tp appoint to the post an
officer, who' is already a District or
Additional District Judge.

Activities of CLA. in India

*240. SHRI S. M. BANERJEE. Will
the Minister of HOME AFFAIRS be
pleased fo state:

(a) whether his attention has been
drawn to the various statements
issued by the political leaders regard-
Eg net-work of C.LA. activities in

dia;

(b) if so, what steps have been
taken to suppress these activities;

(c) whether this matter has been

taken up with the U.S. Government;
and

(d) if so, the reaction of U.S, Gov-
ernment thereto?

THE MINISTER OF HOME AF-
FAIRS (SHRI K. BRAHMANANDA
REDDY): (a) to (d). Government
have seen press reports regarding
the statements made by various poli-
tical leaders about the alleged C.IA.
activities in India.

Utmost vigilance is constantly
maintained in regard to the activities
of foreign intelligence agencies, includ-
ing the CIA,

The U.S. Secretary of State has
assured the Indian Ambassador in
Washington that if instances of Ame-
rican Officials or other Americans
under the control of the United States
Government engaging themselves in
political activity in India are brought
to his notice, such persons would be
withdrawn from India within 24
hours,
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Change in the Status of Jammu and
Kashmir

*242, SHRIMATI SAVITRI
SHYAM:

SHRI NARENDRA SINGH:

Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Sheikh Abdullah has
threatened Government of India of
a revolution in Jammu and Kastrmir
if his demands for an independent
Kashmir was not acceded to;

(b) whether he has given such
threats in the past also;

(c) if so, the steps being taken by
Government against him and his
party for anti-national activities; and

(d) the outcome of the talks with
Sheikh Abdullah regarding {future
set-up in Jammu and Kashmir?

THE MINISTER OF IICME AF-
FAIRS (SHRI K. BRAHMANANDA
REDDY): (a) and (b)., Government
have not received any such threat in
the recent pasl

(e¢) Does not anse.

{d) The discussions with Sheikh
Abdullah are still continuing.

Modifications in India’s Nuclear
Programme

*243, SHRI NAWAL KISHORE
SHARMA: Will the Minister of
ATOMIC ENERGY be pleased to
state: j."

(a) whether Government propose
to modify its nuclear programme as
a result of the visit of the US.
Secretary of State to India; and

(b) if so, the reasons therefor?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-

NOVEMBER 21, 1974  Written Answers .= 40

TER OF ELECTRONICS AND

MINISTER OF SPACE (SHRIMATI

INDIRA GANDHI): (a) No, Sir.

(b) Does not arise,

Postal Services in Calcutta

*244. SHRI INDRAJIT GUPTA:
SHRI AJIT KUMAR SAHA:

Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether he is aware of a
serious deterioration of postal services
in Calcutta, resulting in accumulation
of vast quantities of undelivered
postal articles and inordinate delay
in transit of mail between Calcutta
and Delhi;

{b) if so, the reasons for this state
of affairs;

(c) whether thousands of tele-
grams are being despatched by post,
and the senders are eligible for
compensation; and

(d) the remedial action taken so
far to restore normalcy?

THE MINISTER OF COMMUNICA.
TIONS (DR, SHANKER DAYAL
SHARMA): (u) Yvs, Sir; there was
such an accumulation which has since
been cleared.

(b) the accumulation wag due to
‘Go Slow’ tactics by a section of the
staff, heavy absenteeism and limited
fundg for O.T. expenditure.

(c) Exciuding about 6,900 telegrams
posted between 5th October, 1974 and
Tth October. 1974 due to damage of
the coaxial calle and 4,500 telegrams
posted between the 23rd and 25th in
the Pooja festival season, only about
2,500 telegrams (forming 1.9 per cent
of the total Caleutta Delhi traffic of
5,300 telegrams a day) were posted.
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(The senders are not eligible for com-
pensation),
:&) Postal

The Postmaster-General, Calcutta
appointed lower grade officials on ap-
proved list a8 temporary sorters. Short
duty sorters were aléo appoinieg and
O.T. duty on restricted basis was per-
mitted. Additional funds were placed
at the disposal of the Circie. Besides,
supervision was augmenteg by deput-
ing officers from the office of the Post-
master-General, Calcutta.

Telegraphs,

1. Telegraphists under deputation t2
training clasg were temporarily diver-
ted to work on the circuits.

2. To combat the hesvy absenteeism
on Sundays and Holidays, more staff
was brought on duty on thoge days.

3. A 'few additiona] teleprinter cir-
cuits were provided by the side of the
public counter to expedite trans-
mission of booked telegrams on Na-
tional routes, cutting down delay and
congestion al the circulation point.

4. Routing pattern of telegraph
trafic was modifieq and direct work-
ing introduced wherever possible to
reduce transit trafic in the Central
Telegraph Office, Calcutta.

Looting of Peirol Pumps in the
Capital

2201. SHRI - MOHINDER SINGH
GILL: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the total number of petrol
pumps looted in the Capital during
the last one year;

(b) the total amount involved and
the number of culprits apprehended;
and ]

! (e) how many of them were from
; amongst the local bag characters and
i how many belonged fo = inter-state

42

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F, H. MOHSIN): (a) 13 petrol
pumps were looted during the Jast one
Yyear, that is, from 1st November, 1973
to 31st October, 1974,

(b) The total amount involved is
Rs. 13915 and five culprits were ap-
prehended.

{c) All the five culprits were loca)
bag characters.

Missing Boy of Shri J, P. Baushik

2202. SHRI SARJOO PANDEY:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether his attention has been
drawn to a press report in a local
Hindi daily dated the 30th September,
1974 that Delhi Police hag not taken
any action to trace the missing boy of
Shri J. P. Kaushik during the last one
Yyear; and

(b) if so, the action being taken in
this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) The news-
item appeared on 30th October, 1974
and not on 30th September, 1974 It
is incorrect that the police did not take
any action.

(b) A case FIR. No. 402 dated 31st
October, 1973 under section 365 IPC
PS Srinivaspuri was registered and
investigation thereof was taken over
by SI. IiC P.P, Okhla, who made en-
quiries ang searched for the missing
boy as well as the culprits but no clue
could be found. The investigation of
the case was thereafter entrusted to
Special Staff South District who apart
from interrogating a number of sus-
pects/persong also made secret enquir-
ies at Jamia Millia College, Jama
Masjid .Area, Churiwalan, etc., but the
boy could not be traced. The case is
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still under the investigation with the
Special Staff South Distt, New Dethi.
Efforts are afoot to trace out the boy
and the culprits,

Planning of Expenditure by Coal
Mineg Authority

2203. SHRI VEKARIA: Wil the
Minister of ENERGY be pleased to
state:

(a) whether the Coal Mines Autho-
rity has been asked to take advance
action involving an expenditure of
Rs, 225 crores;

(b) amount earmarked out of that
towards modernisation of coal mines;
and

{¢) whether this will relieve coal
ghortage in the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF.
SIDDHESHWAR PRASAD): (a) The
proposal of the Coal Mineg Authority
for investment towards advance action
involving an expenditure of Rs, 225
crores during 1974.75 and 1875-76 has
beep, gpproved by Government.

‘(b) No specific amount has been
earmarked towards modernisation of

caoal mines. bt

{e) Yes, Sir. '
Brain Drain

2205. SHRI VASANT  SATHE:

Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

- (8) whether there is sudden spurt
in applicafion for passports from tech-
nically qualified persons such as farm-
seientists, engineers, nurses to oil rich
countries of West Asia and many
senfor scientists are migrating to ac-
cept highly paid jobs in Iran and
mwﬂnhmmu

' (b) whether the Sclentists Pool
mmmmm

Nwﬂnltofthat:mmcudm_
fic and Industrial Research is burst- -
ing at the seams for want of adequate '
and proper employment outlets; and

(e) if so, the action proposed to be
taken to check this brain drain? 2

THE MINISTER ‘OF INDUSTRY
AND CIVIL SUPFPLIES AND MINIS-
TER OF SCIENCE AND TECHNO-
LOGY (SHRI T. A. PAI): (a) The in-
formation ig being collected and will
be furnished in due course.

(b) The Scientists Pool was initiat-
ed in 1858 and the position of the
Scientists Pool as on 31st October,
1978 and 31st October, 1874 iz given
below:—

31-10-3973 31-10-1974

Persons joined. " 4315 4634
Persons left on sec-

uring employment in

India. . . . 4138

Persons working . 468 480

(c) The Government have constant-
ly been striving to generate employ-
ment for qualified Scientists and Tech-
nologists etc. and a statement show-
Ing measures taken is attached.

Statement

(1) A monthly “Technical Man-
power Bulletin” is published
giving particulars of persons
who are available for employ-
ment, about 3,000 coples of the
Bulletin are distributed free to
the various employing organisar.
tions to facilitate utilization of
such persons.

(2) Suitable candidateg are recom-
mended in response fo require-
ments potified to the CSIR by
employers and recruiting bodies.

(8). The CSIR also scrutinises ad-
vertisements appearing in im-
' portant newspapers and malkes.

recommendation of registranty

with appropriste qualifications
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for noulidmtm I'llnlt these

aﬁvnﬁumt:

44_) Research Fellowships are offered

by the CSIR, UGC, ICMR, etc.

(5) Research Schemes in Universit-

jes and other institutions are
financed by different agencies

and thus generate employment,

The Scientiste’ Pool Scheme
operated by the CSIR provide
temporary placement to scient-
1sts, technologists, etc. with high
academic records.

(7) The scheme is supernumerary

£8)

<8)

'10)

an

L
[
i

appointments is in operation for
quick absorption of highly qua-
lifieq scientists and technolo-
gists,

The Planning Commission made
an allocation of Rs, 45.85 crores
for employment of educated un-
employed during the year 1973-
74, Besideg g programme of
‘Half-a-Million Jobs' for edu-
cated unemployed was started
in 1973-74 with a central budget
of Rs. 100 crores. This pro-
gram hes generated employment
to about 2,85 lakhs persons.

An amount of Rs. 23 crores was
earmarked by the Planning
Commission for allocation to
State Governments and Union
Territories in 1973-74 for for-
mulating special employment
programmes for which the
States will have to coniribute
another Rs. 23 crores. The pro-
gramme has generated employ-
ment for over two laks persans
plus 133|56 lakhs man-days,

In 1874.75 the Planning Com-
mission has made an allocation
of Rs. 40 crores for employment

promotion programmes.

Financial assistance is rendered
by nationalised Banks to enter-
prising unewployed persons,

lﬂ)sclmﬂsb, engineers ang techno-
logists are encouraged to set up

(13)

(14)

their own enterpriges. The
Public Sector Banks provide the
total capital needed for such
ventures,

Industrial Co-operatives formed
by scien engineers, techno-
logists, etc. with. specific projects
in view would be entitled 10 a
Government contribution to the
equity capital to the extent of
three timeg t‘be‘,miul sub-
scribed to by the partners. In
addition, State Governments
would also provide facilities
like infra-structure, Rent sub-
sidy in deserving cases; jincen-
tives like exemption for a period
from Sales.Tiax Octroi, elec-
tricity duty, etc.

Incentives are being offered to
employers in the private and
co-operative sectors to employ
scientists, engineers, etc. The
Government would provide in-
centives 1o the extent of 50 per
cent of the salary subject to a
ceiling e.g. Rs. 400 (Salary) for
engineering degree holders,
Rs. 250 (salary) for Post-gradu-
ates in Science—for 3 period of
one year to employers who offer
jobs tp scientists, engineers, ctc.

(15) The UGC has also taken a num-

(18)

ber of measures to improve faci-
lities, salary scales and working
conditions, to attract a reason-
able proportion of our men and
women of high intellectual
ability to the teaching pro-
fession.

The Union Public Service Com-
misgion and most of the State
Public Service Commissions
have agreed to treat Indian
sciepntists and  technologists
whose particulars appear in Na-
tional Register as ‘Personal
Contact’ candidates for gll posts
advertised by them, The Union
Public Service Commission have
also made arrangements for in-
terviewing Indian sclentists and
‘technologists abroad for posts
in India,
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(17) Provision for payment of travel
grant to scientists and their
families who, an their selection
for appointment in research ins-
titutions in India may give
undertaking to serve those ins-
titutions for a minimum period
of three years,

Tourist Traffic to Eastern ang North
Eastern Region

2206. SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether some of the areag in
West Bengal have been thrown open
to foreign tourists without correspond-
ing steps being taken to simplify ad-
ministrative procedure as to encourage
foreign tourists;

'(b) whether as a result of this, the
foreigp tourist traffic has not shown
any appreciable increase even though
the Eastern and North Eastern parts
of India abound in places of scenic
beauty; and

(c) if so, whether guitable steps
would be taken to encourage foreign
tourists to visit this region of the coun-
try?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
{SHRI F. H, MOHSIN): (8) It was
decided in August, 1974 to allow fore-
ign tourists to visit Darjeeling town
without permita under the Foreigners
1 liwwtricted Areas) Order, 1983, for
siuy upto 15 days provided they travel
by wr to and from Bagdogra en-route
1o Darjeeling.

2 (b) and (c). Since the relaxation
svas mmade only in August, 1974, it &
fo0 early fp asssesg its impact on

Nlegal transactions in forelgn ex--
change by Foreign Missionariss

2207. SHRI DEVINDER SINGH
GARCHA: Will the PRIME MINIS--
TER be pleased to state:

(a) the number of foreign missipn-
arieg rounded up so far in various-
parts of the country for their involve-

" ment in irregular foreign exchange

transactions; and

,(b) what is the length of their stay
in India and to which country they
belonz to?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS,
DEPARTMENT OF PERSONNEL AND-
ADMINISTRATIVE REFORMS AND
DEPARTMENT OF PARLIAMENT-
ARY AFFAIRS (SHRI OM MEHTA):
(a) and (b). During the last iwo
vears twgo cases of alleged contraven-
tion of the Foreign Exchange Regula-
tios Act involving individual foreign
missionaries have been registered by
the Directorate of Enforcement. Both
these individuals are reported to be
Americans. One of them is stated to
be residing in India for a long time
and the qther is stated to be normal-
ty reaiding outside India.
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Applications from Orissa for Indus-
trial Licences

2209. SHRI P, GANGADEB: Will
the Minister of INDUSTRY AND
CIVIL SUPPLIES be pleased to state:

(a) total number of applications
received for grant of industrial licen-
ces for various industries in Orissa
upto November, 19874; and

(b) the number out of them which
have beep disposed off?

THE MINISTER OF STATE IN
THE MINISTRY OR INDUSTRY AND
CIVIL SUPPLIES (SHRI B. P
MAURYA): (a) and (b). The total
number of applications for Industrial
Licences from the State of Orissa re-
ceived and dispased of during 1974
upto 18th November 1974 ere 42 and
28 rewpéctively.’

sC

Disconnection of the Telephones
of Smugglerg

2210. SHRI K, M. MADHUKAR:

SHRI SHRIKRISHNA
AGRAWAL:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether Government have taken
any steps to disconnect telephone
cunnections of smugglers who have
been detained under MISA and of
otherg who help them:

(b) if so, the facts thereof; and

{e) the number of telephones dis-
connected  State-wise with their
names?

THE MINISTER OF (OMMUNI-
CATICNS (DR SHANKER DAYAL
SHARMA}: (a) and (b). Action to
disconnect telephones can be taken
only under the Indian Telegraph Act
which permits disconnections for un-
authorised use. Wheneverr such un-
authorised connections are detected
among subscribers detained under
MISA they are disconnected.

(¢} The number of telephones dis-
connected under these provisions

is
being cmpiled.

Production of Scooters by Allwyn
Metal Works, Hyderabad

2211. SHRI ARVIND M, PATEL:
Will the Minister of INDUSTRY

AND CIVIL SUPPLIES be pieased to
state:

(a) whether Aliwyn Metal Works,
Hyderabad will start the production of
scooters by the middle of 1975;

(b) the target of annual production
of gcooters;

(c) whether the company has enter-

ed into collaboratiop agreement with
any foreign company; and

(d) if so, the name of such foreign
company and country?
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THE MINISTER OF STATE IN THE  Implementation of Distelit Plane tn
MINISTRY OF INDUSTRY AND ~ Orism ;i
CIVIL SUPPLIES (SHR1I A, C. : e T
GEORGE): (a) Mls. Hyderabad 2213. SHRI ANADI CHARAN DAS:

Allwyn Metal Works expect to start
the production of scooters by August/
‘September, ‘1975,

(b) The initial annual production
target of 12,000 scooters is likely to-be
achieved by July, 1876. The Com-
Ppany expect to achieve production up-
to their licensed capacity of 24,000

~scooters per year by July, 1977,

(¢) No, Sir,
(d) Does not arise.

“Scooter Tyres against Scooter Re-
gistration Books

2212, SHRI M. M. JOSEPH: Will
the Minister of INDUSTRY AND
CIVIL SUPPLIES be pleased to state:

(a) whether one scooter tyre per
‘scooter will be available to the con-
sumers against scooter registration
books from the dealers after every
six months; and

(b) if so, the retail prices of the
“tyres and tubes respectively?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL. SUPPLIES (SHRI B. P.
MAURAYA): (a) and (b). There is
‘no wtatutory contro]l imposed by Cen-
“tral Government on distribution and
prices of tyres including scooter tyres.
‘However, some of the State Govern-
-menfs have issued control grders re-
gulafing the distribution of tyres and
4t i the function of State Govern-
‘ment agencies to mske arrangements
for sctual distribution wheréver .con-

SHRI P. GANGADEB,

Will the Minister of PLANNING be
Pleased to state: :

(a) whether any progresy has been
made in the implementation of gistrict
plans in Orissa;

(b) it so, the facts thereof; and

(c) the funds provided for the
purpose?

THE MINISTER OF STATE IN THE.
MINISTRY OF PLANNING (SHRI
VIDYA CHARAN SHUKHLA): (a)
and (b). No distriet plan has so far
been formulated i, Orissa. How-
ever, plans for the districts of Ganjam
and Sambalpur are under preparation.

(c) Does not arise.

“Procedure laid down for Union
Ministers for obtaining informa.
tion from States”

2214. SHRI D. B. CHANDRA
GOWDA,;

SHRI GAJADHAR MAJHI:

Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Uniop Ministerg have
been asked to route all their reguests
for information from the State Gov-
ernmentg through the concerned Cen-
tral Ministers;

(b) whetiher the Union Ministries
have been asking information directly
from the concerned departments in
the State by-passing the Chief Minijs-
ters; and s :

(c) whether certai, Chief Ministers
have complained to the Centre about
it and i¢ so, the procedure laid down
in this regard? , _

THE DEPUTY MINISTER IN THE

‘MINISTRY OF HOME  AFFAIRS
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(SHBI !' _H. HDRGIN) (a)
to (c): . No, Sir Hiwever, it came
to notice that communications had at
timeg been addressed direct to district
authorities to elicit information or ob-
taning comments on pettions, memo-
rials ete. without bringing the State
Government into the picture, which
was against establisheq policy. The
instructiony regarding correspondence
with the State Government, were
therefore, reiterated to the Central
Ministries. But it was said that in
case of extreme urgency, communi-
cations could be addressed to district
authoritieg directly while bringing the
State Government into the picture
either simultaneously or soon after.

‘Training of Engineering Supervisors

2215. PROF. NARAIN CHAND

PARASHAR: Will the

Minster of COMMUNICATIONg be
pleased to state:

{a) whether some candidates who
were selectej as Engineering Supervi-
sors from amongst the Telephone Ope-
rators working in Punjab Circle in
1972 and who were allocated to Guja-
rat Circle, have not since been sent
for training: and

(b) if so, the likely date by which
they would be sent for training?

THE MINISTER OF COMMUNICA-
TIONS (DR, SHANKAR DAYAL
SHARMA): (a) Some Telephone
‘Opeartors working in Punjab Circle
were pelected as Engineering Super-
visors ageinst 1972 vacancies and al-
lotted to Gujarat Circle. Resulg of
these candidategs were declareq on
4th June, 1974. Pre-training formali-
ties have been completed for al] these
candidates, Some of the candidiates
have already been deputed for tramn-
"ln“ .

(b) Rest of candidateg will be deput-
ed for {raining shortly.
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Bandhg in the Country

2217. SHRIMATI ROZA DESH-
PANDE: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) in how many places Bandhs’
took place since September to Nov-
ember, 1074 and reasons for these
Bandhs;

(b) how many pecple were arrest-
ed during pre-Bandh days; and

(c) how many were arrested under
mmnminthhmud'
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THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHR1] F. H. MOHSIN): (a)
to (¢). According to the information
received from the Government of
Karnataka 7 ‘Bundhs’ took place dur-
ing the period over various issues
like rising prices. aleged corruption
and mal-administration, demand for
ap X-ray plant for a local hospital
ang support for the Bihar agitation.
No pre-bundh arest or arrest under
MISA or DIR in that regard hag been
reported by the State Government.

According to the Andaman and Ni-
cobar Administration there was oné
Bundh’ in the territory during the
period over various issueg concerning
labour. There was however no pre-
bundh arrest or arrest under MISA

or DIR in that regard.

The Governments of Haryana, Hima-
chal Pradesh, Manipur, Punjab and
the Union Teritory Administrations of
Arunachal  Pradesh, Chandigarh,
Dadra and Nagar Haveli. Goa, Daman
& Diu, Lakshadweep and Pondicherry
have not reported any ‘Bundh' during
the period. The requisite information
is awaited from the other State Gov-
ernments and Union Territory Admi-

nistrations.

Impact of the drive against smug-
eling and black money on Film
Industry

2218. SHRI DHAMANKAR: Will the
Minister of INFORMATION AND

BROADCASTING be pleased to state:

(a) what hag been the immediate
iinpact of drive against smuggling
and black money on the production,
Aistribution and exhibition sectors
of Indian Film Industry; and

(b) the steps taken to check smug-
gling of films out of the country to
gain foreign currency fllegally?

. 7THE DEPUTY MINISTER IN THE
)nms’mvormromnonm
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BROADCASTING (SHRI DHARAM
BIR SINHA): <a) Governmeng beli-
ves that recent measures taken agai-
inst smugglers and black-money gpe- .
rators will have a healthy effect on
all sectors of economy, including the
film industry.

(b) Some of the steps taken by the
Government to prevent smuggling of
goods, including Indian films, out of
the country, are Systematic collection
and follow-up of information, tighten-
ing of preventive measures and in-
tensifying patrols along the coastline
and land frontirers, and interception
of suspected vessels and vehicles. Re-
cently, the Customs Act has been
further amended to provide for severe
punishment for smuggling offences
and to strengthen the law.

Patents releasrd by CSIR Labora-
tories for Commercial Purposes

2219, SHR] D. P. JADEJA: Will
the Minister of SCIENCE AND TE-
CHNOLOGY be pleased to state’

(a) the number of patents released
by the laboratories of the Council of
Scientific and Industria) Research for
commercial purposes during 1972-73
and 1973-74; and

(b) the amount realisedq during
these years from Commercial Organi-
sations ag royalty?

THE MINISTER OF INDUSTRY
AND CIVIL SUPPLIES ANpD MINIS-
TER OF SCIENCE AND TECHNO-
L:)GY (SHRI T. A. PAI): (a) and
(b).

1972-73  1973-74

Paterts released . 120 126

Amount of Royalties
realised. Rs 17-927 Rs. 13- 403

lakhs lakhs




Instructions to States and Central
about- Continuing and New Projects

4220, SHRI C. K, JAFER SHARIEF:
Will the Minister of PLANNING be
pleased to state:

(a) whether Planning Commission
has written to all the State Govern-
menig and the Central Ministries to
submit complete details about cost
benefits, investment and production
data for all the continuing projects;

(b) whether Centre have also asked
thern to send detaileq schemes re-
garding new projects; and

(¢) if so, the main features of the
schemes  furnished by Karnataka
State?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHR1
VIDYA CHARAN SHUKHLA): (a)
and (b). Yes Sir.

(c) The draft proposais for  the
Annuai Plan 1975-76 on the basis of
the guidelines issued by the Plan-
ning Commission which include sub-
mission of the data in regard to pro-
jects/programmes mentioned in parts
{a) ang (b)Y of the question, have yet
lo be submitted by the Government
of Karnalaka for consideration.

Machivnery frop- Bussia for Obra
Thermal Fower Pant

2221, SHR] N. E. HORQO: Will the
Minister of ENGERY be pleased to
stute:

(a) whether any outdated machi-
nery had been sent to India by the
Soviet Union for the Obra Thermal
Power Plant; and

(b) if so, the particilarg thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF.
g"_fDDHESHWAR PRASAD): (a) Ne,

ir.

‘b) Does not srige.
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Progress of Small Seale Industries

2222. SARDAR SWARAN SINGH
SOKHI: Will the Mipister of INDUS-
TRY AND CIVIL SUPPLIES be
pleased to state:

(a) the progress so far made by the
small scale industries in the country,
State-wise; and

(b) whether the Government pro-
pose to review its previous policy and
begin giving machinery on hire-pur-
chase basis through the National
Small Industries Corporationy Limited
to the Re-Rolling mills, sanctioned by
the State Governments in the year
1970 (prior to the policy zdopted
under the smal] scale industries)?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIl. SUPPLIES (SHRI A. P
SHARMA): (a) No reliable state-wise
data on production, employment, in-
vestment etc. in the small scale sector
are at present available. The national
census of small industries carried cut
recently 1s expected to give informa-
tion on these aspects. The number
of small scale units registered on volun-
tary basis with the industries Direc-
torates over a  period of years has
shown a markedq increase in numbers
ag detailed below:

Number of units re-
gistered with State
Direcrerares of Indus-
tries as at the end of

Name of States

1965 1973
Andrra Pradesh . 3,965 39',2';2
Assam . 5 . 554 4.012
Bihar . . . 1,077 :.4.91§
Gujarat . . - 5:943 22,789
Haryana " ; T 13,418
Himachal Pradesh ., @ 7,624
Jermmu & Kashmir . 749 2,105

‘@Data for Haryana and Himachal Pradesh included under Punjab.
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Number of units

registered  with
Name of States  State Directorates
of Industries as
at the end of

1965 1970
Kerala 5 . 2437 15,939
Madhya Pradesh . 3,466 29,375
Maharashtra . s 21,106 35,762
Manipur. " * _ 1,048
Meghalaya . . —_ 357
Kamataka . . 4.445 12,447

Nagaland . . — 485
Orissa . . . 1,554 5,258
Punjab . ., 19,396@ 35,658
Rajasthan . i 5,629 18,428
Tamil Nadu . . 5,819 40,218
Uttar Pradesh 11,456 41,203
Tripura . - 5 —_— 428
West Bengal : 9,243 42,993

Arunachal Pradesh ., - 45
Chandigarh . . - 493
Dadra & Nagar Haveli — "182
Delhi . . 3 4,670 12,026
Goa . i ’ 66 1,200
Mizoram, . a - 116
Pondicherry . . 196 518
104,771 408,308

@Daty for Haryana and Himachal
Pradesh included under Punjab.

(b) According to the policy laid
down by the Ministry of Steel, new
units in the field of re-rolling mills
are discouraged due to shortage of
billets and re-rollable scraps. As and

NOVEMBER 27, 1074
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when thig - policy is reviewed the Na-

tional Smali Industries Corporation

will consider applications for pur-

chmofmchlnerynnlh]:e-mm.
basis in this industry,

Increase in price of Newsprint sup-
plied by NEPA Mills

2223. SHRI G. Y. KRISHNAN. wilt
the Minister of INDUSTRY AND

" CIVIL SUPPLIES be pleased to state:

(a) whether the Indian Langusges
Newspapers Association (ILNA) has
expressed grave concern over the 66
per cent increase in the price of news-
print supplied by the NEPA mills; and

(b) if so, the reaction of the Gov-
ernment thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI B. P.
MAURYA): (a) The Indian Langu-
ages Newspapers Association ig report-
ed to have expressed concerned over
the recent increase in the price of
NEPA Newsprint. The Association,
however, appreciated that some incre-
ase in price was inevitable in con-
sonance with the increase jn the cost
of production.

(b) The selling price of newsprint
produced by the NEPA Mills hag been
revised in order to offset the increases:
in the cost of production of news-
print.

Issue of Licences to Orissa vis-a-vis
Other States

2224, SHRI SHYAM SUNDER
MOHAPATRA: Will the Minister of
INDUSTRY AND CIVIL SUPPLIES
be pleased to state:

(a) the number of licences granted
to Orissa for the year 1874-75 so far;

(b) the names of the places where
they are likely to be located; and

(c) what is the comparative esti-
mate with other Eastern States, Maha~
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m MINISTER OF s'm'm IN THE

MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI B. P.
MAURYA): (a) During the period
January~-September 1974, 7 industrial

licences were granted 1or settins up:

of industries in Orissa. .

{(b) These industrial licences were
granted for location of industries in
districts o¢ Mayurbhanj, Koraput, Cut-
tack, Ganjam and Dhanakanal of
Orissa.

{c) A BStatement ig attached.

Statement

Statement showing the comparative
figures of industrial licences issued to
Mahgrashtra, Punjab and the Eastern
States:

Name of No, of ]uences issued
State during Jan.—
Sept. 1974
Maharashtra 184
Punjab 31
West Bengal 68
Bihar 19
Orissa T
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Half-a-Milllop  Jobs Programme for
West Bengal

2226, SHRI M. S. PURTY: Will.
the Minister of PLANNING be plea-
sed to state;

(a) whether Rs. 1.50 crore were
sanctioned for West Bengal during
1873-74 for Half-a-million jobs pro-
gramme; and

(b) if so, the work so far under the
programme dong in the State, district-
wise, and the results achieved?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI.
VIDYA CHARAN SHUKLA): (a)
Under the Half-a-Million Jobs Pro-
gramme 1973-74, a ceiling amount of
Rs. 15 crores was indicated toc the
Government of West Bengal for vari-
ous schemes with the employment
potentia] of 1,26,140. The amount of
Central assistance actually released
during the year was Rs. 7.75 crores.

(b} On the basis o information, an
expenditure of Rs . 3.88 crores had
been incurred by the State Govern-
ment upto the end of March, 1874
leaving a balance amount of Rs. 3.87
croreg in Hand. Employment opport—
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unities were created under the Pro-
gramme for 41,133 persons. Three
broag categories of ghcemes were
implemented, namely, self-employ-
ment schemes, training schemes and
subsidised employ'ment sdhemes., These
schemes did not contain any district-
wise  allocations. Data of results
achieved under the Programme dis-
trict-wise is thercfore, not a availa-
ble,

Industrial Estates and Shedy in
Tripura

2227. SHRI S. N. SINGH DEO: wWill
the Minister of INDUSTRY AND
CIVIL SUPPLIES be plensed ‘o slute!

(a) whether Rs. 13.16 lakhs has
been sanctioned to Government of
Tripura for incdustrial estates &nd
sheds in the State;

() if so, the names of the indus-
triul estates and the sheds that have
come uplo date: and

(c) the outiines of the prosi:
furtcer  indevsirial estates and  the
sheds in the State?

TrIE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL  SUPPLIES (SHR1 A P,
SHARMA): (a) As against an out-
lay of Rs. 8.3§ lakhg provided in the
Fcurty Plan peried for development
of industiral estates in Tripura, the
expenditure incurred at the end of
the Fourth Plan :s estimated to be
Rs. 13.16 lakés.

(b) Two industrial estateg at Arun-
dhuti Nagar and Udaipur with 25
sheds and 9 sheds each respectively
have come up so far. Another estate
at Kumarghat is under construction,

(¢) During the Fifth Five Yecr Plan
the Btate Government hag proposed
to set up a new indusirial estate at
Nimbak (Agartala), expansion of ex-
isting industrial estates and develop-
ment of industrial areas at Teliamura,
Ambassa and Santirbazar.

Half-a-Million Jobs Programme  in -

2228, SHRI SAKTI KUMAR SAR-
KAR: Will the Minister of PLANNING
be pleased to state:

(a) the amount so far sanctioned
for North Eastern Region, State-wise,
for Half-a-million Jobs Programme;
and

(b) the main features of the work
done so far State-wise, and the results
achieved?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
VIDYA CHARAN SHUKLA); (a)
The amounts sanctioned under the
Half-a-Million Jobg Programme 1873-
74 to the States of North Eastern Re-
gion, are given below gtate-wise:

State Amount sanctioned

(Rs. lakhs)
1. Assam 148 35
2. Manipwn 30.30
3. Meghalaya 20.00
4. Nagaland 6.20
5. Tripura 30.00
6. Mizoram 4.32
7. Arunachal Pradesh Nil*

{b) In the above States, 3 broad
categories of echemes have been ima-
plemenied under the Half-a-Million
Johs Programme. These are (i) self-
employment schemes in the flelds of
Small industry, services, trade and
commerce taken up on the basis of
minfmum Government financial sup-
port by way of essential training costs
and soft loans for provision of seed
capital/margin money assistance So
ag io enable the progpective entre-
preneurs io mobilise institutional fin-
ance to the 'maximum extent possible
through proper involvement of pub-
lic sector banks and other financial
institutions; (ii) training-cum-stipen-
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diary employment schemes, dovetailed
with the programmeg to be taken up
in the first year of the Fifth Five
Year Plan; and (iii) employment in-
centive schemes for subsidised em-
ployment, in the private sector, of
certain categories of the educated un-
employed to ensure increaseg produc-
tivity amd better quality of products
on the one hand, and to provide neces-
sary on-the-job and in-plant training
to the educated unemployed on the

ether, fhereby creating circumstances
for therr absorption either in the
iraining units or elsewhere.

On the basis of latest reportg in
lhand, the amounts released, expen-
diture incurred, balance in hand and
the employment generated under this
Programme upto the end of March,
1874 in the States of North-Eastern
Region, is given below State-wise:

Amounts re- Expenditure  Balunce in Emplovment
Sl Suate leased in incurred upto  hand as on gene: ated
No. 1973-74 31-3-74 31-3-1974 UpLo 31-3-74

(Rs. 5) (Rs. lakhs) (Rs. lakhs) (Nos.,
1 Assam . . 7468 5727 17 41 8,855
2z Manipur . ., 20- 88 19° 50 138 392
3 Meghalaya 5-00 399 1-01 622
4 Nagaland | i . 503 4'98 30 1 522
&5 Tripura , o ‘ 1760 18-02 (—0 42 1,713
6 Mizoram . . 292 1-06 1-86 103
7 Arynachal Pralesh A Nil Nil

* Arunachal Pradesh did not take up any scheme under this Programme.

Fire in I.N.A. Colony, New Delhi

2229. SHRI VARKEY GEORGE:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether many shops Wwere
destroyed due to a heavy fire in LN.A.
Colony, New Delhi on 2nd November,
1974;

(b) if so, the number of shops des-
troyed, the total estimated loss and
the cause of fire; and

(¢) whether Government intend to
give monetary help to the sufferers
nd if so, to what extent?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
SHRI F. H. MOHSIN): (a)

711 LS—3

seen the reports in wvarious

to (c). Yes, Sir. 40 shops were des-
troyed and 26 shops were partially
affecteq in the fire which broke out
on 2nd November, 1974 in the I.N.A.
Colony Market, New Delhi The sup-
posed cause of fire is electric shert
cireuit. The ‘estimated loss due to
fire may not be more then 6 to 7
lakhs. The question of giving mone-
tary help to the sufferers is under
consideration.

Goverament Offielals involved in
Foreign Currency Rackeis
2230. SHRI CHANDRA SHEKHAR

SINGH:
SHRIMATI SAVITRI SHYAM:
Will the PRIME MINISTER
be pleased to state:

(a) whether Government have

News-
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papers of the country that high offi-
cials of the State and Central Gov-
ernments are involved in foreign
exchange ‘currency rackets;

(b) if 50, how many officials have
been arrested and how many have
been taken to task so far; and

(c) what steps Government have
taken or proposed to take to root out
this evil?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS,
DEPARTMENT OF PERSONNEL
AND ADMINISTRATIVE REFORMS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI OM
MEHTA): (a) and (b). Presumably
the reference ig to the report which
appeared in some newspapers on 11th
October, 1974, These reports related
to the case of a Gazetted Officer of
the Military Engineering Service
who was apprehended at Delhi on 8th
October, 1974 by the officers of the
Enforcement Directorate. This officer
was placed under arrest on the 10th
of October, 1074 for alleged contra-
vention of section 8(1) of the Foreign
Exchange Regulation Act 1973; he was
later released on bail by the Addition-
2l Chief Judicial Magistrate of New
Delhi.

(e} A comprehensive Foreign Ex-
change Regulations Act of 1973 has
been placed on the statute book which
incorporateg vérious ney provisions
that are aimed at strengthening the
law. Some of these are based on the
recommendations made by the “Study
Team on Leakage of Foreign Exchange
through Invoice Manipulation” and
some others are in pursuance of the
recommendations made by the Law
Commigsion in its 47th Report. The
Maintenance o Internal Security Act
wag also recently amended, by an or-
dinance, to provide for preventive
detention for activities involving cer-
tain categories of economic offences in-
rluding the contraventiong of Foreign
Exchange Regulations. A gelf-contain-
ed Bill ¢o replace this amending or-
dinance las been introduced in Par-
lisment. The Directorate of En-

Written Answers 68

forcement -which is responsible - for
enforcing the Foreign Exchange Regu-
lationg Act and deals with the specific
cases of contraventions op  Foreign
Exchange Regulations Act that come
to its notice, has been strengthened,
and some proposals for its further
augmentation are under consideration.

The situation is kept under close
watch; and such measures, legislative,
administrative and organisational, as
may be found to be necessary to meet
the gituation are taken by Government
from time to time.

Central Assistance to Government of
Kerala for Developmental
Programmes

2231. SHRI C. JANARDHANAN:
Will the Minister of INDUSTRY AND
CIVIL SUPPLIES be pleased to state:

(a) whether the Kerala Govern-
mrent has sought Central assistance for
some of its developmental pro-
grammes through the Minister for
Industries who met the Minister of
Finance recently; and

(b) if so, the nature of the pro-
grammes for which assistance has
been sought, quantum thereof and
reaction of Government thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRY AND
CIVIL  SUPPLIES (SHRI ZIAUR
RAHMAN ANSARI): (a) ang (b).
The Minister of Industries, Kerala had
discussed the question of assistance
for restructuring the coir cooperatives
in Kerala with the Finance Minister
when he wag Minister of Industrial
Development and subsequently -with
Minister of Industry & Civil Supplies.
A sum of Rs. 100 lakhs was relcased
to the State Government for the
purpose during the year 1973-74. A
further sum of Rs. 100 lakhs has been
provided in the Centra] Budget for the
same scheme during 1974.75, The
requirement of State Government for
further assistance is being examined.
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m-mmm
s of Smuggt

2982, S8HRI M. KATHAMUTHU:
Will the Minister of HOME AFF.
be pleased to state; :

(a) whether Government have dis-
covered hand of Pakistan and CIA be-
hind the working of the smugglers
with the object of controlling and
whenever necessary scuttling the

economy of India; and
(b) if 80, the facts thereot?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a)
and (b), Government have no in-
formation about the involvement of
Pakistan and the C.I.A. in such
smuggling activities in India.

Proposed Retrenchment of Workers in
Bess Dam Project at Talwara

2233, SHRI SAROJ MUKHERJEE:

PROF. NARAIN CHAND
PARASHAR:

Will the Minister of ENERGY be
sleased to state:

(a) whether the attention of Gov-
srnment has been drawn to the fact
‘hat nearly 2,200 workers are to be
retrenched by the end of the year by
the Beas Dam Project at Talwara;

(b) whether Government are aware
that 1,037 workers have already been
served notices and another 3500 per-
sons will be thrown out of employ-
ment early next year and the remain-
ing about 9,000 in stages; and

(¢c) the steps taken by Government
to provide alternative jobs to these
workers?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (FPROF.
;IDDBEHWAR PRASAD): (a) Yes,

ir.

(b) 2208 workmen have go far been
jerved with retrenclmnent notices.
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Out of these 1562 have been given
offers of alternate appointment on the
Beag Sutlej Link Project Unit-I, Baira-
Suil and Mahi Bajaj Sagar Projects.

(c) The States of Punjab, Haryana
Himachal Pradesh and Rajasthan have
been requested to employ these wor-
kers on their works. A placement
cell has also been ¢reated by the Pro-
ject to locate glternate jobs for them.
A decision has recently been taken to
execute the rockfill dam on the Salal
Project, and the Shah Nahar Project,
departmentally, which will open fur-
ther avenues of employment for some
of the retrenched workers,

Relaxation in Restrictions on Travel
of Foreign Tourists to Eastern
Region

2234. SHRI R. N. BARMAN: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether some relaxation in res-
trictions are now being agreed to on
the travel of foreign teurists to the
Eastern region;

(b) whether it is one of the main
reasons which has prevented deve-
lopment of tourist industry in the
Eastern region of the country; and

(c) whether the Governments of
Assam, West Bengal and Meghalaya
have requested the Central Govern-
ment fo lift or relax present restric-
tions and if so, the reaction of Cen-
tral Government thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a)
to (c). The question of relaxation
of the restrictions on the entry of
foreigners in certain areas of Assam,
Meghalaya and Wes; Bengal was con-
sidered recently on suggestiong from
the State Governments concerned. It
hes been decided to allow foreign
tourists to visit Darjeeling town for
period of upto fifteen days without

permity provided they travel by air
to snd from Bagdogra. Forelgners
can also visit Shillong and Eazirange
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without permits for a stay upto 15
and 7 days respectively if they travel
by air to and from Gauhati. It is
expected that these measures would
further facilitate tourisy traffic in this
area. '

Dual Citizenship

2235. SHRI TUNA ORAON: Wil
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether some people are enjoy-
ing foreign as well ag Indian citizen-
ship; and

(b) if so, what steps Government

are taking to terminate the dual
citizenship of these persons?

THE DEFUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHR1 F. H. MOHSIN). (a) and
(b). There may be some persons who
hold dual citizenship je. citizenship
of India and also citizenship of some
other country because of the automatic
operation of lawg of India and of the
foreign country concerned. Termina-
tion of foreign citizenship of such a
dual citizen would depend upon the
laws of the relevang foreign country.
As far as Indian citizensghip is con-
cerned, Section § of the Citizenship
Act, 1955 provides that an Indiap citi-
zen who js also the citizen of another
country may renounce his  Indian
citizenship by filling a declaration in
accordance with the prescribed pro-
cedure and upon the registration of
that declaration he shall cease to be
a citizen of India where g male
person ceases to be a citizen of India
under this provision, every minor
child op that person shall also cease
to be a citizen of India. Government
~ gre registering the declarations of
" renunciation of Indian citizenghip
made by dual citizens under Section
§ of the Citizenship Act, 1955.
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Visit to Indiz by Association of
MMMM!W

2237. SHRI P, G. MAVALANKAR: .

Will the Minister of ENERGY
be pleased to state:

(a) whether a 12-Member Mission,
sponsored by the Assoeiation of .
British Mining Equipment Exporters
(ABMEX) visited India for a fort-
night in September-October this

Year;

(b) if so, the purpose of the said
Mission; angd

(c) the broad outlines of the
arrangements and the agreements
arrived at after the end of the above
visit?

THE DEPUTY MINISTER IN THE

MINISTRY OF ENERGY (PROF.
SIDDHESHWAR PRASAD): (a)
Yes, Sir.

{b) and (c). The Mission visited

India on behalf of the British Mining

Equipment Exporters with a view to
studying the requirement of the
mining industry. The team had dis-
cussions gbout the possibilities of sup-
plying equipment, spares etc. and of
manufacturing equipment and spares
in India, No agreement was entered
into with the said team.

Virgin Coal-Bearing Area in Burdwan
District of West Bengal
2238. SHRI KUMAR MAJHI:
SHRI TUNA ORAON:
SHRI SAKTI KUMAR
SARKAR:
SHRI N. E. HORO:
SHRI A. K, M. ISHAQUE:
SHRI M. S, PURTY:
SHRI DEBENDRA NATH
MAHATA.:
Wil the Minister of ENERGY
be pleased to state:

(a) whether his attention has been
drawn to ap article entitled Negléct-
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ed Bankura Coal Mines' and publish-
ed in an Asansol Newwpaper dated
the 19th October, 1974;

(b) if so, Government's reaction
thereon and also regarding the virgin
coal area in the District of Burdwan;
and

(¢) broad outlines of action taken
up-to-date to exploit the coal possi-
binty in the said districts of West
Bengul?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF.
SIDDESHWAR PRASAD): (a) to (c).
The information iz being collected
and will be laid on the Table of the
House.

feurmgr witr facfa®t wiawr et
# WY w1 g

2239. ¥o SEHATIAW qigy
7wt Y ag FaTH #Y 397 739 ¥

(%) wea nzw * faarrgr aar
Ferfat waw @Y § 2 1 970-71
A wa o= mfex vemes fvaan fraan
MEAT

(®) w7 ami § vy ¥ e
¥ ol WA E wm et § 0

i wwew ¥ 3w s (R
fegwe sem) @ (%) ax a)
AT oA WY o1 o)y § uYT awroew
STy amdy

Drop in Cosl Production due to
Power Crisis
2240. SHRI ROBIN SEN:
SHRI M. RAM GOPAL
REDDY:

SHRI YAMUNA PRASAD
MANDAL:

“Will the Minister of ENERGY
be pleased to state:

(a) whether Government are aware
that the drop in production in Coal
industry is due to severe power crisis
from the end of April, 1973;

(b) if so, the steps taken by Gov-
ernment in that direction; and

(c) loss in production in this sector
between April, 1973 and August
19747

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF.
SIDDESWAR PRASAD): (a) and {(c).
While the total production of coal in
1973-74 was higher than in 1872-73,
power shortages did, to some extent,
affect production. In 1974-75, the
production is again higher than in the
corresponding period in 1973-74. It
is estimated that in 1973-T4 loss- of
production due to power shortages
was 2.17 million tonnes while figures
of loss for 1974.75 are not readily
available,

(b) Close co-ordination has been
established with the electricity gene-
rating agencies for uninterrupted
supply of power to the coal mines.
Generation of power has also improv-
ed in the Bihar-Bengal area. Conse-
quently, power supply is not a cons-
traint to production now. The
B.C.C.L. is also installing diesel gene-
rating sets for stand by needs.
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Modernizsation of Sick Textile Mills

2244, BHR] RAGHUNANDAN BAL
BHATIA:

SHRI D. D. DEBAI:

Will the Minister of INDUSTRY
AND CIVIL SUPPLY be pleased f{o
state:

(a) whether modernisation of most
of the sick textile mills taken over by

Government during the last few years
has been delayed;

(b) whether manufacturers of tex-
tile machinery had faileg to deliver
equipment on schedule; and

(e) if so, reasong therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
AND CIVIL SUPPLIES (SHRI B. P.
MAURYA): (a) to (c). The informa-
tion is being collected and will be laid
on the Table of the House.

Seminar on Economical Use of Coal

2245. SHRI RAJDEO SINGH:
SHRI V. MAYAVAN:
SHRI R. V, SWAMINATHAN:

Will the Minister of ENERGY be
pleased to state:

(a) whether g seminar of the per-
sonne] of consultancy and engineering
organisations in the country which
was to be held last month to find an
economically" viable solution for uti-
liming coal as g source of heat energy
in the small and medium scale indus-
iries was held; and

(b) if so, the broad outlines of re-
sults of the deliberationsa?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF.
SIDDHESHWAR PRASAD): (a) and
{b). A Seminar op ‘“Producer Gas Ge-
nerators for Industries in the Small
and Medium Scale Sector” was held
on the 29th and 30th of October, 1874
under the joint auspices of the Na-
tional! Research Development Corpo-
ration, the Indian Institute of Chemi-
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cal Engineerg and the Department of
Coal (Ministry of Energy). Problems
relating to the economieg and techno-
logy of use of producer gas from coal
in place of fuel oil in Industries and
operation of the existing producer
gas plants and design aspects were
considered. Some of the more im-
portant recommendationg of the Semi-
nar are as follows:—

(i) Formation of a Task Force
for identifying Industries
where producer gas can be
made use of in place of fuel
oil, monitoring of program-
mes for implementing pro-
ducer gas plants in those In-
dustries and standardising
two or three sizeg of the pro-
ducer gas plants.

(ii) Formation of a Technical
Committee to take up the de-
velopment of advanced type
of producers for specially
utilising Indian coal ang other
surplus fuels like coke fines
ete,

(iii) A system of compulsions and
incentives to make industry
switch-over to producer gas in
the shortest period to be
evolved as also the mode of
financing such switch-over.

(iv) Establishment of a training

. centre for operation and
maintenance of the producer
gas plants,

The recommendations are under

consideration,

2248. SHRI A. K. GOPALAN. Wil
the Minister of HOME AFFAIRS he
pleased to state:

{a) whether the attention.of Gov-
ernment has been drawn to the alle-
gation that the Cannanore Distriet
SBuperintendent of Police (in Kerala)

NOVEMBER 27, 1074
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is having connection with smugglers
as appeared in the news-item in some
Malayalam newspapers;

(b) it so0, whether Government
have made any enquiry; and

(c) if so, the result thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H  MOHSBIN): (a)
Yes, Sir. Some press reports in the
matter have been brought to Gov-
ernment’s notice,

(b) and (c). Inquiries made by the
State Government have not disclosed
any misconduct on the part of the
officer.

Assignments given to Justice Khosla
since his retirement

2247. SHRI SAMAR GUHA: Will
the Minister of HOME AFFAIRS be
pleased ty state:

(a) the particulars of assignments
Eiven to Justice Khosla in connectjon
with commissions and committees set
up by the Government of India since
his retirement from Punjab High
Court;

(b) the total emoluments and other
benefits received by him while work-

ing for such commissions and com-
mittees;
(e) whether while conducting

Netaji Inquiry Commission’s work be
was given additional assignments of
conducting some other commission or
commitiee and if so facts thereof in-
cluding additional benefits drawn by
him for such additional work: and

(d) the extra emoluments and bene-
fits given to Mr, Justice Khosla when
he visited several Asian countries in
connection with the work of Netaji
Inguiry Commission?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a)
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to (c): The information is being col-
lected and wil be laid on the Tabel of
the House. -

(d) No extra emoluments and bene-
fits were given to Mr. Justice Khosla
in this context other than ‘the facilities
normally available under Government
orders.

Judge's Sirictureg in s Pakistan
espionage case in Calcutta

2248. SHR1 VIKRAM MAHAJAN:
Will  the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government have
examined the strictures passed by the
Additional Session Judge, Alipore,
Calcutta in the Pakistan Espionage
case;

{b) whether a Pakistani sepoy could
get into Fort Willlams and examine
in detail an ‘Avadi Tank’ as stated by
the approver; and

(c) the steps taken to eliminate
foreign spying and to smash the net-
work which seems to have wide rami-
fications?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHR1 F. H. MOHSIN): (a) and (b).
Particulars of the case are awaited
from the Government of West Bengal.

(c); Utmost vigilance ig being main-
tained by all concerned agencies to
prevent espionage. Appropriate action
under the penal and prevention pro-
visions of law is also being taken
against all persons known or suspected
to be indulging in espionage,

Ralsing of Slogans by Women at

meeting addressed by Prime Minister

on November 1, 1974 at Red Fort,
Delhi

2249. PROF. MADHU DANDA-
VATE: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether at the meeting address-
ed by Prime Minister on 1st Novem~

82

ber, 1974 at the Red Fort, New Delhi,
some groupg of women from the
audience raised slogans;

(b) Whether the Police intervened
and asked the group of women to
follow them to the dias for an inter-
view with the Prime Minister; and

(c) if so, the facts of the incident?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHR1 F. H. MOHSIN): (a) Yes Sir.

(b) No Sir.

(¢) Secretary, Mahngai Virodhi
Mahila Samiti, alongwith four five
other women raised some anti-price
rise slogans at the meeting addressed
by the Prime Minister on 1st Novem-
ber, 1974 at the Red Fort. On being
requested by the lady police there
women agreed to maintain silence.
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2231, SHRI SAMAR MUKHERJEE:
Will the Mirulter of ENERGY be
"please dto state the total 10ss incurred
due to a fault in the transmission line
of the DVC which caused a disloca-
tion in the West Bengal-Bihar power
.grid and resulted in heavy load-shed~
".ding in the Calcuta area on the 13th
: September. 19747
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THEDEPUTYLHNIE’!ERINW

"MINISTRY OF  ENERGY ~ (PROF.

SIDDHESHWAR PRASAD): On 18-

© 74,a bus fault occurrd in the Chandra-

pura Thermal Power Station at 1687
hours, resulting into tripping of alil

_ generating units and the outgoing

transmission lines. Normal conditions
were restored by 21.30 hours. During
this period of disturbance, extensive
load shedding had to be carried o ut
causing some lozs of revenue to the
DVC. '

Increase in expenditure on CR.P:

2252. SHRI V. MAYAVAN:
SHRI P. M. MEHTA:

Will the Minister of HOME

AFFAIRS be pleased to state:

(a) whether the expenditure on the
CR.P. has gone up from Rs. 40 crores
to Rs. 60 crores in g year;

(b) if so, the facts and reasons

thereof;

{¢) in how many States, the C.R.P.
was deployed during the current year
so far and how many times; and

(d) what steps are being taken to
reduce the expenditure on them and
whether State Governments have been
asked to share half the amount spent
on them?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F, H. MOHSIN): (a) angd (b):
Budget provision for C.R.P.F for the
current year is Rs 39.22 crores. How-
ever, due to revision of pay-scales, in-
crease in dearness sallowance and
higher tramsportation and eguipment
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costs, the expenditure is likely to go
"(c) Statement attached.

(d) The need for econdmy is always
kept in view but due to factors men-

tiored in (a) & (b) above, it has not

been made possible to affect any re-
duction in the expenditure on CRPF.

From 1-4-74 the deployment cost of
CRP in States is borne by the Central
Government, There is no proposal of
sharing the cost with the State Govis.

Statement
Deployment of CRP in States during 1974-75

{Strength in Coys)

Name of State  1-4-74 I-5-74 1-6-74 1-7-74 1-8-74  1-9-74 I-10-74 1-11 74
Andhra Pradesh 15 17 17 18 18 18 52 12
Asam . o 12 10 10 28 28 23 17 17
Bihar . e 21 21 24 18 45 45 st 57

Guiarat . 33 21 18 18 .. .

J&K. . . 24 24 24 24 24 24 24 24
 Kerala . . n Iz 1n i  §4 4 & 6
Madhya Pradesh .s v 1 3 3 3 3 3
Manipur . . 33 33 33 33 33 30 30 30
Meghslaya 3 s s 5 5 6 6 6
. Nagaland , . 29 23 23 23 23 23 37 30
!()rissa . 6 6 ] 6 6 6 6
' Tamil Nadu . , 4 4 4 4 4 4 4 4
Tripura |, . 18 12 12 12 12 12 12 1z
U.P. . . 1z 11 L3 11 11 I 5 5
West Bengal 30 30 30 30 30 33 33 33
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Recruitment of Frogramme Executives
in ALR.

2954, SARI ARJUN SETHI: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether there are about 350
Programme Executives in the A.LR,
out of which as many as 220 are
functioning on an ad hoc basis, on
promotion Ifrom largely non-pro-
gramme posts;

(b) whather there has been no
regular and open recruitment since
1963; and

(c) if so, the reasons therefor and
reaction of Government in regard
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) There are at present

341 Programme Executives in position |

of whom 222 are working on ad-hoc
basis. The ad-hoc Programme Execu-
tives have been appointed from the
lower Programme cadre of Transmis-
sion Executives which is the feeder
cadre for promotion,

Written .Jlmm sg‘
(c) The rmnhunt poliey M rec

ruitmant to the cadre of Programme-

Executiveg of A.LR, had not been final-

Produstion of Paper and Newsprini

2255. SHRI S. R. DAMANI: Wil
the Minister of INDUSTRY ' AND
CIVIL SUPPLIES be pleased to state:

(@) the existing capacity and actual
production so far this year of all
kinds of papers and newsprint with
their full facts and comparative
figures of last two years;

(b) whether the question of per-
mitting smaller units with less in-
vestment in background areas is being
considered by Government; and

(c) if so, the time by which a final
decision on the policy will be taken?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI B. P.
MAURYA): (a) The existing installed
capacity, the actual production in 1972,
1973 anq estimated production upto
September 1974 in respect of paper &
board (all kinds put together) and

(b) Yes, Sir. newsprint are indicated below:—
Production
Ttem Existing installed 1
capacity 1972 1973 1974 (Jan.-Sept.
1974, ninc ron-
ths)
(tonnes) (tonnes) (tonnes) (tonmes)
Paper & Paper Board ,  9,95,000 B,03.,443 7:96,343 5:90,381
Newsprint . . 75,0004% 42,048 43,847 40,547%
#Actual Production.

«#(Expansion of capacity from 30,000 tonnes of 75,000 toanes p.a. is under implementation).:
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(b) and (c¢). A number of small
projects for the manufacture of paper
and paper board have been approved
and some of these are to be set up in
backward areas.

Industrial Growth Rate

2250. SHRI N. K. SANGHI: Will the
Minister of INDUSTRY AND CIVIL
SUPPLIES be pleased to state:

" (a) whether Government had esti-
mated an industrial growth rate of
3.5 per cent for 1974-75;

(b) whether any assessment has
been made to find out how far this
target could be achieved; and if so, the
facts thereof; and

{c) if the result of the said assess-
ment is in the negative, the factors
which have inhibited the growth rate
and steps now being taken to over-
come the short-comings?

THE MNISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL. SUPPLIES (SHR1 B. P.
MAURYA): (a) No, Sir. No official
estimate hag been released by the
Government regarding the likely rate
of industrial growth in 1974-75. Iiow-
ever, in a meeting of the Consultative
Committee of Parliament for the
Ministry of Industrial Development
and Science and Technology, held in
1974, it was indicateq during discus-
sions that the rate of growth in 1974-
15 could be 3 or 4 per cent, subject to
adequate Iindigenous availability of
coal, steel pig iron, power and other
raw materials,

(b) and (c). The official index of
industrial production, publisheq by the
Central Statistical Organisation, iz only
available for the first two months of
the year 1874-75, and this shows a
growth in production of 2.3 per cent
over the corresponding two months of
1978-74. It is too early to estimate the
actua] rate of growth for the year 1974-
75 ag a whole

Blackmarketing of Newsprint by
Newspaper Publishers

2258, SHRI MUHAMMED SHERIEF:
Will the Mimister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) the names, gddresses and parti-
culars of news papers and pullishers
in the country who have been charged
with unauthorised wuse and black-
marketing in newsprints during the
last two years;

(b) what are the specific chaiges
against each;

(c) whether any action has been
taken against the Newspapers pub-
lishers; and

(d) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATON AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) to (d). A statement
is laid on the Table of the House.
[Placed in Library. See No. LT—8588/
74].

T.V. Station at Pondicherry

2260. SHRI M. R. LAKSHMINARA-
YANAN: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state:

(a) whether there is a proposal
under the consideration of Govern-
ment to start a TV relay station at
Pondicherry; and

(b) if so, the time by which the

proposed etation is expected o be
started?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) No, Sir.

tb) Does not arise.
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Annual Plan for States for 1975-76
2261. SHRI P. M. MEHTA:

SHRI RAMSHEKHAR PRA-
SAD SINGH; .

Will the Minister of PLANNING
be pleased to state:

(a) whether Planning Commission
hag started discussions with the State
Governments on the annua] plan for
1975-76;

(b) if go, the names of the States
with whom talks have been concluded;
and

" (c) whether dlscussion with Guja-
rat and Bihar State have been held;
and if go, the decisions taken?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
VIDYA CHARAN SHUKLA): (a) to
(c). Discussions with State Govern-
mentg and Union Territories on their
draft proposals for the Annusa] Plan
1975-76 have commenced from 20th
November, 1874, Discussions with
Bihar and Gujarat have been fixed as
follows:—

Bihar

Gujarat

Financial Resources Discustions  13th & 14th December, 1974. 15th December, 1974.

Drml:\nnual Pian Proposals . 20th & 21st December, 1974. 5th January and 6th January,

1975.

After these discussions have concluded,
the overall outlayg for Anmua] Plans
of States- and Union Territories in-
cluding that of Bihar and Gujarat will
be finally determined on the basis of
the total resource availability to be as-
sessed in consultation with them. -

Setting up of an Electronics Trade and
Technology Development Corporation

2262. SHRI D. D, DESAI:
SHRI RAJDEO SINGH.
SHRI R. V. SWAMINATHAN:

Will the Ministe; of ELECTRONICS
‘be pleased to state:

(a) whether various problems are
coming in the way of the present
arrangement of import of raw mate-
rials for electronic component units;

(b) if so, whether Government
have set up an Electronics Trade and
Technology Development Corporation
if go, its main functions; and

(¢) to what extent the warious
problems would be solved by Corpo-~
ration?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF ELECTRONICS AND MINISTER
OF SPACE (SHRIMATI INDIRA
GANDHI): (a) to (c¢). Electronic units
particularly in the smal]l scale sector,
have been finding it difficult to utilise
licences issued for the Rupee Pay-
ment areas and for the import of spe-
cialised materials of electronic grade
which are required in small quantities.
To assist such units, a public sector
Corporation under the name ‘“Elec-
tronics Trade & Technology Develop-
ment Corporation” has recently been
set up under the Department of Elec-
tronics to organise ang develop trade
in al} types of electronic materials,
components, sub-assemblies, equipment
and systems. It will bulk, as far as
possible, the requirement of scarce raw
materialg and componentg and arrange
to procure them ang if necessary, stock
them to meet the needg of the Eelec-
tronics Industry. The Corporation will
also locate appropriate know-how and
technology for the development of
electronic items so as to avoid repetl-
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tive import from several sources. It
is expected that a significant propor-
tion of the imort requirement for the
Electronic Industry can be met in this
manner from the East European coun-
iries through rupee payment arrange-
ments,
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Plans to overcome Short-fall in pro-
duction of Eiectricity during 1974-75
and 1975-76

2266, SHRI 8. C. SAMANTA,
SHRI BANAMALY PATNAIK:
SHRI VIRBHADRA SINGH:
Will the Minister
be pleased to state:

(a) the plang of Government to
overcome the shortfall in the produc-
tion of electricity through hydel pro-

jects, due to scanty rains during the
recent rainy season; _

of ENERGY

(b) the estimateg of Government of
the overall shortfall; ang

(c) how long it will take for the
projects to work in full capacity and
how far they will be able to cut short
the losses to industry during the finan-
cial year 1874-75 and 1975-762

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF.
SIDDHESHWAR PRASAD): (a) The
following measures are being taken by
the Government to over-come the pro-
blem of shortfall of generation from
hydro-electric stations:—

(i) Maximisation of generation
from existing thermal stations.

{ii) Expediting the commissioning
of projects under comstruction.

(iii) Arranging relief from areas
‘which have surplug power to those
having power shortages.
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‘(iv) Reducing transmission and
distribution losses’ by way of instal-
ling capacitors etc,

(v) Rationalising power cuts/res-
trictions with a view to make power
available to priority ‘industries and
essential consumers.

{b) The overall shortage in energy
requirements for the country as a
whole hag been estimated as about 15
Pper cent.

(c) The power availability from
the hydro station depends entirely
upon the monsoons. Ag regards ther-
mal station, efforts are being made to
maximise generation to the extent
possible and fhe energy generation
this year is higher than last year.

Supply of Electricity to Regions with
a population of Ten Millions and
above

2267. DR. K. L. RAO: Will the
Minister of ENERGY be pleased to
state:

(a) the compact regions with a
population of ten million and above,
not served by electricity of at least 90
KWH per capita; and

(b) the special steps that are being
taken to provide such areas with elec~
tricity in the next five years?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF.
SIDDESHWAR PRASAD): (a) The
following States having a population of
over 10 million have a per capita
power consnmpuon of less than 80
KWH.

1. Andhra Pradesh,
2. Agsam.

3. Bihar.

4. Kerala

5. Madhya Pradesh.
6. Orissa

7. Rajasthan

8. Uttar Pradesh
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(b) In the Dra!t Fli‘th Five Yéar :

Plan it is contemplated to install addi- -

tional generating capacity as follows:

1150MW

f. Andhra Pradesh  + -

2. Assam ¢ . . . 150MW
3.Bhar <+ ¢+ 99sMW
4. Kerala =+ ¢ +  710MW
5. Madhya Pradesh . 84o0MW
6. Orissa . . 460MW
7. Rajasthan . 535MW
8. Uttar Pradesh ¢ . ¢ 2426MW

Efforts are also being made to maxi-
mise generation from the existing
units, as well as to promote integrated
operat:on of various power systems.
With these measures and the comple-
tion of the various new schemes, it ia
expected that consumption in these
States will improve subsiantially above
90 KWH by theend of the Fifth Plan.
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!'m of Money by Smugglers
while in Jails

2260. SHRI ISHAQUE SAMBHALI:
Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether the smugglers arrested
in Bombay under M.IS.A. and lodged
in Yervada Jail were transferred to
Lutknow (U.P.) ang Rajasthan Jails;

(b) whether those detained under
MISA are not supposed to have any
money with thém; and

(c) whether one of them had
Rs. 1000/- with him when he was
searched in Lucknow Jail; and if so,
the factgs thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) Out of 11
smugglerg initially lodged in Yarvada
Jail, 4 were gubsequently transferred
to Central Jail, Delhi, § to Ceniral
Jail, Agra and 2 to Central Jail, Jai-

pur. None was transferred to the Jail

at Lucknow,

(b) The detenus are allowed to re-
ceive Drivate fundg from a relative or
a frieng sublect to certain limits, in
sccordunce with the rules framed b;
State Governments regarding ebnﬂi-
tions of their detention.

2711 LS—4

(6) Facts are being  ascertained
from the Government of Uttar Pra-
desh in respect of detenis transférred
ot Central Jail, Agra.

Control opn Production capacities of
Industrial Units

2270. DR. H, P. SHARMA.
SHRI H, N. MUKERJEE;

Will the Minister of INDUSTRY
AND CIVIL SUPPLIES be pleased to
state:

(a) whether any difficulties. had
been experienced in regu-
lation and control over the working
of the industrial unifs whose licensed
capacity had been defined in terms of

the monetary value; if so, the facts
thereof;

(b) whether in the light of this ex-
perience, Government have decided to
define production capacities in idus-
trial licences in terms of physical ynits
rather than in monetary value;

(c) the action taken to redefine the
production ecapacities of the existing
industrial units ir physical terms to
avoid the hardships; and

(d) the number of industrialists
who have submitted their report re-
garding designs of the actual physical
capacities of their plants ag wel} as
actual production achieved during the
last three years?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI B. P.
MAURYA): (a) to (d). In some cases
industrial licences had been issued In
the past expressing capacities ih terms
of value of output. In the context of
the present trends in prices, industrial
capacities Which had been expressed in
value terms became out of line with
the actual physical installed capacity.
Government have, therefore, decided

. that capacities which have been shown
“in value tetms be amended show the

corrésponding physical units. A State-
ment of the Press Note issied on
22nd October, 1974 in this resard is at-
tached.
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Ag regards the submission of reports
by industrialists in this matter, it is
too early to asses the number of appli-
cations received.

Statement

Re-fixation of industrial capacities in
physical terms

Government had issued instructions
in November 1972 that industrial capa-
city should, as a rule, be fixed in terms
of physical units rather than in mone-
tary value terms, which 1s liable to
undergo change from time to time.
However, in many cases industrial
licenceg had been issued in the past
expressing capacities in terms of value
of output. Since the issue of the above
instructions also, industrial capacities
have been in certain cases, expressed
in terms of the value of output, where
the parties have so applid and there
have been difficulties in arriving at the
corresponding physical vints. In the
context of the present trend in orices,
industrial capacities Which had been
expressed in value terms have become
out of line with the actual physica) in-
stalled capacity. Government have,
therefore, decided that capacities
which have been shown in industrial
licences in value terms be amended to
show the corresponding physical umits,
The owners of industrial undertakings
holding industria] licences with capa-
cities expressed in monetary value
terms are advised to apply to the Joint
Secretary in administrative charge of
the industry concerned for the neces-
sary amendment. The applications
shoulq give full justification in support
of the capacity claimed in physical
terms, as well as the actual production
achieved in the preceding three years,
and also enclose a photostat copy of
the relative industrial licence. There
is ng prescribed proforma for this pur-
pose ang aplications may be made in
the form of a Jetter furnishing all the
relevant information. The formal
amendment 1o the industria]l licence
will be issued by the Secretariat for
Industrial Approvals. This facility will
not be available for enhancement of

capacity beyond the leve] which cor-
responds to the monetary value as con-

NOVEMBER 27, 1974
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'tained in theindu.ltdﬂﬂimceum
the date of the issue of the industrial
licence and also where any installation
of indigenons of imported machinery -
is involved.

Government of India
Ministry of Industry & Civil Supplies

(Deptt. of Industrial Development)
F. 12(83)/LP/74 -

New Delhi, the 22nd Oct, "4

Cowr forwarded to the Preu Infor-
mation Officer, Press Information
Bureau for wide :publl_dty,

2. Copy also to all Ministries/See-
tiong in the Ministry of Industry and
Civil Supplies.

sd/-
(C. B. Rau)
Director.

Production and Distribution of Slec-
ted Basic Commodities

2271. SHRI BHOLA MANJHI: Will
the Minister of INDUSTRY - AND
CIVIL SUPPLIES be pleased to state:

(a) whether his Ministry have de-
cided to take steps to produce some
selected basic commodities and also to
distribute them properly;

(b) if so, the names of projects; and

(c) the time by which these are
likely to come into existence?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUFPLIES (SHRI B. P.
MAURYA): (a) No general decision
has been taken to take steps to pro-
duce some selected basic commodities
(of consumer interesty by projects
under the Ministry of Industry and
Civil Supplies. Government's general
policy is to encourage manufacture of
essential commodities which are basic
10 the economy and to ensure that they
are distributed properly.

(b) and (c). Do not arise.
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Post-matric Scholarships to S.C. and
S.T. Students

2273. SHR] 5. M, SIDDAYYA: will
the Minister of HOME AFFAIRS be
pleased to state:

(a; whether the Ministry have issu-
ed instructiong increasing the value of
post-matric scholarships allowed to
Scheduled Caste/Scheduled Tribe stu-
dents;

(b) whether according to these in-
structions the students being in full
time employment woulg be ineligible
for these scholarships and also the
grants of these scholarships has been
limited to only two children of same
parents; and

(¢) it so, whether the increase in
the value of these scholarships is ade-
quete in view of present sky-high-pri-
ces and whether the gaid restrictions
on the grant of the scholarships are
against very basis of this scheme which
is designed to give higher education
to Scheduled Caste/Tribe students?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) and (b).
Yes, Sir,

te) The scheme has been rationalis-
ed taking into consideration the rise
in prices, higher cost for resident
scholars, girl's education and techni-
cal institutions and the fotal financial
#mplications. The scheme will cost
Rs. 187 crores approximately durag
the Fifth Plan period and benefit over
7 ltkhs students at the end of the Fifta
Five Year Plan, '
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SHRI R. V. SWAMINATHAN:
SHRI RAM SHEKHAR
PRASAD SINGH:

Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether about Rs, 6 crores arg
outstanding with the State Govern-
ments, for stationing the Central for-
ces like C.R.P. and B.SF, in these
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‘thereof and - the mmurés belnx tzlr.eu v
1o collect thig’ money; -

(¢) whether ali the stattcmtnz ot
the Centra] foices were dohe II: the
request of the States; and

(d) i! so, the facts thereor"

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS -

(SHRI F, H. MOHSIN): (a) and
(b}, A Statément is laid on the
Table of the House. '

(c) and (d). The stationing of
Central Forces on Internsl Security
tasks in States is done at the request

ToTaL . .

States; A of the State Governments.
Statenzent .
and l‘.’iéﬁ Jm" jli!‘f;r;l"zf';‘:::,:g!?ut;’::‘n::: m%;mu:; RR:G‘?“;; %ﬁﬁuﬁ{yﬁﬁ
31-3-74. :
) Statewise details
Name of State CRPF BSF
(Amount (Amount
outstanding) (outstanding)
Rs. Rs.

. Andhra Pradesh . . . . . . 7,60,80,188 19 11,85,255° 75
Bihar . . . . . . . 1,57,23,303° §7 25,37,440' 08
Kerala . . . . - . . . 3,19,25,735° 91 1:37:356'67
Assam . ., . . ., . « o 65265936724 27,00,973 38
Panjsb . . . . . . . . 1,35:714° 30 28,12,753-99
Tamil Nada , , ., ., . ., . 13,97,701°99 3,78,778-99
WestBengal , , . ., . . IT4762:404°I5 41,18,688:99
Rajasthan . . . . . . 7,57,021" 24 2,72,502' 25
Uttar Pradesh , . , ., . . . 267,74,779°21 25,77,884- 08
Meghalaya © | . . . . . s 48,47,782' 03 1.29,471" 42
Mabarashtra . . . . . . . 6,42,747" 41 .

i e e . . . 10,19,834 16 1,27,303:00
- . - - - '] BZ!M' 70 e
- - - - . . 6,640@ -
e e e e e s 39,48,768: 30 1,03,263- 78
s e e e e e . | 2,07,443°03
e e e e R .- 6,80,08%-47
. 400714159440 1,80,23,110-65

recommendations of the 6th  Finance Commmiw
Mnmmmmmmtddquwénrrﬁm:+m+
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2275, SHRI K. MALLANNA: Wwill
ithe PRIME MINISTER be pleased to
state:

(2) whether a Lower Division Clerk
can be promoted as Upper Division
Clerk or Assistant according to the
seniority list; and

(b) if so, whether the same rule
applies in the case of Class IV em-
ployees who have passed High School
or Intermediate Examinations, the qua-
Jifications prescribegq for a Lower
Division Clerk?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS,
DEPARTMENT OF PERSONNEL
AND ADMINISTRATIVE REFORMS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI OM
MEHTA): (a) Under the Central
Secretariat Clerical Service Rules,
1962 and the Centra] Secretariat Ser-
vice Rules, 1962, 3 certain percentage
of postg in 1he grades of Upper Divi-
sion Clerk and Assistant are to be fill-

" ed by promotion on the basis of se-

niority subject to fitness from the
grades of L.D.C. and U.D.C. respec-
tively, Thus, while a Lower Division
Clerk can be promoted as Upper Divi-
cion Clerk and Upper Division Clerk
as Assistant according to the seniority
list, a Lower Division Clerk cannot be
promoted directly as Assistant.

(b) No, Sir. Sueh of the Class IV
staff as have passed the Matriculation
or equivalent examination, have ren-
dered a minimum service of 5 years
in Class IV posts and have not com-
pleted the age of 46 years are, how-
ever, eligible for appointment against
10 per cent, of vacancies in the Lower
Division Grade on the basis of their
Secretariat

(for Class IV staff) Examina-

106

2276. SHRI S, M. BANERJEE: Will
the Minister of INDUSTRY AND
CIVIL SUPPLIES be pleased to state:

(a) whether Messrs. Sharpe Edge
Limited, a firm having more than
40 per cent forelgn equity holdings,
hag applied for carrying op business
licence under Foreign Exchange Re-
gulations Act; and

(b) if so, when and to what effect?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY AND
CIVIL. SUPPLIES (SHRI B. P.
MAURYA): (a) No, Sir

(b) Dos not arise,

Percentage of Essential Commodities
handled by Government

2277. SHRI B. V. NAIK: Will the
Minister of INDUSTRY AND CIVIL
SUPPLIES be pleased to state:

{a) what is the percentage of essen-
tial commodities needed to be handled
to exer! a downwarg pressure
market prices; and

an

(b) what is the percentage of essen-
tial commodities that are at present
handled by Government-controlled
agencies?

THE MINISTER OF STATE IN
THE MINJSTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI A. C.
GRORGE): (a) and (b). The infor-
mqﬁpn:.sbeinccqumedmdwmhe
Mdmthwdﬁm
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Charges againsgt P&T Officers in Bihar
Circle

2278. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) the number of P, & T. officers
in Bihar Circle against whom allega-
tions of use of corrupt means in aug-
menting wealth and misuse of power
have been made;

NOVEMBER 27, 1074
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ducted by the Circla Vigilance Officer
or the C.B.I, or the S.P.E, mdroports
submitted; and

(c) action taken by the P&T Board
or the PMG Bihar Cirele or GMT
Bihar Circle on these reports?

THE MINISTER OF COMMUNI-
CATIONS (DR. SHANKER DAYAL
SHARMA): (a) 3% (The informa-
tion is for the period from October,
1873 to September, 1874).

(b) the names of officers against {b) and (c). Information furnish-
whom the enquiries have been econ- ed in the attached statement.

SM‘

Name of the officers Action teken

1. Shri R. C. Mitra, Chief Supdt., C.T.0., Disciplinary proceedings for a major penalty
Patoa. initiated.

2. Shri M. L. Misre, Supdt. of P.Os., Dhanbad  Disciplinary proceedings for @ major penalty

3. Shri L. Singh, Supir . of P.Os., Arrsh . Increment withheld for 6 months without

cumulative effect.
Shri C. N. Sharms, Commercial Officer, Tele-  Disciplinary for a major penalty
e Fae oo d i

Under iovestigation of C.B.I.
Case closed, in consultation with the Central
Vigilance Commission after = necessary

5. Shri M, M. Dey, Asstt. BEngineer, Patna e
6. ShriR. A, Singh, Supit. of P.Os., Bhagalpur ,

. Shri R. A. Tiwary, Supdt. of P.Os., Arrah, gow
7 Welfare Officer, Pﬁ.

8. Shri R. _ harma, Supdt. of P.Os., Motihari
Q. ShriS. P. Tiwary, Supdt. of Postal Stores
Depot, Patna.

10. Shri J. Sinha, SDOT, Gaya ..

11, Shri Sheo Lal, SDOT, Gays ., . .

12, Shri S. S.Rawat, Supdt. of P.Os., Gays

13. Shri Govind Prasad, SDOT, Jamshedpur

14. Shri R. S. Lall, Supdt. Telegraph Traffic,
Ranchi.

1s. Dr. B. K. Singh, Medical Officer, P. & T. Dis-

1 pensary, Patna.

16. Shri S, S. Choubey, SDOP, Muzaffarpur

17. Shri B.N. Prasad, SDOT, Begusarai

18. Shri Bageshwari Prasad, St. S.P.Os., G:m
9., Shri R. Prasad, S.D.OF.,Pstna ., -, .

%
B
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Indo-Eyrian Talks en Nuclear Reactors

2278. SHRI VIRBHADRA SINGH:
Will the - Minister of ATOMIC
ENERGY be pleased to state:

(a) whether Indo-Syrian talks were
held recently for building nuclear
Reactors: and

(b) if so, the outcome of the talks?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF ELECTRONICS AND MINISTER
OF SPACE (SHRIMATI INDIRA
GANDHI): (a) No, Sir.

(b) Does not arise,

Teller System in Post Offices

2280. SHRI BANAMALJI PATNACK:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether it is proposed to In-
troduce Teller System in savingg ac-
count ip all the Head Post Offices in
the country;

(b) if so, the broad outlines there-
of; and

(c) how far it is going to help in
increasing the savings facilities and
deposits with the Post Offices?

THE MINISTER OF COMMUNI-
CATIONS (DR. SHANKER DAYAL
SHARMA): (a) The Teller System
has already been introduced in all
Head Post Offices from 1-6-1974.

(b) Before the introduction of this
system, all withdrawals and deposits
had to be checked by a supervisor
and the ledger clerk before the
transactions were completed. With
the introduction of the teller system,
payment of withdrawals upto Rs, 100
ig. made by the counter clerk him-
self and also all deposits are accepted
without check by the supervisor or
the ledger clerk, the balance being
ified with reference to the entries

;

in the pass hook itself, This con-

siderably expedites the tiransactions
at the counter.

(c) The expeditious gervice at the
counter is expected to attract more
cuslomers and, thus, help in mobili-
sation of small savings,

Complaint against Paper Manufac-

turers/Dealers for Charging Large
Element of on-Money

2281. SHRI MADHU LIMAYE: Will
the Minister of INDUSTRY AND
CIVIL: SUPPLIES be pleased to state:

(a) whether it is a fact that paper
prices have risen sharply in the last
six months;

(b) whether the Government have
received complaints about the large
element of on-money charged by
manufacturers, dealers;

(c) if so, the approximate amount
of on-money charged per tonnes;

(d) whether the Industry Depart-
ment will ask the Finance Ministry
that these people be assessed for
income tax after taking the above
factor into account; and

(e) if not, the reasons for allowing
them to evade tax?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
AND CIVIL SUPPLIES (SHRI B. P.
MAURYA): (a) The prices of paper
have increased substantially over the
last six months.

(b) and (¢). There were certain
general complaints in the past, be-
fore paper prices were increased by
the manufacturers, that some un-
scrupulous persons were charging
‘on-money’ for stle of paper. There
is no specific information about the
guantum of ‘on-money’ which used to
be charged.
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(d) snd (e). With the stoppage of (d) what action m
‘on-money’ after incremse in paper Ppose 1o take for
prices, the problem nl‘ tax- emlon and ‘suve the &

does not arise,

2282. SHRI N. SREEKANTAN
NAIR: Will the Minister of ENERGY
be pleased to state:

(a) whether the Government of
Kerala haye submitted advance Pro-
ject Report on the Lower Periyar and
Perinjankutty Hydro Electric Sche-
mes;

(b) whether the Government of
Kerala have represented that the out-
lay proposed for advance action on
these schemes during Fifth Plan is
too inadequate; and

(c) if so, the reaction of Govern-
ment thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY: (PROF.
SIDDHESHWAR PRASAD): (a) A
preliminary project report on this
project has been made available to
the Central Electricity Authority,

(b) No, Sir.
(e) Doeg not arise.

DET, Offices

2283. SHR] K. S. CHAVDA: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) how many offices of D.E.Ts are
loceted at places other than the head-
quarters of the district;

DA?

THE mmam orF CO]IHUNI
CATIONS ' (DR, SHANEER DAYAL
SHARMA): (a) In Gujarst Circle,
there are two Divisions—Meéhsana Te-
legraph Engg. Division and Nadiad
Telegraph Engg. Division, which are
not located at their designated head-
quarters.

(b) Yes, Sir.

(c) During the years 1972-713 a.u&
1878-74  expenditure on TA/DA 'in
Mehsana Division was about Ra.
10,000 and Rs. 6000 - respectively.
During the periog April to October
1974 expenditure on TA|DA has been
about Rs. 7000. These expenditures
also include the expenditure incurred
on normal touring within the Divi-
sion.

(d) The extra expenditure on TA|
DA on account of Divisional Head-
quarters being located outside the
territorial jurisdiction would be about
10 per cent of the expenditure indi-
cated above, Efforts are being made
to locate suitable accommodation at
Mehsana sp as to shift the offices
expeditiously.

Probe into Cerrupiion charges ggainst
an L.D.C. of Ministry of Information
and Broadeasting by CBI

2284. SHRI MADHURYYA HAIL-
DAR: Will the Minister of INFORMA.-
TION AND BROADCASTING be
pleased to state:

(3) whether the CBI has investigat-
dmeomwﬁmmw“
LDC. of Information and Broadoast-
ing Ministry who esrned Iakhe of
() 1 15, thy reaslis of the faveet-
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HA): (a) and (b). One case
relgting to Shri R. K Puri, Clerk of
the Publications Division js at pre-
sent under investigation of the C.B.I.

y of LEN.S, President for
probe into Newspaper Industry

zéss. SHRI R. S. PANDEY: Wil
the Minister of INFORMATION AND
BROADCASTING be plessed to state:

(a) wheher Pregident of the LEN.S,
has urged probe into newspaper in-
dugtry before the enactment of any
ad hoc legislation; and

(b) if so, the Government’s reac-
tion thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) Yes. Sir.

(b) Government’s reaction to the
suggestion of the Indian and Fastern
Newspapers' Society would depend on
the report of the Fact Finding Com-
mittee on Newspaper Economics,
which is expected to be available in
the near future.

fawelt ¥ el Zeitel gwaw
qC .
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Oullay in Fifth Plan for Power

2288. SHRI P. A, SAMINATHAN:
SHRI P. M. MEHTA.

Will the Minister of
be pleased to state:

(a) whether his Ministry has re-
quested the Planning Commission to
raise the outlay for power during the
Fifth Five Year Plan;

ENERGY

(b) if so, the main features there-
of; and

(¢) whether Planning Commission
have agreed to the proposal?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY: (PROF.
SIDDHESWAR PRASAD): (a) to
(e). Yes, SBir, The Draft Fifth Plan
provides for an outlay of Rs. 6190
crores for the power sector. Based on
the rise in the cost of projects due to
increasing priceg of materials, etc,
ang cost escalation likely to  arise
during the Plan period, an assessment
hag been made whieh ghows that the
allocation in the power sector will
have to be substantially increased to
achieve the targets laid down in the
Fifth Plan. The matter has been
taken up with the Planning Commis-
sion and is under their consideration.

Issue of Permits for Freedom of
Trade in Eohima
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(b) if no, whether any permits are
necessary for the aforesaig citizens to
set up trade or business there?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) and
(b). All Indian Citizens need per-
mits from the . Deputy Commis-
sioner at Kohimg to carry out
trade or business in Kohima town.
The permits are normally given to
Nagas, non-Nagas who have been
permanently residing in Nagaland
and established firms with  head-
offices outside the State wanting to
start bragnches in Nagaland. Season-
al permits to carry on trade or busi-
ness are also given to hawkers.

TIWEY T WORTC gTCT wpgtea s/
e wnferat & wearer & fog fear moy
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Scientists and Engineers Working
under Atomic Energy Commission

2292, SHRI P. R. SHENOY: Wil
the Minister of ATOMIC ENERGY
be pleased to state the number of
scientigts and engineers working un-
der the Atomic Energy Cormmission?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF ELECTRONICS AND
MINISTER OF SPACE (SHRIMATT
INDIRA' GANDHI): The total num-
ber-of scientists and engineers work-
ing under the Atomic Energy Com-
mission as on November 1, 1974 I
4483,
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Electrification of villages of Bhilwara
district of Rajasthan

2296. SHR1I HEMNDRA SINGH
BANERA: Will the Minister of
ENERGY be pleased to state:

(a) the total aid to be given by the
Rural Electrification Corporation for
the rural electrification in the Bhil-
wara district of Rajasthan; and

{b) the main features of the sche-
mea to be implemented in the said dis-
trict?
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THE DEPUTY MNISTER IN THE
MINISTRY OF BNERGY (PR@F.
SIDDHESHWAR PRAS.&D) (a)
and (b). The Rural Electrification
Corporation Ltd. has so far sanction-
ed three schemes for rural electrifi-
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cation in Bhilwara diltrlct i.n 'R.ljas-
than -involving ‘loan - assistance = ‘of .
Rs. 155.617 lakhs, The mgin features
of the schemes are given in the en-
closed statement.

Statement
Statement showing the Schemes sanctioned by Rural Elscirification Corporation le
for Bhifwara district. of quﬁﬁ‘ e 1
Name of scheme Loan Coverage
assistance —
sanctioned  Villages Pumpsets Small
(Rs.in lakhs) industries
3, Mando), Sabara and Ra:pu: m
Bhilwara district - 60" 50 45 1818 101
2. ahajpur and Mldﬂprh in
mn . ' 5614 45 1762 110
3. Serwana tehsil of Bhilwara district 38977 59 800 50
Total - . = e *  155'617 149 4380 261

Production in Coking Coal Mines

2297, SHRI JYOTIRMOY BOSU:

DR, LAXMINARAYAN
PANDEY:

SHRI Y. ESWARA REDDY:

''Will the Minister of
be pleased to state:

(a) production of coking coal year-
wise from 1971-72 to 1974-75;

(b) factors responsible for rise or
fall in production during each of the
above mentioned years;

(c) the losseg if any, suffered by
Bharat Coking Coal Lid. year-wise
from 1071-72 to 1974-75; and

(d) what steps, if any, have been or
are being taken to improve the work-
ing of coking coal mines?

ENERGY

THE DEPUTY MINISTER IN THE
(PROF.

from 1971-72 to 1974.75 is as fol-
lows:

Year Production
(Million tonnes)
1971-72+ - : 16° 75
1972-73 * . . 16°62
1973-74 = - . 15°77 (Prov.)
1974-75 ,
(April, 74 to August’74) 7-12 (Prov.)

(b) The fall in production during
the period mentioned above wag due
to unsettled condilions in the coking
coal mines after nationalisation,
acute shortage of sand, shortage of
wagons, power and explosives etc.

(c) The losses suffered by the

Bharat Coking Coal Lid. yeer-wise
are as fallows:
(i) Year ending December

1972 © ~—2.57 crores.
(i Jenuary to March

1973 ) 131 .,
(1 1973-74 : 1048

. ¥ T (m)
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(d) - Deriled: short angd long term
platis have been drawn up to im-
prove the performance of the Bharat
Coking Coal Limited.

Mini Paper Industry in MP.

2208, sm BHAGIRATH BHAN-
W,&R Will the Minister of INDUSTRY
AND CIVIL SUPPLIES be pleased to
state:

(a) whether Gavt;mment have any
proposal to set up Mini-paper indus-
try in the State of Madhya Pradesh;

(b) if so, the number of such units
and their location: and

(c) the cost of each unit?

THE MINISTER OF STATE 1IN
THE MINISTRY OF INDUSTRY
AND CIVIL SUPPLIES (SHRT B.
P. MAURY): (a) No. Sir.

(by and (¢). Do not arise,

Priority to Wage Goods Scheme in
annual plan for 1975-76

2249, SHRI R. V., SWAMINATHAN:
Wiil the Minister of PLANNING be
pleased to state:

{a) whether Planning Commission
proposes to give priority to wage goods
scheme in the annual plan for 1875-
76; and

(b) if so, the main features there-
of?
L]

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI VIDYA CHARAN SHUKLA):
(a) Yes, Sir. It is proposed to give
high priority to projects designed to

_increase the production of goods re-
juired for mass consumption in the
formulation of the Annual Plan for
1975-78.

(b) These would be known only
after the Annual Plan for 1975.76 is
ﬂna]!seﬂ
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Deployment of BSF and CRP in
Bihar and other States

2301. SHRI SATYENDRA NARA-
YAN SINHA: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) number of B.S.F. ang C.R.P.
personnel deployed in Bihar since
March, 1974, monthwise; and

(b) the number of BSJF. and
C.R.P. personnel deployed in other
States during this period?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFRAIRS
(SHRI F. H. MOHSIN): (a) and (b).
A statementy giving the details of the
deployment of the C.R.P. and the
B.S5.F. in States on internal security
duties since March, 1974 is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-8590/74].

Power generation affected by the fall
in water level of Hydel Projecis in
: Orissa

2302. SHRI GAJADHAR MAJHI:
Will the Minister of ENERGY be
pleaned to state:

(a) whether the three hydel electric
projects Hirakund, Balimela and Jal-
put (Machkund) ip Orissa had great
hopes for the State but the fall in
water level in the reservoirs of the
above three projects have affected
power generators geriously; and

(b) if so, the reaction of Cenfral
Government in regard thereto?

‘THE DEPUTY MINISTER IN
THE MINISTRY or ENERGY
(PROF.. SIDDHESHWAR PRSAD):
(a) Yes, Sir,

(b) In order to relive existing
power shortages due to reduced hyd-
ro generation, assistance to the ex-
tent of 26 MW has been arranged
from the DVC system, Eflorts are
also being made to step up genera-
tion from the thermal power station
to the maximum extent, It may be
possible to arrange additional as-
sistance to Orissa after 220 KV inter-
State line between Chandil (Bihar)
and Jodu (Orissa) is commissioned.

Activities of C.I.A. agenis

2303. SHRI SHASHI BHUSHAN:
Will the Minister of HOME AFFAIRS
be pleased to state:

ia) the particulars of further inves-
tigation carried in the case of two
alleged CIA agents and an American,
Anthony Allen Fleicher arrested by

= i e e o
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Caleutta Police on 25th April 1973;

(b) whether they have gince been
prosecuted and convicted; and

(e) if not, the reasons for delay in
the matter? .

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H MOHSIN): (a) to (¢)
Messrs, Richard Win Harcos and
Allen Fletcher, both American na.
tionals, were arrested by Calcutta
Police on 26th April 1973 on account
of their suspicious activities around
Calcutta Port. On completion of in-
vestigation, these accused along with
four others have been prosecuted
under the Official Secrets Act 1828 in
the court of the Chief Metropolitan
Magistrate, Calcutta, on 14-3-1974.
The case now stands committed for
trial before the City Sessions Court,
Calcutta and is therefore sub-judice.

Demand by Naga Triba] Leaders for
withdrawal of Unlawful Activities
(Prevention) Act, 1987

2304, SHR] NOORUL HUDA: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether his atiention has been
drawn to the proceeding of the con-
vention of Naga Tribal Leaders repre-
senting 14 organisations held at
Kohima wherein {hey have demanded
withdrawal of Unlawful Activities
(Prevention) Act, 1967 as prerequisite
to restoration of peace in Nagaland;
and

(b) if so, the reactions of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F, H. MOHSIN): (a) Yes, Sir.

(b) In view of the under ground
Nagas continuing their secessinist
and anti-national activities Govern-
ment have declared the “Naga National
Council” and other allied bodies under



it, as unlawful under the Unlawful,
Activities (Prevention) Act, 1967
from st September, 1974, Govern-
ment are of the view that peace
cannot be restored by overlooking
the anti-national and secessionist
activities of the underground,

Effect of Power Rationing on Industrial
Production jn West Bengal

2306. SHRI SOMNATH CHATER-
JER: Will the Minister of INDUSTRY
AND CIVIL SUPPLIES be pleased to
state:

(a) the effect of power rationing on
industrial production in West Bengal;
and 1

(b) the steps Government are tak-
ing for increasing the industrial pro-
duction in West Bengal?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL.  SUPPLIES (SHRI B. P.
MAURYA): (a) and (b). While
power rationing in West Bengal has
in principle affected 2 number of

industries, particularly those manu-
fatcuring railway wagons, steel
forgings, strictural fabrication,

and other engineering industries, it
has also helped all industries gene-
rally by making available power in
a preplanned manner, thus avaiding
sudden nd unforeseen stoppages in
production as a result of load shed-
ding consequent on excessive power
load in peak hours. With the im-
provement in power availability in
the DVC system, the power supply
position in West Bengal, specifically
in Calcutta areas has improved and
there are only shortages of peaking
capacity. Efforts are being made to
improve power availability by maxi-
mising generation from the existing
therma] stations, expediting commis-
sioning of new generating units, re-
ducing transmission and distribution
losses and by arranging for relief
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from surplus to deficit areas, Efforts
are also being made 1o improve avail-
ability in the short run by stabilising
generation at the first unit of 120
MW commissioned at Santaldih re-
cetntly and completing some of the
important transmission lines. The
Santaldih-Horwah line. which s
onse such is expected to be complet-
ed by March, 1975,

Demand for Indian Electromic Goods im
other countries

2306. SHRI M. V, KRISHNAPPA:
Will the Minister of ELECTRONICS
be pleased to state:

(a) whether there is a great demand
for Indian electronic goods in the
world and orders for supply of these
goods have been receiveq on j large
scale;

(b) if so, the jtems for which orders
have been received;

(c¢) whether Government plam to
produce such items on a large scale to
earn foreign exchange; and

(d) if so, the main features of th

scheme? &

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY MINIS-
TER OF ELECTRONICS AND MINIS-
TER OF SPACE (SHRIMATI
INDIRA GANDHI): (a) and (b).
There is a growing demand for
various electronic items in the
worlg market. Orders are being
received and executed for semi-
conductor devices, capacitors (plastic
film, ceramic, mica), Carbon Film
Resistors, Gang Condensers, Switches,
Radios, Amplifiers, Measuring instru-
ments and Data Processing Equip-
ment, The level of exports in 1973-74
was about Rs. 7.5 crores and is ex-
pected to reach Rs. 10 crores in
1974-75.

(c) and (d)., Government have sat
up an Export Processing Zone at
Santa Cruz near Bombay meant ex-
clusively for export of electronic
items, Exports from the zone have
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recently commenced and the volurie
of exports is expetced to be Rs. 1.5
ciores in the current year, In addi-
tion, manufacturing units are being
identified all over the country for
spedial assistance to execute export
orders.

Censtruction of Houses by C.BER.I,
Roorkee

2307. SHRI NARENDBA SINGH:
Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether the Central Building
Research Institute in Roorkee have
recommended that the construction of
a house in 100 sq. metre plinth could
be constructeq only by 175 bags of
cement and 1100 kgs. of steel instead
of 312 bags of cement ang 1381 kgs. of
steel being used at present;

(b) if so, the reaction of the Gov-
ernment thereon; and

(c) whether  Government have
accepted the recommendation and if
not, Government's estimate in this
regard?

THE MINISTER OF INDUSTRY
AND CIVIL SUPPLIES AND MINIS-
TER OF SCIENCE AND TECHNO-
LOGY (SHR T. A. PAI): (a) Yes,
Sir.

{b) and (c). The technique has
been  publicised. Siate P.W.Ds,
Housing Boards and other construction
agencies could obtain the necessary
details from the Institute and consi-
der these for adoption in their works
wherever poasible,

Scheme to Procure Printing Paper for
Text Books Publishers and Eddea-
tional Institutions

2308, SHRI DEVINDER SINGH
GARCHA: Will the Minister of
INDUSTRY AND CIVIL SUPPLIES
be pleased to state:

(a) whether Government's scheme
to procure 30 per cent of the printing

NOVEMBER ﬁ', 1974
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mmmhmbm
the fequirements of the téxt-books
pubiishers dnd educationsl fiititutions
‘has flopped because of tardy m
of ity committees at the Central and

State levels; and

(b) if so, the measures intended to
be taken in this regard to ensure auffi-
clent paper for the purpose?

THE MINISTER OF STATE
THE MINISTRY OF mmm
AND CVIL SUPPLIES (SHHI B. P. .
MAURYA): (a) and (b). This
scheme has been in operation for
only about four months, and alloca-
tions of paper for educational pur-
poses have been made in favour of
all the States, The allocations made
by some States in favour of the allot-
tees|consumers have not so far kept
pace with the availabilities. ‘The
position is under continuing review,
and steps are being taken to resolve
this problem,

Improvement of Botanical Gardem in
West Bengal

2309, SHRI S. N. SINGH DEO: Will
the Minister of SCIENCE ' AND
TECHNOLOGY be pleased to gtate:

(a) whether West Bengal Govern-
ment approached the Centre with a
scheme for improvement of ‘Botanical
Gardens';

(b) if so, the broad outlines of the
scheme; and

(c) the action taken wup-to-date
regarding the scheme and the result
achieved so far?

THE MINISTER OF mmsmv
AND <CIVIL SUPPLIES  ARND
MINISTER OF SCIENCE AND TE-
CHOLOGY (SHRI T. A. PAI): n)
to (c). Information ls being
and will be laid on the 'ramdﬂhn
House.
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mwm

10, SHRI 5 N. SINGH DEO:
‘Sl the Minister of INFORMATION
. AND BROADCASTING be pleased to
wtate:  wil

§p) the media used for Forestry
Development Publicity;

{b)ﬂwnmu;dth.manmd
meédium languages mnews weeklies
Whlchmmpnedtherelemot
the Ministry, languages-wise; and

(¢) the action taken by Govern-
ment and the result achieved in

publicising in the rural newspapera
ap-to-date?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) All media of com-
munication are used to publicise for-
estry development.

{b) and (c). Over 2,500 newspapers
gnd periodicals in India published in
English, Hindi and the regional langu-
ages are receiving publicity material
from Press Information Bureau head-

iarters and its 28 regional and

ranch offices. A substantial number
of them belong to the small and me-
dium category which serve the rural
reas.
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Permiis to Foreigners visiting
Darjeeling

2312. SHRI SAMAR GUHA: Wit
the Minister of HOME AFFAIRS be

-plensed to state:

B Lo B Mo
a new policy regarding per-
mits to the foreigaerg to visit various
places of the Hill areas of Darjeeling

R_ West Bengal; if so, facts there-

(b) whether Calcutta papers critl-

‘¢ised sueh measures; If so, the resc-

thon of Government thereabout;

musuueﬁmhmchm
to Kashmir; and
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(d) ¥ not, the reasons for different
policies regarding visitars to Dar-
jeeling area and Kashmir?

THE DEPUTY MINISTER AN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H, MOHEIN): (a) It was
decided in August, 1974 to allow
foreign tourists to visit Darjeeling
town without permits under the
Foreigners (Restricted Areas) Order,
1963, for a stay upto 15 days provid-
ed they travel by air to and from
Bagdogra en route to Darjeeling.

(b) A report has been seen, Since
the relaxation was made only in
August, 1974, it is too early to assess
its impact on tourism.

“'(e) and (d). Darjeeling area is a
restricted area and foreigners need
permitg to visit it. Restrictions also
exist on the visit of foreigners to cer-
tain areas in Jammu and Kashmir.
The question whether or not any res-
triction are necessary and if so, what
they should be, would vary according
40 the requirements of security

' Mavufacture of Drilling Equipment
for Ol Exploration

. 2313. SHRI 8. N. MISRA: Will
‘the Minister of INDUSTRY AND
"CIVIL SUPPLIES be pleased to state:

(a) whether there is any proposal
under consideration of Government {0
‘manufacture drilling equipment in the
‘eountry for the exploration and pro-
_duction of crude oil; ’

(b it 50, the broad features there-
of; and

(c) the funds sllotteq for the pur-
pose? ¢

.- 'THE MINISTER OF STATE IN
“THE MINISTRY OF INDUSTRY AND
CIVIL - SUPPLIES (SHRI A G
GEORGE): (a) Yes, Sir. 0"

‘GEORGE):

Electricals Ltd. and mud pumps by
Bharat Pumps and Compressors Lid,
as these items are in their line of ma-
nufacture, Bharat Heavy

Ltd. will also undertake the responsi-

and assembling and testing the rigs
before supplying them to the custe-
mer." The project will net involve
any substantial capital investment.

(c) Apart from some land and
buildings for the Design and Coordi-
nation Group and for assembly
testing, the various public sector un~
dertakings will have to install addi-
tional facilities and special tools and
equipment which will be only margl-
nal. The requirement of funds for
this purpose are being worked out..

g

Indo-Hungarian Projects in Third
Countries

2314. SHRI INDRAJIT GUPTA:
Will the Minister of INDUSTRY AND
CIVIL SUPPLIES be pleased to state:

(a) whether India and Hungary
bhave reached an agreement to jointly
undertake projects in third countries;
and

(b) if s0, the maip features thereof?

THE MINISTER OF BTATE IN
THE MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI A. C
(a) and (b). In 'the
agreed minutes forming part of the
Protocol gigned at the conclusion of
the First Meeting of the Indo-Hunga-
rian Joint Commission for Economic,
Scientific and Technical Cooperation
held at New Delhi from October 3§'to
November 2, 1974, two sroas “wike
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‘Sentifled ‘where possibilities existed
for joint ‘perticipation between Hunr-
mandmdhinth.lrdeomtﬂu'-

(i) Pou_ibmty existeqd for joint
tendering by Hungary and
India for supply of communi-
cation equipment to third
countries,

(i) In the event of India's set-
ting up capacity for the ma-
nufacture of seamless tubes
with Hungarian collaboration,
the Hungarians agreed to take
the capacity so set up into ac-
count for meeting their own
and third country require-
ments of seamless tubes.

Taldng over of Shalimar Works Ltd
Calcutta

2315. SHRI B. S. BHAURA: Will
the Minister of INDUSTRY AND
CIVIL SUPPLIES be pleased to state:

(a) whether Government have a
propesal under consideration to take
over the Shalimar Works Limited, a
ship repairing and barge bulilding firm
in Calcutta; and

(b) if so, the broad outlines thereof
and the steps being taken in this re-
gard?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI A C.
GEORGE): (a) and (b). No pro-
posal of take over as such is yet under
econsideration of the Government. .

Hill Distriots of U.P.

HI&BERIS.N.!HSRA: Will the
Minister of PLANNING be pleased
%0 state:

mumcmu

.(a) whether Uttar Pradesh Govern.
mthuapmmchadt&:e Centre to

all Hill Districts of the
IMMM.:&W

_grove the
Government?

. to Almorg District for its development:

and’

(b) whether the request has beem
considered and if so, with what re-
sults?

‘'THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING

(SHRI VIDYA CHARAN SHUKLAJ):
(a) No, Sir.

(b) Does not arise.

Manufacture of D.C. Mills Moter te
replace Russian Designed Motor at
Bhilai Steel Plant

2317. SHRIMATI SAVITRI SHYAM:
Will the Minister of INDUSTRY AND
CIVIL SUPPLIES be pleased to state:

(a) whether Bharat Heavy Electri-
cal Limited, Bhopal have designed to
produce D.C, mills motor to replace
the Russian designed motor at Bhilal
Steel Plant;

(b) if so, the capacity of the motors
to be manufactured there; and

(c) the time by which these motors
would be produced and the foreiga
exchange saved as a result thereof?

THE MINISTER OF STATE IN

.THE MINISTRY OF INDUSTRY AND

CIVIL. SUPPLIES (SHRI A. C
GEORGE): (a) No, Sir

(b) and (c), Do not arise.

i Coal Supply to Gagarat

2318. SHRI P, M. MEHTA: Wil
the Minister of ENERGY be pleased
‘to state:

(a) whether there has been a great
shortage of coal in: the State of
Gujarat resulting in closure of most
dthnmﬂh'md
(h)n steps being taken to im-
mply m
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THE DEPUTY. MIRNIBTER IN THE
IMISTRY OF ENERGY (PROF. SID-
DHESHWAR PRASAD): (a) and
ib). No specific cornphlnt has been
réceived with regard to'the closure
of any of the mills in the State of
Gujarat due to shortage of coal  Co-

* 'prdinated efforts are being made hy
the coal producing organisations to
increase the coal production and by
the Railways to increase movement
dt.e::l to the varjous industries in the
8

Application from Rajasthen for
Indusirial Licences

2319. SHRI SHRIKRISHAN MODI:
Wi'l the Minister of INDUSTRY AND
CIVIL SUPPLIES be pleased to state:

(a) total number of applications re-
ceived for grant of industrial licences
for various industries in Rajasthan
upto November, 1874; and

(b) the number out of them which
kave been disposed off?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY AND
CIVIL. SUPPLIES (SHRI B. P,
MAURYA): (a) and (b), The total
number of applications for industrial
Dicences from the State of Rajasthan
. tweiwd and dispposed of during 1874
‘upto 15th November, 1874, are 177
and 106 respectively.

Applications from Goa for Industrial
Licenoes

2320, SHRI PURUSHOTTAM KAK-
ODEAR: Will the Minister of IN-
DUSTRY AND CIVIL SUPFLIES
be pleased to state:

(a) tots] number of applicatioms re-
oulved for grant of Industrial Licences
from wvarious industries in Goa upto
November, 1974; and

Mtbqnmhrwtd&mwm
hmbemdhpolodoﬂ? - :

THE MINISTER 0’ 87&1!;

| THE MUNISTRY. OF
mmsn?ms (SHEI B, . B
MAURYA): . {a) and (b), The total

number of spplications for

Licences from Goa received and dig-
posed of during 1974 upto 15th Nov=-
ember, 1974 are 27 and 17rupecw

Utilimation of unspent amount
sanctioned by REC, for tubewells
aid Elseirification of Villages in Bihar

2321. SHRI BHOGENDRA JHA:
Will the Minister of ENERGY
be pleased to refer to the reply given
to Unstarred Question No. 2414 on the
14th August, 1974 regarding utilisa-
tion of unspent amount sanctioned by
REC for tubewella and electrifica-
tion of villages in Bihar and state:

(a) whether the entire amount allo=
cated by the R.EC. to Bihar for rdvil
electrification remained unutiliveq but
was entirely spent on some other pur-
poses; :

(b) if so0, the reasons therefor; and

(c) the steps taken by Government
in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF. S/D-
DHESHWAR PRASAD): (a) to (c)-
The Schemes sanctioned by the RE.C,
are phased for completion over a
period ranging upto 5 years. The Joan
amount is disbursed in instalments ac-
cording to the year-wise phasing es
also physical progress of the schemes.
Consequently, there is some gap of
time between the disbursement of logn
amount by the Corporation and its full
utilisation by the State Electricity
Board. '

The Bihar State Electricity Bomd
had upto 30th June, 1974 utilised about
45 per cent of the amount disbursed
to them till 8ist March, 1878 m
Board have not tpent the mom!

ready received
pose,

i
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»‘The mdin yeasoms for shortfall in
stllisstion have been - organisational
Jileficienicies and short supply of certain
| ifiierytial construction materials such
- as Poles, Conductors, Transformers,
Bteelaectionl.atc

TheCorpmﬁmhutakato
ensure that loan amounts drawn by
:the Electricity Board are utilised in
'lbemnnnumcrihed ‘While sanc-
'tioping further loan assistance the
Cmnﬁonisnowﬁmg into account

the progress and proper arrangements
made by the Board in implementation
+of the schemes approved earlier. The
first instalment of the loan amount has
‘also gince been reduced from 40 per
cent to 25 per cent.

The Bihar State Electricity Board
has agreed to strengthen their rural
electrification wing and assured that
the required material for the rural
electrification schemey would be pro-
cured in time. It is likely to improve
utilisation of funds durng this year.

Settting up of Paper Plants in U.P.

2322, SHRI YAMUNA PRASAD
MANDAL: Will the Minister of IN-
DUSTRY AND CIVIL SUPPLIES be
pleased to state:

(a) whether U.P. Government have
mrged the Centre to set up two paper
plants in the State; and

(b) it g0, the decizsion of Govern-
mnt‘_r

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY AND
CIVIL. SUPPLIES (SHRI B, P,
MAURYA): (a) and (b). The U.P.
Government have written to the Cen-
tre guggesting a number of alterna-
tives for the setting up of two paper

lants in the State. No final decision

been taken in this regard and the
suggestions are being examined in the
¢ Tt of resource avallability and the
Posgibilities of early implementation
#f the projects,

Seliluy up of Watch Factery in
MMMW

2823, SHRI .B'DKHJ)EO PRASAD
VERMA:

SHRI R. 8. PANDEY:

Will the Minister of INDUSTRY
AND CIVIL SUPPLIES be pleased to
state: -

(a) whether an agreement has been
reached with the Federations of Swisa
Watch Manufacturers for the estabe
lishment of a watch factory in the
country; and

(b) if so, the broad outlines there-
of?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI B. P
MAURYA): (a) No, Sir.

(b) Does not arise.

Applications for new Telephone
Connections jn Delhj

2324. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of COM-
MUNICATIONS be pleased to  state
the number of applications for new
telephone connections registered in
Delhi since April, 1973 and the time
by which the demands in full are
likely to be met?

THE MINISTER OF COMMUNICA-
TIONS (DR. SHANKAR DAYAL
SHARMA): The No. of applications
for new telephone connections regis-
tered in Delhi gince April, 1973 are:—

General —_ 12417
Special L - 4243

There is a general shortage of ‘ex~
change equipment and underground
cabels in the country. Stepg have al-
ready been taken to arrange for addi-
tlonal exchange capacity and under-
ground cabels for providing ngw



mthmndahmthm
10 the maximum possible extent with |
the available limited resources, 1t is
proposed to provide about 77,000 new
, tonnections in Delhi ‘during. the
mmtrﬂ&?w?lnpmnd.

Mhlwh.ﬂm
; Sctivith :

2325. SHRI SUKHDEV PRASAD

YARMA: Will the Minister of HOME
AFFAIRS be pleased to state:

,. (a) the number of persons arrested
‘for spying and for subversive activi-
‘3111::&:%10 Octaber, .1834;

(b) the number of Pakistanis. held
®p in this regard? e

THE DEPUTY-MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F, H. MOHSIN): (a) and (b).

tories of Andamen & Nicobar Islands,
Chandigarh,

Arunachal  Pradesh,

Dadra & Nagar Haveli, Lakshadweep
snd Pondicherry, information from
msummmmmmh

(b)ﬂw,themmbuthmﬂ

WMm -nlmtthm!

| THE nmnmmnlm
MINISTRY OF HOME AFFAIRS
(SHRI F, H, MOHSIN): (a) and (W).

‘Two BSF personnel have been sts-

pended for their alleged involvement
in helping to get some goods

‘ smuggled to Bangladesh, Disciplinary
. proceedings have been ordered against
_botbotthn.

Arresits of Hoarders under MIBA

2327. SHRI PRABODH CHANDRA:
Wil] the Minister of HOME AFFAIRS
be pleased to state the number of
hoarders of essential commodities
arrested so far under MISA, State-
wise?

THE DEPUTY-MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): The informe
ation received from gsome of the States

- ig given in the statement attached,

The information in respect of the

. remaining States of Assam, Gujerst

Kerala, lllhan.ﬂm'a_, . Manipue,
Meghalays, Orimsa, Rajesthen, Ultes
Pradesh, West Bengal and the Uniow

_Territories of Delhi and Gos. Demsm

& Diu will be laid on the table of e
House, when received, B =
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of par-

el - ol -
1. Andhra Pradesh  + = 8s
“ Bihar - . . L] 40
8- Haryana g A @ s
U 4 xnnmh »o A . 17
'§. Madhya Pradesh . - 77
f‘ 6. TamilNadu =+ =+ - 14

The information in respect of the
Btate of Himachal Pradesh, Jammu &
Kashmir, Nagaland, Punjab, Tripura,
angd the Union Territories of Andaman
& Nicobay Islands, Arunacha]l Pra-
desh, Chandigarh, Dadra & Nagar
Haveli, Lakshadweep, Mizoram and
Pondicherry is ‘nil.

Lifting of Price Control on
Automobiles

2328. SHRI PRABODH CHANDRA:
SHRI JYOTIRMOY BOSU:
SHRI RAJDEO SINGH:

Will the Minister of INDUSTRY
AND CIVIL SUPPLIES be pleaged to

‘.‘." i

(n)mamm»
mmomholmmﬂ
mmﬂ

Ib)ﬂno,thamu!hmhﬂ

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY AND
CIVILL SUPPLIES (SHRI A. C

GEORGE): (a) ang (b). The questiop
of statutory price control on cars and

informal price regulation of scooters
should be discontinued or modifieg in
‘methodology of application has been
under consideration of Government.
No decision has yet been taken,

Ceca Cola Botlling Plants

2330. SHRI SHASHI BHUSHAN:
Will the Minister of INDUSTRY AND
CIVIL SUPPLIES be pleased to state:

{a) the State-wise break-up of the
total number of bottling plants of the
Coca Cola in the country;

(b) whether licences have been
granted to set up more Coca Cola
boﬂungplmtsmthemalluﬂem-
tor; and

(c) if wo, the particulars in this re-
gard and their proposed location?

THE MINISTER OF STATE IN

TEE MINISTRY OF INDUSTRY AND

CIVIL SUPPLIES (SHRI B. P.

MAURYA): (a) The State-wise

break-up of the Coca Cola botlling

plants in the country is given in the

attacheq statement,

(b) No licences have been granted

to.elanochollbOttﬁnlﬂmt‘h
mﬂﬂhm

(e) Does not arise,
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Implementation of district plans in Goa

2331, SHR] PURUSHOTTAM
KAKODKAR; Will the Minister of
PLANNING be pleased to state tne
progress so far made ir fthe imple-
mentation of district plans in Gco?

THE MINISTER OF STATE 1IN
THE MINISTRY OF PLANNING
(SHR! VIDYA CHARAN SHUKLA):
District plans have not been attempted
in Goa. '

Small Scale Indostrial units in Gea

2332, SHRI PURUSHOTTAM
KAKODKAR: Will the Minister of
INDUSTRY AND CIVIL SUPPLIES
be pleased to state the number of

, small scale industrial units register-

ed in Gog during the last thyree
years?

THE MINISTER OF STATE IN -
THE MINISTRY OF INDUSTRY AK
-CIVIL. SUPPLIES (SHRI A : P

SHARMA): According to the ir
tion- recelved from the Union T

wnh
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tory Administration, the number of
small geale industries registered in
Gta during the lust three years is a8
yindey:—

LA

Year © No.of
registered

units

MAs on 31-12-1971 * . . 816

As on 31-12-1972 * . . 997
Ason 31-12-1973 *+  * -+ 1,200 |

Effect of shortages on industries in
Goa

2833. SHRI PURUSHOTTAM
KAKODKAR: Will the Minister of
INDUSTRY AND CIVIL SUPPLIES
be pleased to state:

(a) whether shortage of coal, fuel,
oil, rail wagon and inadequate
transport facilities for both the raw
materlal and finished product have
adversely affected various Industries
in Goa; ang

(b) if so, to what extent?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI B. P.
MAURYA): (a) and (b). Only 8-10
industrial units located in Goa are
borne on the rolls of the Directorate
General of Technical Development.
None of these unitg has reported any
shortfall in production due to shortage
of coal, fuel, oil, rai] wagons and
Ingdequate transport facilities.

Corporation for films in various
Ianguagey

2834. SHRI PRIYA RANJAN DAS
MUNSI; Will the Minister of INFOR-

MATION AND BROADCASTING
be pleased to state:

(a) the total amount sanctioned by
the Fim Finance Corporation in
1971-72, 1872-73, 1973-74 and upto
September, 1974 for varioug films in
varioug languages;

(b) the total number of films
which have received National or In-
ternational awards; and

(c) the particularg of international
award winner filmg which have been
made without getting financial help
from Film Finance Corporation but
through individual parties in this
year?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) A statement giving
the information jg attached.

(b) Number of fiimg financed by
Film Finance Corporation that have
won National Awards....... 27

Number of films financed by Film
Finance Corporation that have won
International Awards....9

() “27 Down” is the only feature
film which has so far received an
International award during the year
1974 This film has, however, been
financed by the Film Finance Corpo-
ration, Details of short films which
have own International awards during
1974 have already been given in reply
to Unstarred Question No. 1330 ans-
wered in the Lok Sabha on 20-11-1974,
None of these films has been financed

' by the Film Finance Corporation.
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#usmvummv: will
: Minister of INDUSTRY AND
c:vn.sumupmmmu.

v A

.(l) whether the Government of
Indila have requested the Kerala
“State Industrial Development Cor-
;paration to use only indigenous know-
how for its proposed cigarette pro-

_ (b) ¥ so, whether Government
are aware that the Indian manufac-
‘turers are demanding exorbitant rates
for the technical know-how; and

{c) whether the K.S.1,D.C. has
requested the permission of the Cen-
tral Government to seek some cheaper
foreign collaboration and if s0, the re-
.action of Government to thig request?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI B. P.
MAURYA): (a) The Kerala State
Industrial Development Corporation
applied for an industrial licence for
setting up a new umit for the manu-
facture of Cigarettes entirely with
indigenous know how. A letter of
intent was granted accordingly.

(b) The Kerala State Industrial De-

Financin] assisiance sought by Kerals
for Idikki Project

2336. SHRI VAYALAR RAVI: wil
the Minister of PLANNING be pleased
10 state:

(a) whether the Government of
Eerala hag requested the Central Gov.
ernment to arrange financial require.
ments of the third Stage of Idikki
Project from the financial institutions
so that its work can be started at an
early date; and

(b) it so, the main features thereof
and the action taken by the Central
Gwernmenstn_thhremd?

THE MINISTER OF STATE IN
THy. MINISTRY OF PLANNING
(SHRI VIDYA CHARAN SHUKLA):
{a) and (b). Kerala Government had
submitted in November 1972 a project
report for the third stage of Idikki
project which envisaged generation of
additional 420 million units of energy
per year at the Idikki project which
is presently under comstruction. But
the State Government did not speci-
fically request the Central Government
to arrange financial assistance for this:
project from the financing institutions.
The financing of this project will be
considered after the project is techni-
eally cleared.

Delay in setling up of projects in
Eerals dug to delay by Central
Government

2337. SHRI VAYALAR RAVI; Will
the Minister of INDUSTRY AND
CIVIL SUPPLIES be pleaged to state:

(a) whether Government gre aware
that certain industrial projects like
cigarette, Nylon, Soda Ash for which
lettery of intent have been given to
the Kerala State Industrial Develop-
ment Corporation are difficult to ma-
terinlise due to the delay in clearing
the papers by Central Government;
and
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(b) if .e0, the ressong therelor awn
e o ﬁm

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI B. P.
gAU!_tYA]: (a) and (b). The present
position in respect of the projects
_yeferreq in the Question is ag follaws:

Otgarettey Project: The Kerala State
Industrisl Development Corporation
hag been requested to negotiate with
fndian companies to secure indigen-
gus collaboration before submitting
_proposals for foreign collaboration,

_Nylon Project: The availability
.ot indigenous technology is being eva~
Iuated by a Committee and its report
~awaited,

' S¢dla Ash Project; The Kerala State
Industris] Development Corporation
could not locate the source for supply
.ot Ammonia required for the Project.
®  has now been agreed to between
Fertilizers and Chemicals Travancore
Timited (FACT) and the Kerala State
Industrial Development Corporation
AKSIDC) that the FACT would take
over the Soda Ash Project from Kerala
State Industrial Devclopment Cor-
poration and that the Kerala State
Inadustrial Development Corporation
would take over the Caustic Soda
project from FACT. Revised propo-
gals in this regard are awaited.

Installing of C.0. at Kangoo in
Hamirpur District

2338. PROF. NARAIN CHAND
PARASHAR: Wil] the Minister of
COMMUNICATIONS be pleased to
state:

(a) whether the C.O. sanctioned
at Kangoo in Hamirpur District of
Himachal Pradesh has since been in-
stalled and has started working;

(b) if go, the date on which it was
.gommissioned; and o

TIONS (DR, aﬂmm :
SHARMA): (a) Yes, Sir. "
(b) 1t was commissioned on 18-1i-T¢.

{c) Doeg not arise,

Labourers at Bath  Viltage in Tirsn

(a) whether three Harijan agri-
cultural labourers at Bath village in
"Paran Taran, near Amritsar were shot
dead by the landlord and their
goondas on 12th September, 1974,

(b) if so, the factw thereof; and

(c) the action taken against these
landlords for these heinous murders
and steps taken to give protection to
the agricultural labourers?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H, MOHSIN): (a) fo {e).
According to  information received
from the Government of Punjab, there
was a dispute over house property
between one Piara Singh Mazhabi of
village Bath and his cousion Gian
Singh, an employee of the local Sar-
panch, Shri Amarjeet Singh. 1t was
alleged that on September 12, 1974,
Shri Amarjeet Singh and some other
persons armed with rifle, gun, pistol,
etc. came to the Mazhabi Bastee - and
started firing. Three persons died on
the spot and 15/20 persons sustained
injuries. One of the injured persons
died in V. J. Hospital, Amritsar. A
case U/8 awlwmﬂh 1P.C. and
Sections  2554/59, .  Act, Wi
registered at P. S. Sadar, Taran Taran.
on September 13, 1974, Al the pceilh.
ed perfons have beeli arrested sl
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feyge-shest is to be filed soon. A
@eliis'force hay been posted in village
Bath to give protection to the Hari-

New Power supply scheme in Punjsb

23¢0. SHRI MOHINDER SINGH
@ILL; Will the Minister of ENERGY
be pleased to state:

(a) whether an assessment of the
power requirements of the mnorthern
wheat region has recently been made
s follow up action in pursuance of
the new power supply scheme reveal-
ed by the Prime Minister at Ludhiana;
and

(b) if so, whether some steps have
been taken to ensure proper and re-
gular supply of power to execute this
power plan on war footings?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENGERGY (PROF.
SIDDHESHWAR PRASAD): (a) and
{b). The failure of rains in Harysha,
Punjab and Uttar Pradesh this year
had posed a serious threat to the

it Paddy crop. In'this context,
he power supply position and the
special requirements of agriculture in
_H!;-yana. Punjab & Uttar Pradesh had
been critically reviewed and it was
decided that the entire power avail-
sbfe from Badarpur Thermal Station in
Delhi may be supplied to these three
States only, Over and above, steps
weré alyo taken to reduce power con-
sumption in Delhi and to divert the
power so saved to these States

d:hmmm e
2341, SHRI MOHINDER SINGH
GILL:

SHRI JYOTIRMOY BOSU:
SHRI iOWAm CHATTER-~
J’E g

Will the Minister of INDUSTRY
AND CIVIL SUPPLIES be pleaséd
to state:

(a) whether a decision hag been
taken to regularise the unauthorised
capacity in industrial units; and

(b) if so, the important industries so
favoured and the stepg taken so far
in this direction?

THE MINISTER OPF STATE IN
THE MINISTRY OF INDUSTRY
AND CIVIL SUPPLIES (SHRI B. P.
MAURYA): (a) and (b). Casea’ of
unauthorised production over licensed
capacity have come to Government's.
notice from time to time. Earlier, 45
cases of unauthorised production over
the licensed capacity were reported
by the Industrial Licensing PFolicy
Inquiry Committee and were referred
to the Sarkar Commission for inves-
tigation, as to the circumstances in
which they were able to exceed the
licensed capacity. The Commission
ig also to report the measures neces-
sary to prevent the recurrence of such
irregularities and lapses. Government.
have not decided to regularise all cas-
es of unauthorised capacity.

Unearthing of an arms factory in
Central U.P.

9342, SHRI MOHINDER SINGH
GILL: Will the Minister of HOME-
AFFAIRS be pleased to state:

(2) whether an armg factory run b¥
a wife of some dacoit has been IIII"
earthed in Central UP;
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-arms geized

(c) mum,mwmawm;
run on such a gigantic scale and the
-action being taken against the cul-
prits?

© THE DEPUTY MINISTER IN THH
MINISTRY OF HOME AFFAIRS
(SHRI F, H. MOHSIN): (a) to (o).
‘“The requisite information is being
oollected from the State Governments
and will be laid on the Table of the
l!ome on receipt.

. wrermuro & foelt ¥ ¥ sivew
qritegfen | agraw o frdaw/
¥ fakere w & forn s
2343 st watw fag: w0
g e sarew JdY ag qard W
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ot & wieF 7T gramm el
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Grant of Pension tp freedom fighters
from Nagpur, Akola and Buldana
Districts

2346. SHRI VASANT SATHE: will
theuin!sterotHOM‘BMAIBBh
pleased to state;

(a) thenumbero!mﬁthm
from Nagpur, Akolg and Buldana
digtricts of Maharaghira, whose cases
have been processed and approvedi
repected for grant of pension during

.mp«lod.&umiﬂimuﬂraﬂ

(b) the names of those m“
fighters who have been granted pen~
mmmmmw
wise? |
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“THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AY¥FAIRS
(SHRI ¥, H. MOHSIN): (a) and (b).
Information is glven in the statements,
¢Annexure“1 & II) laid on the Tabte
of 'the House. [Placed 'in Library.
See No. LT-8591/74).

-

Revislon of Fifth Plan

2347. SHRI DEVINDAR SINGH
GARCHA: Will the Miniater of PLAN-
WING be pleased to state;

(a) whether keeping in view the
mounting inflation and resources
sgueeze Planning Commission has re-
drafted the Fifth Five Year Plan in
grder to make it more flexible; and

(b) if so, when the final text will
Be available and action initiated
thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF PLANNING
(SHRI VIDYA CHARAN SHUKLA):
{a) and (b). The Planning Commis-
sion is carrying out certain exercises
for making adjustment in the Draft
Fitth Five Year Plan, It will
take some time before these ex-
ercises gre completed. Efforts will,
however, be made to complete

. these exercises early and to bring out
the final Fifth Five Year Plgn.

Alleged corruption In Delhi Trafie

2348. SHRI DEVINDAR SINGH
GARCHA: Will the Minister of HOME
AFFAIRS be plessed to state:

(a) whether his attention has been
drawn to the press reports that there
is widespread graft and corruption
Fampant in Delhi traffic police; and

. @) it 5o, the action taken in this

. THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F, H, MOHSIN): (a) Yes, Sir.

(b) The matter is under examiria-
tion, Meantime systematic efforts
have been made by the Delhi Police
to ensure efficient and fair operation
of the Traffic Police. Some of the
steps taken to check the malpractice
in the Traffic Police are as belowi—

(i) The non-gazetted officialg of the
Traffic Police are transferred from
their circles and zones frequently im
order to ensure that they do not stay
long enough at any one place so as
to develop vested interest,

(ii) The tenure of subordinate police
officials of the Traffic Police are fixed
and they are normally transferred
out of Traffic Police after every three
years. The gervice record is also pro-
perly screened before posting to em-
sure that only persons having good
records are posted to the Traffic
Branch.

(iii) Checking of violation of traffic
regulations and Motor Vehicles' Act
is conducted by three different agen-
cies, viz. (1) Local Circle and Zonsl
Staff, (2) Enforcement Staff and (3%
Special patrolling staff sent out in
two different jeeps out of Traffic Re-
ge under the orders of ‘S. P./Tra-

(iv) Surprise checks are carried out
by the Enforcement Staff according
to pre-determined programme under
the supervision of gazetted officers.

(v) The IGP/S.P. Traffic often meet
the representatives of the Associations
of Transporters and other representa-
tives bodies of road users smd try to
ueertnlnthelrgriem

(vi) In order to minimise ecdrrup-
tion in general checking of transport
vehicles by Head Constables/Conit-
ables has been completely prohibited
although these powers have been con~ -
ferred upon them under the Motor
Vehicles' Act. :
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- - {#li) Speclal drives aze launckied
Ccoddlly sid  tranik ehitled
ed under section 5.556/112 Motor Vehi-
¢leg Act.

(viii) The Officers of and above the
rank of ASIs of the Trafic Branch of
the Delhi Police are required to dis-
play their photograph and name on
the lef;t breast pocket while on duty.
This facilitates lodging of the com-
plaint by name against the erring offi-
eials by the aggrieved road users.

Production of cement

2349, SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of
INDUSTRY AND CIVIL, SUPPLY
be pleased to state:

(a) whether Government have
taken steps to augment the produc-
tion of cement in the country;

(b) how much of the available pro-
duction capacity is lying idle and what
estimates of production have been
drawn up for 1875; and

~ (c) whether allocations for house
building will be increased during the
- mext one year?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY AND
CIVIL, SUPPLIES (SHRI B. P.
MAURYA): (a) Yes, Sir.

{b) The present capacity of Cement

. Industry js 19.86 million tonnes, ordi-
. parily capable of yielding a produc-
tion of about 16,80 million tonnes, on
the basis of 85 per cent utilisation of
capacity. The actual production was,
however, 14.99 million tonnes in the
ﬁp;a 1973 due to loss of production
because of power cuts, inadequate
avai ability of coal and wagons, me-
chanical breakdowns etc. For these
wary Teasons, the production 4uring
m. firsy 10 months of the year 1974
)es been 1153 million tormes. The
lower production is more due to the
sbhove-mentioned gonstraints on pro-

produstion Swing 1975 ip etinged.
& sbout 17 millen totmes. .~

(e) To distribute equitabix the weald-
able quantities of cement, quates haxe
been fiked for each State. Requirge
ments of cement for house bulldig
purposes fall under the State Quota=-
Allocation of cement for house-build-
ing purposes is determined by the
State Government from out of the
total quota placed at its dispossl

fital

| 2850. SHRI BISHWANATH JHUN-
JHUNWALA: :

SHRI HUKAM CHAND
KACHWAL

Wwill the  Minister of HOME
AFFAIRS be pleased to state:

(a) whether the number of Pakis-
tan spies apprehended in Kashmir and
at other places during 1974 has been
increasing steadily and if so, the
bresk-up of this figure, State-wise;
and :

(b) whether there is evidence .of
increasing collaboration  with the
Indian counterparts and if so, the
number of such Indian collaborators
arrested during the period and the
aumber of these who are in Govera-
ment Service and those in Defepce
Services?

THE MINISTER OF HOME AF-
FAIRS (SHRI K. BRAHMANANDA
REDDY): (=) No, Sir,

(b) No, 8ir.
of Indusirial Laws fo

qugn engaged in film industry

2351, SHRI BISHWANATH JHUN-
JHUNWALA: Will: the ‘. Ministér of
ING be pleased to state:

(a) whether the film productioa in
the country is considered 48 an
try; a5 s
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 (b) it 80, whether spplication 0f in-
dustria] Jaws to the workers engaged
" in this industry has been considered;

(¢) whether transfer of this subject
tothe Department of Industrial De-
velopment has been considered; and

(d) it so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE

. MINISTRY OF INFORMATION AND

"BROADCASTING (SHRI DHARAM
BIR SINHA): (a) Yes, Sir;

(b) A comprehensive legislation
covering inter alia the question of
making the industrial laws applica-
ble to the workers in the Film Indus~
try is under consideration:

(c) No, Sir;
{d) Does not arise,

Increase in power tariff by D.V.C,

2352, SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of
ENERGY be pleased to state:

(a) whether DVC authorities have
raised the tariff of the power supplied
by them for industrial purposes;

(b) if so, the rate of increase effect-
ed; and

(c) to what extent the price hike
will be reflected in the increased cost
of industrial production?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF.
SIDDHESHWAR PRASAD): (a) Yes,
Sir,

(b) The increase is of the order of

38 per cent over the tariff which was

prevalent sina_e 1971,
£¢) The increase in cost of indus.

trial profuction because of increased

Tates of electricity will be merginal.
MILS—6,

whe o & wi sofeedl W
o gheed
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3358. SHRI SARIOO Pm
Will the Minister of HOME mams
b' pleased to state: :

(a) whether one pnrson was killed
and 13 injured on 20th September,
1974 in g dispute over land in village
Ochandi near Narela in Delhi; and

(b) if so, the facts thereof and tha
action taken by the police in the mat~
ter?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) Yes, Sir.
One person was killed and 21 and not
13 persons were injured.

(b) The incident was a sequel to &
dispute between two parties over a
plot of land (Bagh Grahmanan) in
village Ochandi. Two cases FIR
No. 202 dated 29th September 1974
under section 147;148/149|307|323 IPC
and FIR No. 203 dated 29th September
1874 under section 147|148]1491302{307|
324|325 JPC were registered at P.S.
Narela. In the first case FIR No. 202
Ramesh Chander sio, Abhey Ram Bra-
haman had reported that he along with
others were in the Bagh when Yad
Ram accompanied by a few persons
appeared, armed with lathies and
jallies, and asked them to vacate the
Bagh. On their refusal they were
attacked with lathies and jallies. §
persons were injured, 11 persons
were arrested and the case is under
investigation,

In the other case FIR No, 2083 Chand
slo. Shri Hukmi had reported that
Mohinder S|o Shishu along with some
persons came armed with lathies and
jallies to the Bagh where he (Chand)
along with other relatives wers pre-
sent. Mohinder end others then asked
them to vacate the Bagh otherwise
they would be murdered. ‘On their
refusal the party started beating them
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with Tithies and jallies. ‘As a result
the complainant and hizs relatives
received injuries,

The Sub-Inspector Kishore Lal
along with the staff reached the spot.
He found one person named Tala Ram
lying dead in a pool of blood on a
cot outside the Bagh. 12 other per-
rons were lying in a serious con-
dition on the road side. The police
immediately removed the injured
persons to Irwin Hospital and the
investigation of the case was taken
up. 13 accused persons were arrested
in this case,

Bavings Bank Account Facllities in
- Post Offices in Punjab

2357, SHRI RAGHUNANDANLAL
BHATIA: Wil the Minister of
COMMUNICATIONS be pleased to
state:

(a) the number of Post Offices now
functioning in Punjab in which Sav-
ings Bank Account facilities are avail-
able; and

(b) how this figure compares with
that of adjacent States?

THE MINISTER OF COMMUNI-
CATIONS (DR. SHANKER DAYAL
SHARMA): (s) 3369.

(b) The number of Post Offices in
adjacent States in which Savings
Bank facilities are available are not-
ed against each:—

Haryana State 2139
Himachal Pradesh State 1720
 Rejasthan ‘State 7554

. J&K State . : 818

Letter of intent to Bihar Agro Indus-
tries Corporatien for manufac-
ture of tractors

2358. SHRI D, P. JADEJA: Will
the Minister of INDUSTRY AND
CIVIL SUPPLY be pleased to state:

(a) whether any letter of intent has
been issued to the Bihar Agro Indus-
tries Corporation for the manufacture
of tractors; and

(b) if so, the naturs thereof and
the annual output envisaged?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI A. C.
GEORGE); (a) Yes, Sir.

(b) The letter of intent authorizes
setting up of new inustrial under-
taking at Fatwah (Dist. Patna) for
manufacture of 10,000 nos. Zetor 2511
(25 H.P.) tractors per annum under
a sub-licence from M/s. Hindustan
Machine Toolg Ltd, Pinjore,

Effect of power shedding in Orissa

2350. SARDAR SWARAN SINGH
SOKHI: Will the Minister of
ENERGY be pleased to state:

(a) whether the two major indus-
tries in. Ovissa, wviz, the Rourkela
Steel Plant and the MIG Aero-Engine
Plant, are badly hit by power shed-
ding; and

(b) if so, the steps Government
propose to take to save the major
industries in Orissa in both public
and private sectors from the power
crisis?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF.
SIDDHESHWAR PRASAD): (a) No,
Sir. The MIG Aero-Engine Plant i8
exempted from all power outs. Ineo-
far as the Rourkela Steel Plant is
concerned, sssistance to the extent
of 35 MW has been arranged from
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Generation of power in Hirakud Hydro
Electric Station and Talcher Thermal
Power Complex

2360. SARDAR SWARAN SINGH
SOKHI: Will the Minister of ENERGY
be pleased to state:

(a) whether the Hirakud Hydro
Electric Power Station as well as
Talcher Thermal Power Complex are
generating less than 50 per cent of
their capacity; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF.
SIDDHESHWAR PRASAD): (a) and
Power
Station ig generating below 50 per
cent of its capacity due to poor
mensoong this year.

Ap regards Talcher Thermal Power
Station, the actual generation for the
period—April to October, 1974—has
been 478 million units, A target of
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Setting 5p of Hydel Power Fiasts i
Eastern Regions : .

2361. SARDAR SWARAN BINGH
SOKHI: Will the Minister ‘of
ENERGY be pleased to state:

(a) whether there is acute Ppower
shortage in the Emstern Region;

(b) if so, whether Government
propose to exploit the hydel power
potentialities in Chotta Nagpur Pla-
muintheeastmreglon,wmm
excellent sites for hydel Power Flants;
and

(c) if so, the steps Government pro-
pose to take to set up hydel Power
Plants there?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF.
SIDDHESHWAR PRASAD): (a) Im
the Eastern Region the power supply
position in Bihar and D.V.C. gystems
is at present comfortable. In West
Bengal there is a shortage of peeking
capacity, especially in the Calcutta
area but overall energy requirementa
could be met. The power supply
position in Orissa is critical due fo
poor inflows in the Machkund, Bali-
mela and Hirakug reservoirs as a
consequence of the failure of the
monsoons this year in the catchment
areas,

(b) Yes, Sir.

(c) The hydro electric potentialities
of the Subernarekha river, which
flows East-wards along the Chotta
Nagpur Plateau, is at present under
development under the Subernarekha
Hydro Electric Project with a total
installed generating capacity of 130
MW. A proposal for development of
the Koel-Karo Project in the Brah-
manl basin, which is also in the
Chotta Nagpur Platesu, is under
consideration, More gites for the deve-
lopment of hydro-eleciric power in
the Chotta Nagpur Plateau are under
investigation,
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2362. SHRI P. GANGADEB: Wil
the Minister of INDUSTRY AND
€IVIL SUPPLIES be pleaseq to state:

(a) whether ghortage of mc:nlmz:el,
rail wagons and power ade-
:g'ate transport facilities for both the
raw material as well as finished pro-
ducts have adversely affected various
industries in Orissa;

(b) if so, names of the industries
which have been so affected; and

{c) the steps taken by Government
in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
AND CIVIL SUPPLIES (SHRI B P.
MAURYA): (a) ang (b). A few units
in the State of Orissa engaged in
the manufacture of refractories and
stoneware pipes have reported diffi-
culties regarding the movement of
raw materials and finished products

! and availability of coal supplies in
. time. '

(¢) The matter was taken up with
the Ministry of Railway to give
priority to the movement of raw
materials and finished products and
they have promised to help.

Small Scale Indusiries in Orissa

2363. SHRI P. GANGADEB: Will
the Minister of INDUSTRY AND
CIVIL SUPPLIES be pleased to state:

(a) the number of small scale in-
dustrial units registered in  Orissa
during the last three years industry-
wise, District-wise; and

(b) the total capital investment and
the growth of production in that
period?

~ THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY

AND CIVIL SUPFLIES (SHRI A. P.
SHARMA): (a) ang (b). According
to the information received from the
State Director of Industries, the
number of small scale industries
registered in Orissa during the last
three years is ag follows:—

No.of
Year registered
unitg
As on 31-12-1971 * . . 2,967
As on 31-12-1972 . . 2,730
Ason 31-12-1973 + +  » 5,258

The industry-wise and District-
wise break-up of these units and
total capital investment and growth
of production therein ia not available.
Reliable estimates on these aspects
are expected to be available only
after the results of Census of Small
Scale units become available.

National Research Laboratories in
Orissa

2364. SHRI P, GANGADEB: Will
the Minister of SCIENCE AND TECH-
NOLOGY be pleased to state:

(a) whether Government propose to
set-up National Research Laboratories
in Orissa; and

(b) it 5o, the main features thereof?

THE MINISTER OF INDUSTRY
AND CIVIL SUPPLIES AND
MINISTER OF SCIENCE AND
TECHNOLOGY (SHRI T. A. PAID:
(a) and (b). A Regional Research
Laboratory which is a multi-discipli-
naty National Laboratory has already
been set up in Bhubaneswar (Orissa)
in 1964. The Laboratory undertakes
investigations relating to the develop-
ment and utilization of the natural
resources of the region, including
designing and development of indus-
trial and agriculturdl machineries.
The Regional Reséarch Laboratory
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at Bhubaneswar renders ~technichl
help in various ways for the develop-
ment and setting up of small, medium
and large scale industries in the
region.

Indusirial consultanty for development
of Small Scale, Rura]l and Cottage
Industries

2365. SHRI M. RAM GOPAL
REDDY: Will the Minister of INDUS-
TRY AND CIVIL SUPPLIES be
pleased to state:

(a) whether the inadequacy :i in-
dustrial consultants is a drawback in
the development of small scale, rural
and cottage industries; and

(b) if so, the remedial measures
proposed?

THE MINISTER OF STATE 1IN
THE MINISTRY OF INDUSTRY
AND CIVIL SUPPLIES (SHRI A, P.
SHARMA): (a) ang (b). In view of
the increasing number of new enter-
preneurs entering the fleld of small
scale industries and the need for
modernisation of the existing small
s=aie industries, it is considered neces-
sary to provide adequat consultancy
services to meet the requirments of
both new and existing entrepreneurs.
For the Fifth Five Year Plan period
an integrated assistance programme
which includes management counsel-
ling and training, better technical
services and facilities and provision
of package of assistance at all stages
‘of production is envisaged. With this
end in view the existing congultancy
services being provided through

Reportad shortage of Reveaue Stamps
in West Bengal -

REDDY: Will the Minister of COM-
MUNICATIONS be pleased to state:

(2) whether Government's atten
tion has been drawn to the reported
shortage of revenue stamps especially
in West Bengal recently; and !

(b) if so, the reasons therefor?

THE MINISTER OF COMMUNI-
CATIONS (DR. SHANKER DAYAL
SHARMA): (a) Yes. The shortage of
Revenue stamps has been reported
from some Post Offices mm West
Bengal Circle,

(b) This wag due to the non receipt
of the consignment of Revenue stamps
in time in Calcutta as sent by the
Controller of Stamps, Nasik through
Railways. Steps were taken to rush
supplies from neighbouring offices
and also from the India Security
Press, Nasik by air.

Conference of Sclentists of Regional
Research Lsboratories and National
Laboratories in Srinagar

2367. SHRI NARENDRA SINGH:
Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether a Conference of Sclen-
tists of Regional Research Labora-
tories and Nationa] Laboratories was
held at Srinagar during the last week
of October, 1974;

(b) if so, whether a scheme to
able industiries in the State to get
benefits from the latest research
the fleld was discussed therein; and

(c) i 30, the main festures theroot?

B8
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THE ISTER OF INDUSTRY
TER OF SCIENCE AND TECHNO-
LOGY. (SHRI T, A PAI): (a) to
(c). Scientisty of the National Labo-
ratories, Indusirialists of Jammu and

“Kashmir and rvepresentatives of the

State Government met at Srinagar
from 21—28 October, 1074 to enable
industries in the State to get full
benefits from R&D facilities in their
fields of activity. A Survey wag also
made to determine the existing
national resources and human skills;
the major areas of thrust in State and
Industry’s plan; areas of competence
that could match the needs of the
State; isolate and identify areas
where CSIR could be of assistance.
Some areag so identified were:

1. Wool, leather, silk namdas.

2. Produetivity, economy of fuel,
energy.

3. Medicinal and aromatic plant,
saffron.

4. Drugs and Pharmaceutical,
5. Forest based industries.

6. Food packaging, mushrooms.
7. Minerals and metal work.

A Committee consisting of the
Secretary, Industries, Department of
the J&K 8tate Government, the
Director, Regional Research Labora-
tory (RRL), Jammu and representa-
tives of the private industry in J&K
State has been set up to follcw up
the technical problems ralseq during
the meeting.

Power Planty manufactured by
B.HEL,

2368. SHRI VEKARIA:
SHRI D, D. DESAI:

Will the Minister of INDUSTRY
AND CIVIL SUPPLIES be pleased to
state:

(a) whether in view of the poor

Performance of power plants manu-
factured st Bharst Heavy Electricals

178

Limited, a technica) Hi.nvuuyﬁon has
been ordered imto the working of
BHEL,; and

(b) if so, when the Report of the.
technical investigation would be avail-
able?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI A. C.
GEORGE): (a) No Sir; no investiga-
tion has been ordered into the
working of the BHEL, nor has there
been any complaint that the perfor-
mance of power plants marufaclured
by BHEL ig poor.

(b) ‘oes not arise.

Effect of ghortages on industries in
Rajasthan

2369. SHRI SHRIKISHAN MODI:
Will the Minister of INDUSTRY AND
CIVIL SUPPLIES be pleased to state:

(a) whether shortage of coal, fuel,
oil, rail wagons and inadequate trans-
port facilities for both raw material as
well as finished products have adver-
sely affected wvarious Industries in
Rajasthan; )

" (b) if 50, the names of the industries
which have been so affected; and

(c) the steps taken by the Govern-
ment in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL. SUPPLIES (SHRI B P.
MAURYA): (a) and (b). A few units
engaged in the manufacture of trans-
mission, towers, ball and rolier bear-
ings ang electronic components in
Rajasthan have reported shortages of
coal, fuel oil, railway wagons and
lack of demand for finished products.
The only fertiliser unit in the State
reported some difficulties in the pro-
curement of coal, particularly during
the Railway strike. The shortages,
however, did not affect other mdu.s-
tries in the State, namely, aluminium,
copper, zinc and lead. .
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(e) Industrial units aré being assis-
ited in regard to allocation of raw
materials so that as far ay possible
Jndustrial production ig not affected.

Small Seale Indugtzies in Rajasthan

2370. SHRI SHRIKISHAN MODI:
“Will the Minister of INDUSTRY AND
CIVIL. SUPPLIES be pleased to
state the number of small scale
industrial units registered in Rajas-
than during the lagt three years?

THE MINISTER OF STATE IN
‘THE MINISTRY OF INDUSTRY
AND CIVIL SUPPLIES (SHRI A. P.
SHARMA): According to the - infor-
mation received from the State Direc~
tor of Industries, the number of small
-geale industries registered in Rajasthan
:during the last three years is as
Tollows: —

No. of
Years registered
unfts
As on 31-12-1971 - 8,970
As on 31-12-1972 . ° 11,212
As on 31-12-1973 °* B . 18,428

¥Fall in price of cement

2371, SHRI GAJADHAR MAJHI:
Will the Minister of INDUSTRY AND
CIVIL SUPFLIES be pleased to state:

(a) whether there has been any fall
in the price of cement after the arrests
of smugglers; and

(b) if so, to what extent?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
AND CIVIL SUPPLIES (SHRI B, P.
"MAURYA): (a) and (b), Cement is
sold a2t a uniform F.O.R. destination
pﬂee throughout the country and is

fixed by the Central Government.

R S
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The wholesale and retall price st
which cement may be sold in a State
is ‘fixed by the State Government
concerned. The garrest' of smugglers
has no effect on these prices.

Reports have, however, appeared
in the Press from time to time of
cement being sold at prices’ higher
than the priceg fixed by the Govern-
ment and of fall in these prices in
recent months.
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2374, SHRI BIBHUTI MISHRA: Wil
ithe Minister of HOME AFFAIRS be
pleaseq to state:

(a) whether hundreds of people
igheraoed the bungalow of District
Magistrate of East Champaran in the
last week of September, 1974;

(b) if so, whether the District Magi-
strate and the Superintendent of Police
were glso gheraoed ang the tyres of
car of the District Magistrate were
deflated;

(c) whether fllthy abuses were also
hurled on Government and private
people; and
! (d) if so, whether Government pro-
Ppose to take certain steps for the sat-
ety of 1 A, S, and L P. S, Officers?

E

THE DEPUTY MNISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) to (d).
Facts are being ascertained and will
be laid on the table of the House.

Non-payment of Advertisement Duey
to a Daily Paper by Tripura Gov-
ernment

2375. SHRI S. N. SINGH DEO: Wwill
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether any representation has
been made by a daily paper from Tri-
pura aboug the non payment of an
advertisement dues by the State Gov-
ernment; and

(b) if so, the main features of rep-
regentation and the action taken
thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) and (b). No, Sir.
We are contacting the Guovernment
of Tripura in this regard,

Increase in the incidence of T. B. and
Filarla among coal mine workers

2376. SHRI M. KATHAMUTHU:
Will the Minister of ENERGY be
pleased to state:

(a) whether Government are aware
of the fact that the diseases like
Tuberculosis and Filaria are increas-
ing among the coal mine workers due
to insufficient medical facilities; and

(b) if so, measureg taken to improve
the situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF.
SIDDHESHWAR PRASAD): (a) and
(b). The information ig being col-
Jected ang will be Inid on the Table
af the House.
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2377. SHRI SHRIKISHAN MODI:

BHRI SHANKAR DAYAL
SINGH:

SHRI RAGHUNANDAN LAL
BHATIA:
SHRI D. D. DESAI:
Will the Minister of ENERGY
be pleased to state:
(a) whether any further increase in
coal price is contemplated:
(b) if so, reasong thereof; and

(c) the likely impact of it on the
economy as a whole?

THE DEPUTY MINISTER IN THE

MINISTRY OF ENERGY (PROF.
SIDDHESHWAR PRASAD): (a) to
(¢). An Inter-ministerial committee

is being appointed to make recom-
mendations regarding the revision of
coal prices keeping in view, among
other things, the financial implica-
tiong of the revision of wages, which
is being considered by the Joint
Bipartite Negotiating Committee for
the Coal Industry. This Committee
will also take into account the like-
ly impact of any price increase on
the economy as a whole,

Bonug to Coir Board Employees

2378, SHRI C. K. CHANDRAPPAN:
Will the Minister of INDUSTRY AND
CIVIL SUPPLIES be pleased to refer
to the reply given to Unstarred Ques-
tion No, 1150 on the 31st July, 1874
regarding bonus to employees of Coir
Board and state whether the final de-
cision has gince been taken in the mat-
ter and if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI ZIAUR
RAHMAN ANSARI): Government
have examined the matter and have

NOVEMBER 27, 107
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2379. KUMARI KAMLA xum'nn-
Will the Minister of INDUSTRY AND
CIVIL SUPPLIES be pleased to state:

(a) whether the Iranian Govern-
ment have agreed to make investment
in cement and paper projects on the
same terms as those offered for Kudre-
mukh iron ore projects; and :

(b) if so, the facts thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHEL B. P.
MAURYA): (a) and (b). No such
agreement hag so far been reached.

Coal production target for 1974-76

2380. SHRI Y. ESWARA REDDY:
Will the Minister of ENERGY be
Pleased to state: -

(a) whether it jg not a fact that the
coal production target for 1974~75 has
been fixed as 95 million tonnes as
against 78 million tonnes during

1973-74; ang

(b) if so, measures taken to improve
the production and what is the pro-
duction of the first 8 months of the
year, 1974-757

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF.
SIDDHESHWAR PRASAD): (a) The
production of coal during 1974-75
was earlier programmed at 55 mil-
lion tonnes but according to a recent
assepsment, the production is likely
to be of the order of 88 miilion ton-
nes.

(b) The measures taken to improve
production are intemsive working of
the opea cast mines and the mecha-
nised underground mines, timely pro-
curement of the needed equipment,
rationalisation and re-organisation of
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the transport facilities including cen-
toslisation .of loading, ensuring unin-
terrupted power supply, expansion of
existing mines, arrangements for ada-
quate supply of iron and steel, ex-
plosives and other materials,

“The production during the first six
months of 1874-75 wag 40.56 million
tonnes.

Fifth Plan Target of Coal Production

2381. SHRI S. N. SINGH DEO:
BHRI N. E. HORO:
SHRI A. K M. ISHAQUE:

Will the Minister of ENERGY be
pleased to state:

{a) whether the Fifth Plan target
of coal production ig 143 million
tonnes; and

(b) if so, exvected achievement
during the first year of the Fifth Plan
ending in next March?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF.
SIDDHESHWAR PRASAD): (a) No,
Sir. The target of coal production
envisaged in the draft ‘Fifth Five Year
Plan’ is 135 million tonnes,

(b) According to the last assess-
ment made the expected achievement
during the first year of the Fifth Plan,
ending March, 1975, is 88 million
tonnes.

Alleged continuance of corruption in
coal mine greas

2382. SHRI RAGHUNANDAN LAL
BHATIA:

. Will the Minister of ENERGY
be pleaseq to state:

(a) whether corruption and other
malpractices continue unabated in the
oal areas 'even after nation
lisation of mines; ;

-(b) whether corruption in the coal
belt has increased much more in the
last quarter; and

(c) if so, whether the problem is
being examined by his Ministry and
steps contemplated?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF.
SIDDHESHWAR PRASAD): (a) to
(c). While existence of some corrup-
tion and malpractices in the coal in-
dustry cannot altogether be ruled out,
there is npo evidence to indicate that
malpractices have increased in the last
quarter.

Lo s

Security and vigilance arrangements
already exist in the public sector coal
companies and steps to tighten these
in the light of actual experience have
been taken from time to time and
will be taken as and when found
necessary.

Coal Reserve Suitable for Conversion
intp oil

2383, SHRI YAMUNA PRASAD
MANDAL:

SHRI PRABODH CHANDRA:

Will the Minister of ENERGY
be pleased to state:

(a) whether Government have con-
ducted any survey to know the per-
centage of total coal reserve suitable
for conversion into oil; and

(b) if so, the findings thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF.
SIDDHESHWAR PRASAD): (a) and
(b). No survey of coal reserves for the
specific purpose of conversion to oil
has been made.
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2384. SHRI SAMAR GUHA:

SHRI BHARAT SINGH
CHOWHAN:

SHRI PHOOL CHAND
VERMA:

SHRI M. C. DAGA:
SHRI M. V. KRISHNAPPA:

Will the Minister of INDUSTRY
AND CIVIL SUPPLIES be pleased to
state:

(a) whether Government have drawn
up any plan to supply essential com-
modiiies other than food to the lowest
income group of people living in both
rural and urbhan sectors and if so,
main features of the plan and the
names of such commodities;

(b) whether Government have for-
mulated any distribution maehinery for
supply of such gssential commaoditics
and if so, facts therect;

{c) steps teken or propsed to be
aken for contrc! of price and black
narketing of essentizl commodities;
and

{d) comparative study of (i} price
of essential commodities during the
years 1872, 1873 and 1974 upte date;
and (i1) break-up of the figures of
supplies made to differeny States dur-
.ng the current year?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI A. C.
GEORGE): (a) No, Sir.

(b) Does not arise.

(e) The Essential Commodities Act,
1955 empowers the Government to
issue orders to control the price at
which any essential commodity may
be brought or sold. Any infringement
of such an order will amount to the
commission of an offence under the
Kssential Commodities Act thereby
attracting the penal provisions in that
Act, The State QGovernments. have
been adviged by the Government of
India, from time tp time, to enforce
the various control orders strictly.

mu-adwm mvnmﬂ um wmamws
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actiivties of hoarders, black
and profiteers, the “Act has- been
amended recenty and the penil pro-
visions thereof made mor, sﬁ'hmt. :

(d) (i) A statement is laid on the
Table of the House. [Placed in Li-
brary. See No. LT-3592/74).

(ii) The information is not sﬁ_’lil»
able,
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2387. SHRIMATI SAVITRI SHYAM:
Will the Minister of HOME

AFFAIRS be pleased to state:

(a) whether Christian Missionaries
are involved in the movement for re-
placing the Assamese Script by the
Roman Script for the Bodo language
and that they are liberally financing
the movement;

(b) if so, the facts thereof; and

(c) the reaction of the Central Gov.
ernment in regard thereto and the
steps taken or tc be taken in the
matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H, MOHSIN): (a) tp (c).
Facts are being ascertmined.

Newsrepert Captioned ‘Plan Bod: {or
Coa! Baseg Fertilizer Plants

2388. SHRI NAWAL KISHORE
SHARMA.:

Will the Minister of PLANNING
be pleaseq to state:

(a) whether Government’s attention
has been drawn towards a newsitem
appearing in the Delhi Edition of an
English daily dated the 3rd Novem-
ber, 1974 under the heading ‘Plan body
for coal-based fertilizer plants’; and

(b) if so, the facts thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNINE (SHERI
VIDYA CHARAN SHUKLA): (a) Yes
Sir,

(b) The Consultative Committee of
Memberg of Parliament for the Minis-
try of Planning in its meeting on 2nd
November 1874 discussed. among other
thirigs, some aspects of coal-based ler-
tilizer plants. The approsch to the
establishment of coal-based fertilizer
plants was explained to the Committee.
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Three coal-based fertilizer plants at
Talcher, Ramagundam and Korba are
included in the Fifth Plan, From the

long term point of view, it would be

necessary to explore the possibilities
.of putting up more fertilizer projects
based on domestic coal. A decision to
set up more plants will be taken in the
.light of the experience gained jn the
operation of the coal-based plants
‘which are under erection.

‘Project Repert on Hydrogenation of
Coal for Producing Ol

2380. SHRI SAMAR GUHA:

Will the Minister of ENERGY
‘be pleaseq to state:

(a) whether Government have got
the report of a project on hydrogena-
.tion of coal for production of oil that
‘was prepared by late Dr. J. C. Ghosh;

(b) if so, the main features thereof
and whether Government have studied
‘the feasibility of the project;

(c) whether Government of West
Bengal made a proposal to the Union
+Government to that effect; and

(@) if so, facts thereabout and the
‘reaction of Government thereto?

THE DEPUTY MINISTER IN THE
‘MINISTRY OF ENERGY (PROF.
SIDDHESHWAR PRASAD): (a) Gov-
.ernment had received a report pre-
.pared by the Late Dr. J. C. Ghosh on
production of synthetic oil by hydro-
.genation of tar obtained {from low
temperature carbonisation of coal.

(b) A statement showing the main
‘features of the project on hydrogena-
“tion of coal for production of oil, is
enclosed.

_Government have recently set up
an Expert Group to consider the tech-
nology of conversion of coal into oil

(c) and (d). The Government of
West Bengsl have submitted a proposal

soime of suibwiic. jetrolein soudit |
ing 15 million tofnes of coal - per .
annum. The proposal is under -consi-
deration, o el

Statement

The Experts Committee oy Synthetic
Oil have recommended the following
scheme for development for first phase
of the project with a capital cost of
Rs. 20 crores:i—

(a) Low Temperature cumen
of 1.2 million tons of non-coking coal
for production of approximately:

(i) 790,000 tons of soft coke;

(ii) 110,000—150,000 tons of tar
and light otls;

(iii) 2,000 tons of tar acids (Phe-
nols),

(b) The low temperature tar Will be
separated into two products:

(i) road tar—40,000—45,000 tons;

(ii) middle and light oils—85,000

to 70,000 (for hydrogenation).

(c¢) Hydrogenation of  85000—
100,000 tons of lighter fraction of tar
by vapour phase hydrogenation (which
includes about 65,000 to 70,000 tons of
middle and light oils from low tem-
perature tar and approximately 30,000
tons of natural and cresote oils which
will be available from distilation of
tar for neighbouring steel plants and
coke ovens). :

(d) Hydrogenation-refining of about
40,000 tons of crude benzol Which will
alsg be available from the neighbour-
ing steel plantg and coke ovens.

The processing of the above mate-
rial will yleld:

(i) 860,000 tong of smokeless do-
mestic fuel (about & size)
for the market; i
65,000 tons of (1"—1" coke
which can be sold either as
domestic fuel or as char);

(ii) 65,000 tong of char for blend-
ing for production of coke ip
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steel plant or for utilisation
in power stations; Sy

(iil) 120,000—325,000 tons of motor
fuel;

(iv) 2000 tong of phenol; and
(v) 40,000—45.000 tons of road tar.

Setting up of Coal Dumpe in Orissa

2390. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of
ENERGY be pleased to state:

(2) whether Government have con-
sidered proposals for setting up of
coal dumps in Orissa;

(b) if so, how many and where;
and

(c) whether there is a proposal to
have a coal dump at Paradip port
ares for coal export to South by ship?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF.
SIDCHESHWAR PRASAD): (a) to
(¢). The Coal Mines Authority Ltd,
have taken steps to gpen dumps in
some Stateg with the Cooperativn of
the State Governments. These dumps
would be run by the State Govern-
ment Agencies. So far there ig no
proposal to set up a dump in Orissa
except for a proposal to open a coal
dump at Paradip port area for coal
export to the South which i{s under
the examination of the Government.

Electrification of Villages in Puri
District in Orissa

2381. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of ENERGY
be pleased tp state;

(a) the number of villages electri-
fied in Puri District in Orissa, Sub-
division-wise in 1072-78, 1973-74 and
1974-78 50 far;

27111 Ls—7

(b) what was the target set for all
these three years separately; and

(c) the names of the villages pro-
posed to be electrified in Khurda,
Nayagarh and Bhubaneswar Sub-
divisions of Puri District in Orissa in
1874-76 and 1873-76?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF.
SIDDHESHWAR PRASAD): (a) and
(b), The details of targets set and
villages electrifiedq in four sub-divi-
sions of Puri during 1972-73, 1973-74
and 1974-75 (upto October, 1974) are
given in the statement laid on the Table
of the House. [Placed in Library. See
No. LT-8593/74].

(e} The names of villageg proposed
to be electrifieq in Khurda, Nayagarh
and Bhubaneswar sub-divisions during
1874-15 are given in the statement.
laid on the Table of the House, [Plac-
ed in Library. See No. LT-8503/74].
The details of villages to be electrified
in 1975-76 have not been finalised so
far.

Complaints of Darbhanga Teiephone
Users

2392. SHR] BHOGENDRA JHA:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether his attention has been
drawn to the resolutions adopted by
Telephone Users’ Assocation, Dar-
bhanga, Bihar with regard to the com-
plaints of the telephone users there;
and

(b) if so, the factg thereasbout and
Government’s reaction thereon?

THE MINISTER OF COMMUNICA-
TIONS (DR. SHANKER DAYAL
SHARMA): (a) Yes. The attention
of Minister (C) hag been drawn to the
regolutions adopted by Telephone
Users’ Association, Darbhanga, Bihar
with Tegard to the complaints of the
telephone users there.

(b) Twg resolutiong haq been adopt-
ed in the meeting of the association
held on 20ty October 1974. The main
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points re!etredtotherem ang the °

actual position are” gs under:

(¢)] Thereunmphimualnntu
inefficiency of loca] Telephone mnet-
work and maturing of trunk calls, The
performance of the two auto exchanges
viz. Darbhanga 600 lines and Laheria-
sarai 400 lines hag been investigated by
the department recently. The local
telephone service ig comparable with
service provided elsewhere in the
country. Regarding trunk calls, the
unprecedented floods and civil distur-
bances have had an effect on the ser-
vice. However average delays on im-
portant trunk routeg are not excessive.

(ii} There is a complaint regarding
overbilling of local calls and action
taken on the complaints thereabout. In
last 7 months only 18 cases of excess
billing have been reported to the De-
partment. Out of these 17 cages have
been settled expeditiously. The local
call bills are issued on due dates, Any
disconnection is effected after giving
proper telephonic reminder only.

Demands made by All India PET
Casnal and Muster Roll Mazdoor
Union

2393, SHRI BHOGENDRA JHA:
Will the Minister of COMMUNICA-
TIONS be pleased to state;

(a) whether All India P & T casual
and Muster Roll Mazdoor Union, Dar-
bhanga Division, Darbhanga (Bihar),
has submitted certain demands to the
Divisional  Engineer, Telegraphs,
Darbhanga on 1st October, 1974; and

(b) if so, the facta thereof and action
taken thereon?

THE MINISTER OP COMMUNICA-
TIONS (DR. SHANKER DAYAL
SHARMA): (a) All India P. & T.
Casual and Muster Roll Mazdoor Union
is not a recognised Union. However,
it is true that certain demands as list-
ed in the attached statement have been
submitted ¢o D.E.T., Darbhangs by the
ssid Union.
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(b) An enquiry {8 being held on the
accidental death of Shri Ramjeet Pd.
Singh. A case for payment of com-
pensation is also in progress.

Action for creation ang filling up of
the posts of Lineman ang class IV in
DET, Darbhanga is in progress in
accordance with the ruleg on the sub-
Yject.

The other demands are not admis-
sible to casual mazdoors.

Statemnent

Demands submitted by the All India
P. & T. Casual andg Muster roll maz-
door union, Darbhanga:—

(1) These mazdoors who have
completed 120 days of work
on 30th September, 1974 should
not be retrenched and their
employment should be regu-
larised and they shoulg be
considered for employment in
the department without any
reference to the employment
‘exchange,

(2) These mazdoors Who have al-
ready retrenched due to clo-
sure of working of partieg or
any other reasons ghoulgd be
re-employed in the division.

(3) Casual and muster roll em-
ployees should be paid at the
rate of Rs. 8.00 per day daily
wages.

(4) Filling up of vacant posts of
Lineman, Chowkidar, Wire-
men, Peon, Sweeper and
Orderly nurse in P, & T, dis-
pensary. Darbhanga may be
filleq up immediately,

(5) Justification for additionsl
class IV posts for Saharsa,
Katihar, Begusarai and Dar-
bhanga sub-divisions were
submitted to SDOTs but these
posts have not yet been sanc-
tioned. Sanction ghould be
accorded immediately.

(6) Full compensation should be
given to the family to mazdoor
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in case of late Shri Ramjeet
Pd. Singh, a muster roll maz-
door dieg on duty at Muskipur
by electric shock. His wife
should be paid g compensa-
tion of Rs. 10,000 and regular
employment should be given
to his wife or dependent.

. {(7) Foodgraing and other essen-
tial commodities should be
supplied to the mazdoors at
Government rate at their
worksite.

(8)A flood relief of Rs. 200 and
flood advance of Rs. 500 may
be paid to each mazdoor who
have been affected by the re-
cent flood.

(9) Uniform, shoeg and umbrella
should be supplied to each
casual and muster roll maz-
door.

(10) No retrenchment sghould be
done without proper action or
explanation.

(11) Free medical facilities should
be given to each mazdoor, and

(12) Pay of mazdoors on muster
rolls must be paid on 1st of
each month,

Allegeg police inaction against the

marderer of a Harijan in Kalshahi

Village of Rajnagar block in Madhu-
bani District of Bibar

2384, SHRI BHOGENDRA JHA:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether any Member of Par-
ljament had written to the then Mi-
nister of State for Home Affairs
about police inaction against the mur-
derer of a Harijan in Kaishahi Vil-
lage of Rajnagar Block in Madhubani
District of Bihar and the Minister hud
given an assurance {n thig regard; and

(b) if so, the action taken thereon?

198

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS,
DEPARTMENT OF PERSONNEL AND
ADMINISTRATIVE REFORMS AND
DEPARTMENT OF PARLIAMENARY
AFFAIRS (SHRI OM MEHTA): (a)
and (b). The Hon'ble Member had
written a letter on the subject to
Shri Mirdha, the then Minister of
State for Home Affairs, who informed
him that he would look into the mat-
ter. The matter has been taken up
with the Government of Bihar,

.Enquiry into the working of Coir
Board

2395. SHRI BIRENDER SINGH
RAO:

SHR] MUKHTIAR SINGH
MALIK:

Will the Minister of INDUSTRY
AND CIVIL SUPPLIES be pleased to
state:

(a) whether Government have
since been inquired into the working

of Coir Board during the last three
years;

(b) if so, the nature of irregulari-
ties which have come to the notice
of Government during the same
period; and

(¢) the steps taken or proposed to
be taken to remove the drawbacks of
the Board?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRY AND
CIVIL, SUPPLIES (SHRI ZIAUR
RAHMAN ANSARI): (a) No, Sir.

(b) snd (c). Do not arise,
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2396, SHRT BIRENDER S¥chr
. RaO: ' _
SHRI MUKHTIAR SINGH
MALIK:

Will the Minister of COMMUNI-
CATIONS be pleased to state: '

(a) whether Government have in-
quired into the working of the Indian
Telephone Industries Ltd, Bangalore
during the last three years;

(b) if so, the facts thereof; and

(c) the steps taken or proposed to
be taken to improve its working?

THE MINISTER OF COMMUNICA-
TIONS (DR. SHANKER DAYAL
SHARMA): (a) to(c). The working of
the Indian Telephone Industries, Ban-
galore, a public sector undertaking, is
under constant review of Government
through the Ministry of Communica-
tions. Suitable advice and directions
are given to the Company from time
to time to improve its efficiency, pro-
duction, ete. Due to the gverall im-
provement in the working of the
Company the total turnover and profit,
before tax, during the year 1873-74
rose to Rs. 49.83 crores and Rs. 6.69
crores respectively as compared to
Rg 41.83 crores and Rs. 4.54 crores
during 1972-78.

Bhojpuri Songs from ALR. Delhi

2397. KUMARI KAMLA KUMARI:
Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state whether Govern-
ment propose to start a programme
from AJIR. Delhi in which only
Bhojpuri songs will be played at least
for half an hour in a week on Sun-
days or gyt any other day after 830
PM?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DEARAM
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BIR SINHA): Bhojpuri songs, along
with other folk songs are included in
the programmes of the Delhi Station
of ATR. There is no propesal to pro-
vide for separate chunks for regional
SODgS.

Use of Bhojpurl Language from ALR.
Delhi

2388, KUMARI KAMLA KUMARI:
Will the Miniester of INFORMA-
TION AND BROADCASTING be
pleaseq to state:

(a) whether Bhojpuri language has
been neglected by A. I. R. Delhi even
though it has become an international
language; and

(b) if so, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) ang (D). No, Sir.
Bhojpuri songs are included in the
programmes of the Delhi Station of
ALR.

Setting up of National Power Grid to
Overcome Power Shortage

2399, SHRI S. M. BANERJEE:;
SHRI SHRIKRISHNA
AGARWAL:

SHRI DHAMANKAR:

Will the Minister of ENERGY
be pleased to state:

(a) what further steps have been
taken to set up a Nationa] Power
Grid to overcome the power shortage
in the country;

(b) whether any scheme has been
formulated in thjs regard; and

(c) if so ,the salient features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF ENERGY (PROF.
SIDDHESHWAR PRASAD): (a) fto

§ (c). The National Power Grid would
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enolve from he Regional Power Grids
and adequate inter-comnectiony bet-
E{er.l these regional grids. During the

i'th Five Yedr Plan period, the re-
gltma] grids are being strengthened by
the comstruction of a number of- 220
KV ang 400 KV lineg under a Central-
ly sponsored scheme. Interim Load
Despatch Stations have been set up
‘in the Northern, Southern and in the
Eastern regions, and similar arrange-
ments are being made in the Western
region. It ig proposed that permanent
Load Despatch Stations should start
functiohing by the end of the Fifth
Five Year Plan.

Even presgently, inter-connections
exist between different regions, though
they are of ]imited capacities. Trans-
fer of power, to the maximum extent
possible, is generally being made bet-
ween different States in a region, and
between regions, even now,

P.M.s talks with Shri Jaya Prakash
Narayan

2400. SHR] S. M. BANERJEE:
SHRI K. M. MADHUKAR:

Will the PRIME MINISTER be
pleased to state:

(a) whether she had a . meeting
with Shri Jaya Prakash Narayan, the
Sarvodaya Leader, in the month of
October, 1974; and

{b) if so, the specific issues dis~
cussed therein?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF ELECTRONICS AND MINISTER
OF SPACE (SHRIMATI INDIRA
GANDHI): (a) The Prime Minister
met Shri Jaya Prakash Nearayan on
November 1, 1474

(b) The talk concerned the demands
put forward by Shri Jayaprakash
Narayan. The Prime Minister made
it clear to Shri Jaya Prakash Narayan
that the Government and her Party
were even more anxious than other
parties or individuals to fight corrup-
tion and curb the power of money in
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e_lections. She ;uied out the digsolu-
tion of the Bihar Assémbly and point-
ed out that such dissolution would not
serve the interest of democracy,

Arrest of Hoarders, Profiteers and
Black Marketeerg i Gujarat

2401. SHRIMATI SAVITRI SHYAM.
Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) how many hoarders, profiteers
and black-marketeers have been ar-
restrd from Gujarat during 25th Oc-
tober, 1974 to 4th November, 1974
and,

(b) the action taken against them?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F, H. MOHSIN): (a) and (b).
Information is awaited from the
Government of Gujarat and wil] be
laig on the Table of the House as
soun as it is received.

Newsitem regarding picking up of
Pakistani personnel from Saura-
shtra Ceast

2402. SHRI NARENDRA SINGH:

SHRI DEVINDER SINGH
GARCHA:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(1) whether attention of Govern-
ment has been drawn towards a news-
jtem appearing in an English daily
dated 18th October, 1974 regarding
picking up of some Pakistani person-
nel from Suurashtra Coast on 16th
October, 1874;

(b) if so, the facts thereof;

(c) whether Gujarat Government
have sought the help of CBI for
interrogating them; and

(d) if so, the reaction of Govern-
ment thereto?



TIPS i et

203 wuestion oy Privilege NOVEMBER 27, 1874 Question of Privilege 104

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI ¥. H. MOHSIN): (a) Yes, Sir.

(b) According to information from
the Government of Gujarat, 12 Pakig-
tani nationals stated to have been car-
ried by a launch from Muscat on pro=
mise of being dropped near Karachi
were dropped instead between villages
Dari and Navagam in Junsgadh Dis-
trict. They were arrested on the 16th
October, 1874 by the local police. Casea
have been registereq against them
for breach of provisions of the Foreign=
ers Act 1946 and the Passport (Entry
Into India) Act 1920 and are under
investigation,

(c) No, Sir. \
(d) Does not arise.

12.00 hrs,
QUESTION OF PRIVILEGE—contd.

ImporT LicENCES CASE

SHR1 JYOTIRMOY BOSU (Dia-
mond Harbour): What about my
privilege motions? 1 have given
notice....

MR, SPEAKER: 1 have not allow-
ed anybody to speak, May I make
ome thing very clear?

SHRI JYOTIRMOY BOSU: 1 have
not been told that you have dis-
allowed it.

MR. SPEAKER: Kindly wsit down.

Why do you get up? I am not allow-
ing you.

I have said that unless what we
have already is disposed of, we can-
not take up others. Bui I will take
notice of all, whether given by him,
by Shri Vajpayee or others,

SHRI JYOTIRMOY BOSU: Under
the rules, the matter must be of re-
cent otcurrence....

MR SPEAKER: I am not allowing
“Qu.

ot s fagrét wrarddt (varfeere) ¢
WU TR, A OF AN §F aw iy
gy ¥ & 1 W fafador A Al
T §, 97 # & O e Iw awa ¥
Y, =t g7 Wax Ofe, & forars
ag gAT qO & wwew afi § ) 7y g
gza % geeg €1 7g Pafadsr fyow gw
¥ 39 ¥ fawrs oo gat & 7 faar &
¥fwa AR xarar war § Fn g Fefed
FT qTHa1 TG 74T IS AT EHEFTY 1 9
wHanr Hesefoda €

sfy i wily aw 3a fafass dm
a1 AT W T fagadi wa §, 94 f&
o wfgat—ag o, fafa Wl
AR WNR §d--7 w91 59
qeqe 2 faw § 1 @fea gUR g
@, @t wrw WY Afa wIEW &
qaeq &, sow wgi § 7 A W99 UA
QqIETET & AT R 97T § AT AT
qo #af %@ TX & | W@ I @A
¥ § 1 g qg A1 TG T HIA K
gaEE v A E AN E) IE
faar® gRETEY Mg ITE! A
¥q waw ¥ fear agf 3@ § 1 ffalw
S g% wdt & fewrs wrar o g,
v @ ag fedt Y /&7 T WA
st it €y ¥ & -yl o groy A
a% gagmwT WX 98 &1 AT HIWE
aft g ?

MR. SPEAKER: ] think you have
raised a very important point whe-
ther a privilege can be raised
against a Minister who js not a mem-
ber of this House, but who is &
member of the other House. But his
position is clear as a minister. I am
going to study this as to what is the
position if a minister belongs to the
other House. We have a clear posi-
tion about a member of the other
House. But if a member of the
other House is 2 minister, where does
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he wtand? 1 cannot say anything
offhand. Let me see the past prece-
dents. I cannot exactly fix any time,
but I shall try to see it at the earliest.

SHRI SHYAMNANDAN MISHRA:
(Begusarai): We have got two cate-
gories of privilege motions. One re-
lates to ministers and the other to
members, We have given a privi-
lege motion against an hon. member
of this House, i,e, Mr. Tulmohan
Ram. We have heard some of the
Ministers, One minister remains to
be heard on this. But what about
the hon. member against whom also
we have given notice of a privilege
motion? Would you also ask him to
come and make a statement before
the House?

SHRI C., M. STEPHEN (Muvattu-
puzha): It is his choice; nobody can
compel him,

MR. SFEAKER: This point iz also
very important, namely, at the time
when this motion if being moved,
whether the member against whom it
is being moved has the right to be
hearq or whether his right arises
only after it is admitted.

SHRI SHYAMNANDAN MISHRA:
You have allowed the ministergs to
make statements earlier. In the
matter of privilege, there should be
absolutely no discrimination againat
a member,

MR. SPEAKER: These things can
be split up into many parts. About
the minister, I have already said, I
will study what is the position. I
wil] examine this alwo.

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF ELECTRONICS AND
MINISTER OF SFACE (SHRIMATI
INDIRA GANDHI): We are not clear
what you are going to examine. The
privilege motion i8 against the Home
Minister, The individual may
change, but the Home Minister conti-
nues, That is why he is Jealing with
ithe matter.

Question of 20
Privilege
MR, SPEAKER: ] have to examine
that.

SHRI SHYAMNANDAN MISHRA:
Privilege relates to the person, not
to the office, because the offence in
committeed by an individual, by Shri
Uma Shankar Dikshit,

Wt waw fagrdvamdan : o fafasa
srarw snfey & fawme rar & 4

MR, SPEAKER: You cannot deny

that he did not give this assurance
&g a member,

SHRI SHYAMNANDAN MISHRA:
By the same token, if a ininister is
found to _be corrupt and dishonest,
wou‘ld his  successor in office be
Punished? No; it is the dishonest and
corrupt minister who will be
punished.

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU
RAMAIAH): By the argument of the
opposition, no privilege motion can
lie against Shri Dikshit or Shri Reddy.
If the motion is that there has bean
a breach of an assurance, who gave
the assurance? If it is Shri Uma-
shankar Dikshit, then the question of
nonfulfilment does not arise tecause
he is pot the Home Minister now. If
on the other hand it is contended that
Shri Reddy has not fulfilled the assur-
ance, this contention cannot be rais-
ed because he i# not the Home Minis-
ter who gave the assurance. So, ac.
cording to their argument, there can
be no privilege motion against either
of them,

ot wew fagrt arwddt : geoy
wEET, ¥4 T TT A6wT og & P #m
fadY fafray & famre e atow
A AR Ew A awd ¥ fed g
Fa &1 fafywer & g7 faqr , ow oy
grr 7
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[ wew fagrd arwdh]
qg RTART AT T § | W A
arer fam § f ar faane &7

weaw WYY : g% A ar e A
¥ o e agy g e oa o A
arg qar g wf |

SHRI BHAGWAT JHA AZAD
(Bhagalpur): Shri Dikshit gave the
assurance ag Home Minister, The
Home Minister is continuing and
whatever has 1o be dealt with is being
dealt with by the Home Minister.
Therefore, Shri Dikshit cannot be
called upon to make a slatement.
Secondly, cven if they had anything
to say, good, baq or indifferent, they
cannot force any member ¢r minister
to make g statement. On these two
grounds, Shri Dikshit cannot be fore-
ed to make a statement. It is abso-
lutely wrong and we cannot permit
it.

SHRI SHYAMNANDAN MISHRA:
Even in a no confidence motion, no-
body can compel the Prime Minister
to maeke a statement. That is a
different matter. If he does not choose
to make a statement, let him do so.

SHRI PILOO MODY (Godhra): Sir,
the Minister of Parliamentary Affairs
has just now given the moust admir-
able logic that I have ever heard in
this House. For somebody like the
Minister of Parliamentary Affaira to
indulge in this sort of logic I can
understand. It is his job. He is try-
ing to save his job. But for the Prime
Minister to give that logic I can-
nct understand. ... (Interruplions).
Madam Prime Minister, you rarely
smile. But you were positively hilari-
ous when he was talking.

The issue is that Mr. Uma Shankar
Dikshit, as the Home Minister of Gov-
ernment of India, gave certain assur-
ance to the Lok Sabha. T assume that
even though, in reality, the joint res-
ponsibility of the Government would
have disappeared by now, but, in fact,
in appearance, a8 far as Parliament

is concerned, that je.int' regponsibility. ..
(Interruptions), '

SHRI VASANT SATHE (Akola)t
Does he want to move a joint -privi-
lege motion against the entire Gov-
érnment? (Interruptions).

SHR1 PILOO MODY: As long as
a Member of the Rajya Sabha, when
he becomes the Minister, is gllowed
to come here, is gllowed to spesk and
is allowed to perform his function as
a Minister of the Government of India,
are you suggesting that because he is
a Member of the Rajya Sabha, he can
come here and tell any number of**
and not be accountable for it.... Why
are you ringing the Bell?

MR. SPEAKER: What are you do-
ing?

SHRI PILOO MODY: And if he is
a Member of the Lok Sabha and he is
a Minister, he can go and tell any
number of** in the Rajya Sabha?
What sort of argument is this? (In-
terruptions).

MR. SPEAKER: This worg should
not be used. This will not form part
of the record.

SHRI PILOO MODY: I am only
making my submission, You said
that you were going to study the pro-
blem and, therefore, I was giving my
point of view. The accountability
should be to the House where the
statement was made. The accounta-
bility should be attached to the per-
son and it cannot be attached to the
suecessor,

MR. SPEAKER: How can it oe? The
person in office hag to perform the
function.

SHRI VASANT SATHE: He is on a
point of submission, I rise on a point
of order....(Interruptions).

SHRI PILOO MODY: Mr. Uma
Shankar Dikshit, the Home Minister,
gave an assurance on behalf of the
Government nf India and Mr. Brahm-
snanda Reddy, the Home Minister, on

ssExpunged as ordered by the Chair,
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behalf of the Government of India,
will have to discharge that assurance.
MR. SPEAKER: We stop thiz now.

SHRI VASANT SATHE: I am on a
pcint of order under rule 222,

SHR] S. M. BANERJEE (Kangur):
On the privilege motions 1nd on the
question whether the CBI report
should be laid on the Table of the
House or not, you had said that you
would allow me, Shri P, G. Mava-
lankar and a few others. You have
conveniently forgotten that,

MR. SPEAKER: I have not forgot-
ten. But I got involveg in other
matters,

Mr, Madhu Limaye has written to
me that, since he is not coming here
today, I may postpone it fer to-
morrow,

SHEI VASANT SATHE: I gbject to
it, Sir. How can you postpune it?
Under what rule? Today Mr. Madhu
Limaye asks for postponement, to-
morrow Mr. Piloo Mody wiil ask for
postponement, on the third day Mr.
Vajpayee may ask for postponenment
and on the fourth day, Mr. Shyamnan-
dan Mishra wil] ask for postponement.
Then. will you gc on postponing it? 1
oppose this, Sir,

SHRI S§. A, SHAMIM (Srinagar):
You have gnly said that Mr. Limaye
has written to vou. 1 do not think
you have said that you are postpon-
ing it.

MR, SPEAKER: I thought I would
enquire from the members. If you
agree, we may accept his request.

SOME HON. MEMBERS: No.

MR. SPEAKER: Alright. Then we
will not.

SHR] S. M. BANERJEE: Sir yes-
terday I was trying to make a sub-
mission. ...

MR. SPEAKER: No submission, It
must be a point of order.

SHRI S. M. BANERJEE: Alright,
Sir. My point of grder ig this. When,
in this House, Shri Brahmananda
Reddy quoted certain things frem the
CBI report. ... i

Question of 210
Privilege

THE PRIME MINISTER, MINIS.
TER OF ATOMIC ENERGY, MINIS-
TER OF ELECTRONICS AND MINIS.-
TER OF SPACE (SHRIMATI INDIRA
GANDHI): He did not quote from the
;-epurt. He has stateq that very clear-
y.

SHRI S. M. BANERJEE: That wsas
my assumption, Our contention wras
that it was a quotation from the re.
pert but without the quotation marks
and we requested you to ask him.
under rule 368, to lay the report on
the Table of the House. Dut the hun.
Minister said that he had not queted.
On that day also I raised the same
point of order requesting you to go
through the CBI report, that particu-
lar portion. In our opinion, that was
a quotation. You are the cnly judgs,
Sir, because you have got the rele-
vant portion of the report or the rele-
vant report. If it is establisheg that
a particular sentence or senteac®:; or
para mentioned by him—which ac-
cerding to ug is a quotation from the
CBI report—tallies with what is con-
tained in the report, then, under rule
368, he should be asked tp lay the re-
port on the Table of the House.

Another point is this, and I want
your ruling on this. You have not
directed him tg lay the report; you
have said that it is upto the Govern-
ment to do it. But they are not
going to lay the report on the Table
of the House. Therefore, 1 have sl-
ready moved a motion, yesterday, and
I request you to put that motion to
the vote of the House. Whether that
motion is in order or not, it is for you
to judge. My motion is very simple.
It says that this House appoints 2
Committee of various members of this
House—members to be selected by
you,—with you a8 the Chairman to
go through the entire report, every
aspect of the report and then come
before the House to say whether the
report should be laid on the Table
of the House or not. This is a ver¥
simple motion. Thig House may re-
ject it. Even then I shall be satiefied.
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Otherwise, I will tell you, Sir, what
.is going to happen. Nothing is sec-
ret in this country and within four
«or five days, you will see that the re-
port ig in my hand or in his hand. We
will spring a surprise and then you
will ask us to lay the report,—as was
done by Shri H. V. Kamath. I want
-a ruling from you whether my motion
is in order or not. If you really find
‘it in crder, then kindly allow me to
move the motion. Let the motion be
deleated, I shall be satisfled, Let
the country know where do we stand.

SHRI SHYAMNANDAN MISHRA:
Jt is a good motion.

SHRI DINEN BHATTACHARYYA
(Serampore): You may admit this
motion and put it to vote and let the
matter be finished.

MR. SPEAKER: My ruling was that
when we are already seized of one
motion. . ..

SHRI S. M. BANERJEE: Kindly
tead my ‘motion,

MR. SPEAKER: I will take notice
of all motions, whether privilage or
others, whether of Mr. Banerjee or of
-others,

SHRI S. M. BANERJEE: My motion
has nothing to do with the privilege
motion. Privilege motion is theirs.
My motion is very simple that a Com-
mittee of Lok Sabha be comstituted
with the hon. Speaker is the Chair-
man to go through the entire report
submitted to the hon. Speaker by the
Home Minister and take a final deci-
sion whether or not the report should
be laid on the Table of the House, It
is a simrle one.

SHRI H. N. MUKERJEE (Calcutta—
North-East): I have also given notice
of a molion amd you do not care to
take notice of that. ’

MR SPEAKER: I absolutely do not
-deny your right to move a motion or
a privilege motion. I take due motice
of all of them and as eoon ag this one
i disposed of, we will take all others

212
also, but not during the time when
the discussion is going on one motion.

SHRI S. M. BANERJEE: Should I
then take it that it is pending?

MR, SPEAKER: Yes.

SHRI INDRAJIT GUPTA (Ali-
pore): Is the discussion on the pri-
vilege motion to continue for the
whole of the session?

MR. SPEAKER: I think it is up-
to you to conclude it.

SHRI SHYAMNANDAN MISHRA:
To resolve the conundrum in which
we find ourselves, if we accept the
motion of Mr, Banerjee and of Prof.
Mukerjee, that will resolve Yyour
difficulty and the difficulty of the
entire House. Let them reject it

MR. SPEAKER: In that case it
will be put before the Business Ad-
visory Committee.

The
only

SHRI INDRAJIT GUPTA:
Business Advisory Committee
fixes the time, nothing else.

SHRI SHYAMNANDAN MISHRA:
We, on this side of the House, are
unanimous. , .

MR. SPEAKER: Now you fix the
time whether this one should be
taken or postponed and when the
other one is to be taken. After all
we cannot be seized of two motions
at one and the same time. It is upto
you because we are already seized
of a motion.

SHRI INDRAJIT GUPTA: The
motions of Mr. Banerjee and Prof.
Mukerjee, according to you, are ad-
missible under the Rules. Then this
problem that we have been facing
for the last six to seven days can be
resolved, as Mr, Mishra has said. We
are trying to help you out of your
difficulty aleo. -

SHRI VIKRAM MAHAJAN
(Kangra): The House is already
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seized of a privilege motion. Now,
the hon, Members have started an-
other matter and they do not want
to finish the privilege motion. I will
submit it to you—let the privilege
motion be decided.

MR. SPEAKER: If you say that
‘it will stop all my problems, need I
presume that this privilege motion
also lapses?

SHRI SHYAMNANDAN MISHRA:
No, no.

MR. SPEAKER: Then, how will
it solve my problem?

SHRI SHYAMNANDAN MISHRA:
“The privilege motion does not end
because of that.

MR, SPEAKER: TUnless that is
-disposed of, we cannot take up the
other one.

SHRI VASANT SATHE: Under
‘what rule this Motion of Mr. Baner-
jee will come in? Under what rule?
“That will not supercede the other
\one.

MR. SPEAKER: We are aware of

, ithat rule,

‘Speaker's

SHRI H. N, MUKERJEE: 1 wish
‘to make a submission explaining why
I have given notice of that Motion
and that is this, that you, Sir, gave
a ruling which, in spite of your con-
sidering it to be categorical, was
found to be so difficult of implemen-~
tation that in defiance of all rules, the
ruling remains unimple-
mented. After all, when you gave a

. -decision, it has to be implemented.

The book says so. If it is not im-
plemented your job is only half done
and to that extent, in order to see
that your ruling is properly and con-
cretely implemented the only way is
‘to come out with this.

MR. SPEAKER: Kindly allow me
‘to give a chance to these gentlemen,
As soon gs we dispose of this motion
we will gsee the others. It is impos-
sible not to discuss when we are
seized of this, which ig already under
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discussion. In the meantime we can-
not introduce another new thing into

the discussion. So I cannot accept
that.

SHRI H. N. MUKERJEE: Certain
documents you got from the Home
Minister, You brought in this thing.

MR. SPEAKER: 1 returned every-
thing to him. I am not prepared to
discuss the merits of it. .

SHRI H. N. MUKERJEE: From
the Chair you said you are in pos-

214

. session of documents from Mr. so

and so...

MR. SPEAKER: I made it clear,
I have nothing to do with it.

SHRI H. N. MUKERJEE: If you
say you cannot deal with it, the
House has to deal with it and you
have to nominate whoever you like
to examine this position.

MR. SPEAKER: You cannot say
I don’t know what to do with it; the
House has to be helped, Mr. Shamim.

SHRI C. M. STEPHEN: I have
been standing again and again. 1
am on a point of order.

MR. SPEAKER: I have called
Mr. Shamim because I promised to
hear him yesterday,

SHRI C. M. STEPHEN:
point of order.
yesterday.

I amon a
This is what you said
Will you kindly hear me?

SHRI S. A. SHAMIM: I remind you
of your promise you made yes@arday.

MR, SPEAKER: I will give you
chance, in between there is interven-
tion by Mr. Stephen.

SHRI C. M. STEPHEN: Sir, I am
rising on g point of order. I have to
assert my right to speak,

SHRI S. A. SHAMIM:
permission, Sir,—

SHRI C. M. STEPHEN:; My point
of order is with respect to his right
to speak.

With your

T
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MR. SPEAKER May 1 request
you all to sit down? I called Mr,
Shamim. That is why 1 am agking
you, Mr, Stephen to sit down. 1
dispose of your point of order.

Mr., Shamim desires - to raise
another point of order. This
kind of thing detracts us so much
that it will take quite a few minutes
to come to the normal position. Now,
Mr, Shamim.

SHRI C. M, STEPHEN: Sir, I rise
on a point of order. Yesterday when
we adjourned. . . (Interruptions),
why don’t you hear me? I am on a
point of order and I must be heard.
My point of order is this.

MR. SPEAKER: Mr, Stephen, I
have already called Mr. Shamim,

SHRI C. M. STEPHEN:**

MR. SPEAKER: Whatever you
say will not go on record, Unless
I call you I am not allowing Yyou.
Mr. Stephen, will you kindly sit
down? You are so much excited.
As you will see the proceedings of
yesterday, these gentlemen will be
given the first chance to raise their
points of order and then later on I
shall call the others.

SHRI C. M. STEPHEN:
reading:

I am

“So, we will take it up again
tomorrow, Then I will hear only
Shri S. M. Banerjee. Shri Sezhiyan
and Shri P. G. Mavalankar.”

I am rising on a point of order to-
day. Only these three people have
been allowed and they alone come
into the picture, My second point
of order is that after hearing Mr.
Banerjee, no one other than these
Members must be heard. Shri
Shamim is not in the picture.

SHRI PILOO MODY: These three
wanted to speak to-day. Others can-
not be allowed. Only Mr, Shamim
will be allow to speak. (Interrup-
tions).

SHRI K. LAKKAP‘PA {Tmnkur)*
He. has already called My, Shamim.
(Interruptions),

MR. SPEAKER: All of you wilk
pléase sit down. When this came to
me I had mentioned Mr. Shamim’s
name also. But, unfortunately, it
was left out, I correeted it this
morning. ’

SHRI C, M. STEPHEN: Now, my
point of order is relevant.

MR. SPEAKER: When this list
came to me, I corrected it this morn-
ing. I told the Secretary General
that there are only three names and
avked him about the fourth name,
We came to know that this was Mr.
Shamim. I did not know that you
had been quarrelling on this, all the
time,

SHRI S. A. SHAMIM: Sir, in the
Jast few days, we have been geucrat-
ing more heat than light. I would
like to draw your attention not on a
paint of order but points of order,
points of order which relate to the .
business of the House, how a Mem-=-
ber is called and how a Member
sometimes fails to get your eye. In
any vase, this practice is established
by now that what matters here is not
the power of arguments but it is the
lung power which matters. So. the
first point of order on which Yyou
will have to decide is, how Members
will be called in future, Otherwise,
all those Members who do not have
louder voices will definitely be dis- .
criminated against which is not a
very healthy practice in parliamen~
tary democracy,

Secondly, coming to this issue, I
think in the last six days—I am not
very good at arithmetics but I have
consulted people who know more of
arithmetics than I do—we have spent
about ten lakhg of rupees of public
money on debating this issue. The
total amount of licences involved im
this scandal is Rs. 28 lakhs. Now,

*Not recorded.
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on whose shoulders the responsibi-
lity for this wastage of money should
be placed? Sir, Having made this
point, I would like to make one other
pertinent point. What is the demand
which we have been making, why so
much time has been wasted and now
is it that the Government has made
it an issue of prestige and why? The
simple and pure demand is that this
particular report should be placed on
the table of the House. Nothing
more, nothing less. We are not de-
manding the resignation of the Min-
§sters or the Ministry, We are not
demanding anything else. We claim
our natural right fo know what the
CBI authorities know, what the
Prime Minister knows and what the
Houme Minister knows. The only plea
which Government seems to have
taken is this sub judice plea. It has
been said that in this ecountry when
the Bhiwandi Enquiry Commission
was holding its proceedings, crimi-
nal proceedings were going on, the
plea of sub judice was not taken. In
America, when the Watergate issue
was being considered by the House
Judiciary Committee, eriminal pro-
ceeitings were going on and the sub-
judice plea was not taken. The whole
country wants to know. why, is it
that the entire Government along
with the ruling party, is determined
not to lay this particular document
on the table of the House. Now,
‘while apportioning blame, I am pain-
ed to say that even the Chair cannot
escape the responsibility by prolong-
ing this agony, In your wisdom, Sir,
vou have to make up your mind one
way or the other. Even if your deci-
sion goes against our plea, you could
tell us. I am sure, with anguish, we
would accept that decision. But, this
practice of the Opposition trying to
pass on the bug to the Government,
Government trying to pass on the
bug to the Opposition and your re-
turning the bug, results in the wast-
age of public money. We have al-
ready wasted Rs. 10 lakhs. Within
the next three days, we are likely to
waste anather Rs, 3 lakhs. My hum-
ble request is, please bring this agony
to an end and the only way for you
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is to decide it yourself and not de-
pend on the Government.
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MR. SPEAKER: I cannot do that
I am sorry, I have made my positioa
very clear. Shri Sezhiyan. He is
not here. Shri Mavalankar,

SHRI P. G. MAVALANKAR
medabad) rose—

(Ah-

SHRI H. K. L. BHAGAT (East
Delhi): Why do you want more pub-
lic money be wasted? Let not any
more public money be wasted.

SHRI P. G. MAVALANEKAR: Let
me say at the outset that I shall not
be able to raise my voice in advanc-
ing my arguments not only because I
feel that this House is a place where
people speak and talk and not shout,
but also because of another very
difficult and personal reason. It is
two years today since I am living in
Western Court, the MPs hostel, here
in New Delhi. I had made several
requests to you and other authorities
that I have been forced not fo fast
unto death but to eat unto death at
that place! So I have no energy left
to shout as I have been without
meals there.

SHRI K. RAGHU RAMAIAH:
Why?

SHRI P, G. MAVALANKAR: It is
rotten food, uneatable food, at the
Western Court MPs hostel. I have
no energy to shout because I have
been without proper and clean meals
for the last two years. .. (Interrup-
tions) at the Western Court.

MR. SPEAKER: You have got a
room there, If you do not mind, you
could kindly move to my place wWhere
I will provide you with all facilities.
I have got enough of accommodation.
You are used to that house, you have
lived there with your distinguished
father. Even if you do not take me
in that sense, at least as a brother
you can live with me. We will look
after you till matters in the Western
Court are straightened.
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SHRI P. G, MAVALANKAR: 1
am grateful to you for giving me an
opportunity to speak. May I also say
that I am grateful to you for remem-
bering my father whose 86th birthday
happens to fall today?

MR. SPEAKER: We all pay our
homage to him.

SHRI P. G. MAVALANKAR: My
place is where my place ought to be
and I cannot accept your gracious
hospitality, I may occasionally have
a meal with you, but not everyday.

SHRI SHYAMNANDAN MISHRA:

That offer was indeed very gracious
of you, Sir.

MR. SPEAKER: We will person-
ally go there and plead.

SHRI P. G. MAVALANKAR: Hav-
ing thanked you for the opportunity
given to me, . .

SHRI INDRAJIT GUPTA (Ali-
pore): I have been eating in the
Western Court for the last 14 years.
You should extend your hospitality
to me also.

MR. SPEAKER: I can say not
about the member who never com-
plained but the member who is not
happy there. I was shocked to hear
it. He sgent a complaint. I asked the
office to look into it, But I feel very
SoITY.

SHRI EBRAHIM SULAIMAN
SAIT (Kozhikode): 1 have been
there for 14 years and I deserve your
hospitality most.

SHRI S. A. SHAMIM: In fact, both
of them deserve a hospital now.

MR. SPEAKER: He does not want
hospitality to be provided, but wants
a hospital!

S8HRI P, G. MAVALANKAR: Hav-
ing expressed my gratitude, I wish
to offer my apologies to you if I have
offended you in any way yesterday
when I intervened and requested you
to Jet me speak. It was never my
intentirn to offend you in any way,

directly or indirectly, and the high
office .you are occupying.

Now the question before the House
is not a question which can be decid-
ed by majority or minority, majority
on that side and minority on this
side. This issue relates to the honour
of the whole House. I am glad the
hon. the Leader of the House is pre—
sent in the House for the last some
days and I am happy that she is ac-
tively participating. After all, we
expect that from the Leader of the
House, Yesterday she also said,
while taking exception to many of
the speeches and points of order from
the Opposition benches that a.
small portion of the House cannot
hold the whole House, especially the
majority side, to ransom. I am not
going into the question of small and
big size, but I must say that although:
this portion is small, it represents a
bigger electorate in the country.

SHRIMATI INDIRA GANDHI: Let
him make his point of order without
going into all these things.

SHRI P. G. MAVALANKAR: 1If
you will kindly examine, as you have
already promised us to examine, the
records of the last six days, what has.
been said, what kinds of things have
been said, then I am very much
within my point of order in every-
thing that I am saying. 1 may again
say that although this is a small pro-
portion of this House, it represents &
larger proportion of the electorate,
It is only because of certain electoral
defects, and more than that, because
of the rigging and the unfair way in
which the elections are held and be-
cause of the money power, that there
are distortions.

SHRI K. LAKKAPPA (Tumkur):
How is it relevani to the point of
order?

MR. SPEAKER: You hsd sought
my permission ta raise a point of
order but now you are making =
speech.
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SHRI P. G. MAVALANKAR: 1
also want your ruling on one serious
observation made by one of my
friends from the Congress Benches
yesterday; I do not want % name
him, He referred to Shri Vajpayee's
speech when Shri Vajpayee gaid that
until the CBI report was placed on
the Table of the House, we would
not allow the proceedings to go
ahead. . . (Interruptions), I want
your ruling on this point.

MR. SPEAKER: There is no ques-
tion of my ruling on this. You give
your point of order,

SHRI PILOO MODY: The Con-
gress Members of Parliament are
totally unaware of the great debate
across the country going on about
electoral reform.

SHRI P. G. MAVALANKAR: I
any Member of the Opposition Parties
or any Independent says or does
something which is unparliamentary
according to the view of the majority,
can they drive them out?

AN HON. MEMBER: Why not?

SHRI P. G. MAVALANKAR; Do
it if you have the power; you can-
not do it; that is my point, It has
gone on record yesterday—I want
your guidance, not one er two but
many Members of the Congress Party
said, I almost quote them—that if
the Opposition want to obstruct, we
also know how to obstruct and would
not allow the proceedings to go om.

SHRI R. S. PANDEY (Rajnand-
gaon): I never said so; I said that
if the Chair was shown disrespect,
then we were not going to allow
it .o
(Interruptions)

SHRI P, G. MAVALANKAR: Let
them not think in terms of shouting
or obstructing.

Coming to main issues, there are
two main aspects involved. One is
the more restricted and more imme-
diate aspect and the other is more
important and certainly relevant and
broadbased, The restricted aspect

AGRAHAYANA 8, 1806 (SAKA) Question of
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is, if I may put it quickly and briefly:
it is for the Chair to decide whether
the various assurances given by the-
Ministers on the floor of the House
during the last session and the early
part of this session have been imple--
mented not only in letter but also in
spirit. It is for the Chair to decide
and I am glad the Chair is going to
examine the speeches of various Min-
isters, I will not tire the House by
quoting from at least one of them,
the hon. Law Minister who in four
speeches he made on the 3rd. 4th,
6th and 9th, . . Sir, please do not in-
terrupt. His four speeches are full
of contradictions, If he says that
what he said on the 8th is not final
and what he said on the 3rd or 4th
or 5th is final, please give a ruling
whether the Minister's final observa-
tions were final or the previous ob-
gservations were final

MR. SPEAKER: A point of order

should appear to be a point of order,
not a speech.

SHRI P. G, MAVALANKAR: My
next point is that the Government
have deliberately gone in vulgar
haste in expediting the CBI report
while in many other matters we
know that the CBI has mnot gene
ahead and submitted their reports.
My point is that while the session
was going to start on the 11th Nov-:
ember, on that very same day Gov--
ernment deliberately went to court
to make the whole matter sub judice
and thus deny this House an oppor-
tunity of discussing it. Apart from
the criminal aspects involved. the:
Chair will have to go into this point
of order. Apart from the criminal
aspects, there was certain political,
parliamentary and moral aspects in-
volved. If you ask the Minister not
to place the CBI Report before the
House, before the Parliament and be-
fore the country, this House will be-
deprived of the chance to go into the
parliamentary, political and moral
aspects of the matter. While examin-
ing all the evidence before you. let
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‘the Chair give a clearcut ruling I
suggest that the Chair should c¢onsi-
der the appointment of a special com-
miitee representing all shades of
opinion; so that it will be a parlia-
‘mentary committee. You should take
- the House into confidence or there
could be a secret session as Mr. Bosu
said. If the Government is determin-
ed not to give information to the
‘House, this House has a duty to see
that its right to know everything
:about public affairs safeguarded. That
right is being denied. Therefore your
ruling must be definite, firm and clear-
cut and positive. Government deli-
berately put you in a dilemma. If the
Government is so honest why are
they afraid of truth? If they have
nothing to hide, let everything come to
the House. 1 hape you will not take
‘an attitude of hesitation, but an gtti-
tude of firmness so that this Parlia-
‘ment and the country cap protect its
dignity and indeed enhance its dignity.

MR. SPEAKER: Mr. Sezhiyan is
not here. There are some volumes of
this debate in the last week and 1
will have to go through it and cull
out various points and come out with
my ruling sometime latter, not to-
morrow but next week. I want to see
all the points raised by you because
you have raised many points, either
on this or that, Many things have
come in and I think it is difficult to
remember them. We adjourn now
fer Junch to re-assembile at 2. I have
closed this matter and I will give my
ruling sometime later.

13.00 hrs.

The Lok Sabha adjourned for
dunch till Fourteen of the Clock.

—

The Lok Sabha reassembled after
Lunch at Five Minutes past Fourteen
of the Clock,

IMR. DEPUTY-SPEAKIR in the Chair]

PAPERS LAID ON THE TABLE
NOTIFICATIONS UNDER Awni ' Inpia
Services AcT, 1951 )

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): On behalf
of Shri Om Mehta, I beg to lay on
the Table a copy each of the following
notifications (Hindi and English ver-
sions) under sub-section (2) of sec-
tion 3 of the All Irdiu Services Act,
1951:—

(i) The Indian Administrative
Service (Pay) Twentieth
Amendment Rules, 1974, pub-
lished in Notification No.
G.ER, 467(E) in Gazette of
India dated the 15th Novem-
ber, 1974,

(ii) The Indian Administrative
Service (Pay) Twenty-first
Amendment Rules, 1974, pub-
lished in Notification No.
G.S.R, 468(E) in Gazette of
India dated the 15th Novem-
ber, 1974,

(ili) The Indian Administrative

Service (Pay) Twenty-
gecond Amendment Rules,
1974, published in  Notifica-

tion No. G.SR, 463(E) n
Gazette of India dated the
15th November, 1974,

(iv) The Indian Police Service
(Pay) Fifth Amendment
Rules, 1974, published in No-
tification No. G.S,R. 4T0(E)
in Gazette of India dated the
15th November, 1874.

(v) The Indian Police Service
(Pay) Sixth Amendment
Rules, 1974, published in
Notification = No. GSR.
471(E) in Gazette of India
dated the 15th November,
1974,

©_(vi) The Indian Forest Service
. {Pay) - Sacond Amendment
-Rules, 1874, published in No-



p
tifieation No. GSR. 472 (®)
in Gazette of India dated the

* 156th November, 1974,

[Placed in Library. See No. LT-
$580/74,] f

NOTIFICATION UNDIR CENTRAL ExCIsn
Rurzs, 1944

THE MINISTER OF STATE IN
HE MINISTRY OF FINANCE
(SHRI PRANAB KUMAR MUKHER-
TEE): 1 beg to lay on the Table a
ropy of Notification No. GSR.
i64(E) (Hindi and English versions)
wublished in Gazette of India dated
he 22nd November, 1974 issued under
he Central Excise Rules, 1944, toge-
her with an explanatory note.
‘Placed in Library, See No. LT-
581/74.1

\NNUAL REPORT OF THE CENTRAL SILK
Boarp ror 1973-74

THE DEPUTY MINISTER IN THE

+MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI ZIAUR
RAAMAN ANSARI): 1 beg to lay
on the Table a copy of the Annual
Report (Hindi and English versions)
of the Central Silk Board for the year
1973-74, under seclion 12A of the
Central Silk Board Act, 1948.
[Placed in Library. See No. LT-
8582/74.1
TNDIAN  TELEGRAPHS (9TH AmMDT.)

Rures, 1974

THE DEPUTY MINISTER IN THE
. MINISTRY OF COMMUNICATIONS
(SHRI JAGANNATH PAHADIA):
beg to lay on the Table a copy of
the Indian Telegraphs (Ninth Am-
endment) Rules, 1974 (Hindi and
English versions) published in Noti-
ication No, G.SR. 1132 in Gazette of
india dated the 18th October, 1974,
under sub-section (5) of section 7of
the Indian 'Telegraph Act, 1885
[Placed in Library. See No, LT-
8589/74.]
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Corree (Ampr.) RurEs, 1974, REPORT

(1974) or Taruyr CoOMMISSION, GOVT.

REsOLUTION re. GOVT. DECISIONs ON
THE REPORT AND A STATEMENT

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH):
I beg to lay on the Table:—

(1) A copy of the Coffee (Am-
endment) Rules, 1974 (Hindi
and English versions) pub-
lished in Notification No,
G.S.R. 1163 in Gazeite of
India dated the 2nd Novem-
ber, 1974, under sub-section
(3) of section 48 of the
Coffee Act, 1842, [Placed in
Library. See No. LT-8584f
74,1

(2) A copy each of the following
papers under sub-gection (2)
of section 16 of the Tariff
Commission Act, 1851:—

(i) (a) Report '(1974) of the
Tariff Commission on the
continuance of protection
to the Sericulture Indus-
try.

{b) Government Resolution
No. 13(1)-Tar/74 dated the
23rd November, 1974
(Hindi and English ver-
sions) natifying Govern-
ment’s decisions on the
above Report.

(ii) A statement (Hindi and
English versions) explain-
ing the reasons for not lay-
ing simultaneously the
Hindi version of the Re-
port mentioned at (i) (a)
above,

[Placed in Library.
$585/74.]

See No. LT~
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NoTrFrcATIONS UNDER Densr Sixa GUR-
PWARAS ACT, 1971 AND A STATEMENT

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): I beg to
lay on the Table—

(1) A copy each of the following
Notifications under sub-sec-
tion (4) of section 39 of the
Delhi Sikh Gurdwaras Act,
1971:—

(i) The Delhi Sikh Gurdwaras
(Second Amendment)
Rules, 1974, published in
Notification No. F.18/47/
74-Judl, in Delhi Gazette
dated the 7th November,
1074,

{ii) The Delhi Sikh Gurdwara
Management Committee
(Eleation of Members)
(Amendment) Rules, 1974,
published in Notification
No. F.18(19)/73-Judl. in
Delhi Gazette dated 19th
November, 1974

iii) The Delhi Sikh Gurdwaras
Management Committee
(Registration of Electors)
(Second Amendment)
Rules, 1974, published in
Notification No. F.18(19)/
T3-Judl, in Delhi Gazette
dated the 18th December,
1974,

(2) A statement explaining the
reasons for not laving the
Hindi version of the above
Notifications simultaneously.

[Placed in Library.
§886/74.]

See No. LT-
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORT-
ANCE ’

REPORTED ARSON AND SETTING ON FIRE
OF LABOURERS’' JHUGGIS AT JAUNPUR
VILLAGE IN MEHRAULY (DELHI)

SHRI VAYALAR RAVI (Chirayin-
kil): Sir, I call the attention of the
hon. Minister of Home Affairs to the
following matter of urgent public
importance and I request that he may
make a statement thereon:—

“Reported arson and setting on
fire of labourers' jhuggis at Jaun-
pur village in Mehrauli (Delhi) re-
sulting in the death of two infants”

THE MINISTER OF
AFFAIRS (SHRI K. BRAHMA-
NANDA REDDY): 8Sir, according to
the information furnished by the
Delhi Administration, on 25th Nov-
ember, 1974, at 630 AM. a report
was lodged by one Bassu at Mehrauli
Police Station that 25 Jhuggis and
three chhaparg of a labour camp at
Jonapur Pahari, about 10 Kms. south
of Mehrauli were burnt at about mid-
night belween 24th-25th November,
1974. A total of 26 families, consist-
ing of 106 persons in all were afTect-
ed by this disaster, Two infanis, a
six months old boy and a one year
old girl were burnt to death. It was
alleged by the victims that on 24th
November, 1874, at about 8 P.M. one
Kalu Ram, Contractor had asked
them that they should desert Bir
Chand, another Contractor and work
with him instead. This offer was re-
jected by the labourers as Bir Chand
paid them better wages. On this
Kalu Ram threatened them with dire-
consequences and left. It is alleged
that at about midnight he returned

with about 10 persons armed with
lathies and set fire to the jhuggls,
The complainant Bassu was
ly hit with a lathi while trying to

HOME
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rescue his son aged six months. In
the process the latter fell near the
door of the jhuggi. Bassu was thus
prevented from rescuing the child,
who was burnt to death. A one year
. old daughter of another labourer was
burnt as she was left inside the flam-
ing jhuggi through o misunderstand-
ing between her parents about her
whereabouis. The culprits while re-
treating are also alleged to have re-
moved silver ornaments from the
person of some of the women folk.

On receipt of this report the police
immediately registered a case FIR No.
349 dated 25th November, 1974, under
sections 436/302]147{148/149 IPC at
Police Station Mehrauli and rushed
to the spot, Section 395 IPC was also
added later on. The dead bodies
were removed for post-mortem and
the crime team and the experts from
Central Forensic Science Laboratory
were summoned to the spot. Super-
intendent of Police, South District,
and Sub-Dijvisional Police Officer,
Hauz Khas, also visited the place to
supervise the investigations. Five
persons, including the eclder brother
of Contractor Kalu Ram have since
been arrested and vigorous efforts are
being made to apprehend Kalu Ram
and the remaining accused persons.
Action under sections 82/83 Cr.P.C,
for declaring the remaining accused
as proclaimed offenders has been
taken and their moveable property
has been attached. Addl District Ma-
gistrate (South) also visited the spot
and relief measures were organised.
A sum of Rs. 50 was disbursed to
each of the 26 families who were also
given rations for three days, Alter-
native temporary accommodation was
arranged for the victims and they
were also given some advance pay-
ment by contractor Bir Chand. Ad-
ditional relief measures are under
consideration of the Delhi Adminis~
tration. It is a matter of great regret
that such & gruesome tragedy has
taken place. Police is making vigor-
ous efforts to apprehend the remain-
ing culprits.

village (CA)

SHRI VAYALAR RAVI: As the
hon. Home Minister said this is a
very regrettable incident which hap-
pened just under our very nose. We
cannot say that the Government is
lacking in their attitude, The Gov-
ernmsnt has acted very promptly and
arrested flve people. It is good. But
meantime it has raised some relevant
points which I would like to place
before the Government.

These people who are living in
jhuggies and jhopries are workers
and poor labourers. They are shunt-
ed from one corner to another,
There is no job security for them.
There is no proper wage system,
These contractors treat them as slaves
and say ‘Either you come with me or
I will kill you'. They threaten them,
‘I will put fire to your jhuggies if you
do not obey my orders’. That is the
condition of these people. It must
have drawn the attention of the Gov-
ernment. But what is the attitude
they are going to take towards these
poor people with regard to job secu-
rity, payment of proper wages and
proper living conditions? The term
‘living conditions' is a wide term, But
they work for 10 or 12 hours a day
and what is the wage they gel? What
is the job security? These contrac-
tors treat them very miserably, The
contractors have become a new class
in this country and since independ-
ence they have become a moneyed
people with all their black money.
With their money power they think
they can intimidiate and use all their
force on these poor people. They
think whatever happens, they can
escape with their money power. It
is a social problem. I am very glad
my colleague, Shri H. K L. Bhagat,
took up this matter and he demand-
ed three things from the Lf. Gover-
nor. One is the arrest of the eulprifs
which the Government have already
done. The other is about reliel. The
Rs, 50 given is inadequate and I am
sure the Home Minister will agree.
I am glad that he is taking further
measures. It is said that they were
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given three days’ ration. It is all not
adequate. Adequate relief should be
given to these people. About hundred
families are affected. The Minister said
that some more measures are being
taken, I request the Home Minister
should spell out what are the specific
relief measures they are taking.
Some measures have already been
suggested by Mr. Bhagat. The other
thing is the security. They have no
security of job. Then, their lives are
in danger. I want full security
should be ensured for these poor
workers and their families. The
Home Minister said that Police pat-
rolling has been intensified. It is not
enough. The confidence of the people
has been shaken and the Government
must take immediate measures to
restore that confidence so that they
can live in peace.

Then this kind of contract system,
hired labour and contract labour and
the slavery system has to be stopped.
I want to know what specific mea-
sures are being taken in this regard,
What are the steps being taken by
the Government to apprehend the re-
maining culprits?

SHRI DARBARA SINGH (Hoshi-
arpur): The permit of the contrac-
tors should be cancelled.

SHRI K. BRAHMANANDA RED-
DY: The hon. Member has raised
some Wwider questions like housing

jhuggis at Jaunpur - 2332
o village (CA) - -

lief to these wictims. As I said,
effective and quick steps will be
out only to apprehend the rest of
accused but also to bring them
fore a court of law. You would hav
seen from my statement that proper-
ty worth sbout Rs. 80,000 or 1 lakh
bas already been attached.

784

[ ]

SHRI VAYALAR RAVI: Will the
licences be confiscated? He i3 a
licenced contractar,

SHRI K. BRAHMANANDA RED-
DY: I have to find out what the legal
implications are, what the contract
is about, ete.

MR. DEPUTY-SPEAKER: Shri
Jagannath Rao Joshi.

o WwATE W e (W)
IITEqE JEWEE, AT faeeT § adt
YIRS I, UE A WHHTE WL eI
FHIFAE g, Raw i afsam
T g &, fon T 6 & amdy 1z
weft oft #77 ot sz 43T STGATE |
o7 g T AT AW TA aTA A A
g¥w fagr g fv ov O a0 a7
27 gur § foa Forsdar § WIS
eiZ ot Y 7 S ur awnn § ) e
arw oy & f& W O T R
FIEI s@ER Wi M §)
w1 7@ R A wenE
NITWEH A H N VW IR
s afr el fordard &Y amw
TTAHT TG A &Y B TATHK TR AT,
o RRerd 1 Wy W e won
ayr fs Tt feeedt 3 3w 4 T
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mf ti'@r -r&t fwarzs‘r FeWT WA

- foww W wd wEgs Ad g &
R AT AT ag & fr 7 T0zr O qFrA
AT ¥ wfunt €3 Tm F O AR E,
- % o qeg # ard wor F 97 9
Pt g At ecar wr A Qar & 4

MR DEPUTY-SPEAKER: Why

drag this party or that party? Why
bring in this party or that party?

ot wnwte Tw ol ¢ Farewer
g, foaatfedt &t ava 3T ag -
@ am wt amar g afew ag
o Gur Wi W ? F qx amw wr
I XWT AT

The victims who were terrified by
these sudden attacks ecould not
muster courage to report the inci-
dent to the police at night.

FAY 7 26 TRATT WX 106 NTEHT gu
Wt oarz § 3R wr ax gfasardt g
T OB I3 F wRT A igENa
w4 AT AT AT F gl ¥ araw
SO AT FE I 5T EY AR
arz o7 g ganT X As wT Ny
T & 9T A P-T T T RIAT E-
UE ER AT wigd § ¢

- qfew arei 7 oagr g wr
'{vzi-m;f xr fewr s ¢ @ oFr
'-qasﬂr § fa fadlt = fafl w7 & d@rs
“wgt o o Fw, afa wr & @A @
_:Wwww‘hﬁwwmﬁ Taw
;ﬁm mf m*mmﬂ‘ﬂ@

village (CA)
SR A 1 IAT whER wew F o,
T AAT ARy EaT st #rwra A
¥ Z1 917 A g AR wwdr §

T ¥ AN A AT I

il 5T I S gmT ¢, I
¥ WANTT 9T ¥y W, 96 GwE ¢,
Fg ot Wt A7 S T g AT
A ag F &, W}, % & AT AL
¥T TET 947 Z 1 FifE 7 ST
gy fegfa # afz wrorarly ¥1 gfew 37
w7 vy gy At g gfve fram &
for P geer qEAA & T W
weAT gl 7%, gNg TN W7 ) W TS
% & a1z g Wy waw | I@w
arfeg av fa I =feq W %% fear
TaT | ATHR IW IO AT T A TR I
T Fazag s e Fogafw
Sx F) ol qRHET WA WL TAFA 97
Gy %t T Iw T (AA fAG § _A
o T URATAIH I T &6 | GART HTTT
T T 21T Wil gk, 91 o wreas aw
grour g | R wrsang i g7 FTgHEN
st sty wr, ffaw S ST AT
ot §. T W G AT § | F AT
eaT & T ¥ Wi w e A A

Government is Government after all.

fa TR AT ETRITE T AT HAR AL E |
yhow € iy TEEd ¥W are
-twaﬁm'w_ﬂw Wy QAR
Pt A '
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t—sou!ﬁt!ﬂw ot wr ml
Additional relis? measures are under

oft Tn wac wdEdm )
That further relief measures are on
the way QeT FS R & & wawar )
The most inactive Government -consi-
ders actively and does not arrive at
a solution. ¥F waar € 3gar &1
whit *= & o wdl wg Wt
.:ﬁumaiﬁs

Adequate measures will be undertaken
immediately within 24 hours.
Y AT FTEW HY JAT T o

. SHRI X, BRAHMANANDA RED-
DY: Just now I have received in-

formation that one more person had
been arrested. This is now the sixth
man who has been arrested. Five
hed already been arrested.

SHRI' JAGANNATHRAO JOSHI:
What about Kalu Ram, the Chiet

Md
W()

SHRI JAGANNATHRAO :osm
pm:hmbenk%oﬂ.

vant ‘material and Mﬁm.

My mbmtmon h thtt lm nnd:t'i' :
this. police station is about 58 kilo-'.
metres and several villages are with-

in the jurisdiction of this police ‘sta-
tion. In fact there is patrolling every
day but they cannot go to one village
everyday, In fact, I have known that
on 21st and 22nd there was patroll-
ing even in this area. Unfortunately
when patrolling is in other areas,
these things happen. I agree with
you that this high-handed behaviour
of new rich or old rich does mot
seem to be good to us and we have
to put it down.

Therefore, it is the endeavour of
the police to see that they apprehend
the culprits and lodge a chargesheet.

So far as relief is concerned, the
relief which was rushed to them is
Rs. 50 and some other relief in the
form of rice, meat etc. was also rush-
ed to them. This was the immediate
step taken, What further relief and

how much of it should be given will
be done by the Delhi Administration,
I would also like to give my advice

to the Delhi Administration. -
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'vaamr wrfgq I :

SHRI K BRAHMANANDA
REDDY: Su'. this area—particularly,
this place—I say, there is no reasen
to apprehend, that it is a troubled
one. - In fact, it was at sbout 8-30 p.m.
that Shri Kalu Rem had come and
threatened them. This  thing . had
happened during midnight. As Mr.
Joshi mentioned, this thing happened
between 12 and 1 during midnight and

-the polite station is 10 km. away

ing took place here and their belong-
ings were lost and they were all in
a sort of a confused situation. The

police station is too far sway
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through you, Sir, that watever action
Government is capable -of taking, will
be  taken; vigorous, effective and
quick action will be taken.

it wvefrew Wae : gewT ¥ agd o
wr ag aut & fr aga Fat @ werer w0
o7 T 91 WK g¥ ot Uew § o
v g 9 —

SHRI PRABODH
(Gurdaspur): Mr. Deputy-Speaker,
Sir, guite a lot of ground has
covered by my hon. friends. But
Sir, if it were an isolated phenome-
non, I would not have wasted the time
of the House or sought te move a Call
Attention Motion. This is the out-
come of a way of thinking which has
persisted in a very large section of
the gociety that they can get away
with anything that they can indulge
in murder or loot or rape. This is not
the only incident of its knid. Eevery-
day, in the newspapers, we read that
so many Harijans have been murdered,

! village (CAY

to remove the kind

E
|

done anything to remove that impres-
sion or that feeling among the privi-
leged people. India is now. free and
in free India, the poor are as much
human being as the rich. I would
only like to know from the hon. Home
Minister whether any systematic effort.
is being made by the Governmet pub-,
licity department or the propagande
department to remove such feelings
among the people who befors Inde-
E;ndence used to do whatever they
ed.

SHRI K. BRAHMANANDA REDDY:
None of ug here, including Govern-

ment, iy shedding any crocpdile tears.
We are shedding tears. It 'is not

_‘will not be correct. I fect; you Wil

B
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bedheounﬁu the efficient action
‘" that may be taken by - the police

' officers. When they are taking effec-

tive and speedy action, it is for us to
- encourage them to do it and to book
the culprits as quickly as possible.

Secondly, I do agree that the relief
afforded just now is not adequate. I
also submitted that the relief given
was Immediately given on the spot
. almost and therefore further relief,
in what way, how and how much
and all that will have to be considered
by the Delhi administration. I have
already made my submission regard-
ing that.

SHRI S, M. BANERJEE (Kanpur):
The plight of those who live in
jhuggiy and jhompris is sad. The hon.
Minister must realise that all of us
who have been elected to this House
or to the Metropolitan Council and
so on were elected not with the help
of the Bungalow-walag but with the
help of the jhuggi-walas.

In this particular case, some people
from that area came to me this mor-
ning and I was told that Kalu Ram the
contractor had been threstening them
since the last seven days that unless
they changed their loyalty and came
over to him, they would face serious
consequences.

I would like to know whether
any report verbal or in writ-
ing, was lodged in this regard by
Bassu or any other person in Mehrauli
PS. It so, why no action, no preven-
tive action, was taken? The hon.
Minister should know that no labour
law is applicable in the case of those
labourers who are working under the
contractorg in construction work. This
 is most unfortunate. Whether it is
the Wagles Act, Industrial Disputes
Act, Factories Act or even the Com-
pensation Act none is applicable in
their case. They have to live entirely
at the mercy of these contractors who

really bleed them to death sometimes
: l!terlbormlwunworkad:yfrm

‘Quéstion whether this inci-

oy them,
o w
M ‘¢histly murder of two in-

village (CA)

fants and burning of so many houses
will open the eyes of the Government
and they will see that the labour laws
are implemented in the case of con-
struction workers aiso. They come
from far-away places like Rajasthan,
Haryana and other places. They are
more than 2-3 lakh in number in Delhi
and as I said, they live at the mercy
of these contractors,

I am told this particular contractor
Kalu Ram engaged one of the retired
government officers to influence
various government departments to
give contracts to him. I would request
the hon. Minister to find out if Kalu
Ram who is the villain in this case was
engaged on any contract, directly or
indirectly or even remotely, concerned
with government work. He should be
blacklisted becawse he has done such
a heinous crime. After all he must
have been a father and how could he
burn g six month cld baby and one
year old baby? When Bosu was trying
to rescue the child he was also beaten,
The Home Minister should kindly
visit this area and console the workers,
not by giving 50 or 60. You may raise
it to 500. Workerg believe in their
worth and they can earn; that is not
the thing. ‘When he goes naturslly
the police officers will go along with
them and they will feel encouraged
angd secyre—the workers, Let him add-
ress the workers and tell them that
they will not suffer because Kalu Ram
is a contractor and he has money and
he has engaged a retired government
officer. I want to know whether any
enquiry would be instituted into the
horrible conditiong of those who live
in jhuggis, especially construction wor-
kers, If you visit those aress, they
create horror than pity. Those jhuggis
are sold for 500 or 1000. I am told
that sixty per cent of these jhuggis
are controlled not by those who stay
there but by big contractors who own
them and who use them for illicit
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Rajasthen because their salary is so
small and they are in debt.

Delhi ig a class I city and the mini-
mum wages Act is there and the wage
that one geis is 4.30, it is' much less
than Rs. 5. So my questions are: will
the hon. Minister kindly wvisit this
area, not at some distant date but
early, say tomorrow or the day after,
and restore confidence among them;
whether an investigation will be made
into the horrible conditiong of jhuggis,
whether 60 per cent of the jhuggis are
owned by big contractors and whether
the labour laws are not applic-
able to them. In that case
Kalu Ram or no Kalu Ram
they would have been protected.
That is why (Kalu Ram could threaten
them and set fire to the jhuggis and
burn two children. He may consult
the Labour Minister and say whether
the labour laws are implemented.

It should go on record that imme-
diate action was taken by the Lieut.
Governor. 1 am so happy. It is for
the first jime that it had happened.
1 also congratulate Mr, Bhagat, not
because his constituency was involved
but because of his vigilance. He took
active steps; a wonderful job was
done. He has been able to arrest this.
They must assure the workerg that
proper justice would be done.

SHRI K. BRAHMANANDA REDDY:
It is unfortunate; if as mentioned by
Shri Banerjee this Kaluram was
threatening, the residents of jhuggis,
nobody had complained. If some com-
plaint had been made that so and SO
had been threatening them with dire
consequences, if some report had been
made to the local polies station, pro-
bably the police would have ‘been oOn
the alert. However, it is unfortunate
that thig tragedy should have occurred,
I &m, just now, not aware whether
any labour law is applicable or not.
1 want to submit that so far as the
improvement of these jhuggis, ete, is
concerned, I am told, a scheme exists
and that is with the Ministry or Works
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village (CA) = .
1 would certaialy like to go and visit -

‘the area before this Sun

for myself and speak to the people re-
siding there, .

MR. DEPUTY-SPEAKER: Motion
for Election to Committee, Shri Vish-
wanath Pratap Singh.

PROF, MADHU DANDAVATE
(Rajapur): Sir, just one minute, A
very important develnpment has taken
place. Please permit me to raise a
very important matter. I have given
you a formal notice. I have requested
you to give me only one minute.

Today, a number of women are
staging dharna, a demonsiration, in
iront of the Prime Minister’s residence.
These ladies staged a demonstration
against rise in prices under the aus-
pices of the Anti-Price Rise Women
Samiti in Delhi and when the demons-
tration was taken to a meeting ar Red
Fort on 1st November, without know-
ing who the demonstrators were, the
Prime Minister commented in a pub-
lic meeting from the mike, saying,
“I xnow that these women who are
demonstrating against the rise in
prices are the women coming from the
families who are responsible for hoar-
ding and black-marketing.” That is
what she said. (Interruptions). A let-
ter was written to the Prime Minister,
giving the names of the demonstrators:
They are working women, To protest
apainst the irresponsible statement of
the Prime Minister, they are staging
a dharna in front of the Prime Mini~
ster's house today. The police have
prevented them from going to the
Prime Minister's house. About a mile
away from the Prime Minister's house,
the police has stopped them....(Inter-
ruptions). :

MR. DEPUTY-SPEAKER. Shri
Vishwanath Pratap Singh. :
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14.48 hrs.

ELECTION TO COMMITTEE
CarnAmom BoarD

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATE PRATAP SINGH): 1
beg to move:—

“That in pursuance of sub-section
(3) (e) of Seciion 4 of the Carda-
mom Act, 1885, the members of this
House do proceed to elect, in such
manner as the Speaker may direct,
two members from among them-
selves to serve as members of the
Cardamom Board, subject to the
other provisions of the said Act.”

MR. DEPUTY-SPEAKER: The
question is:

“That in pursuance of sub-sec-
tion (3)(c) of Section 4 of the
Cardamom Act, 1965, the members
of this House do proceed to elect
in such manner as the Speaker
may direct, two members from
among themselves to serve as
memberg of the Cardamom Board,

subject to the other prowvisions of
the said Act.”

The meotion was adopted.

—

14.49 hrs.

STATUTORY RESOLUTION  RE,
DISAPPROVAL OF THE SICK TEX-
TILE UNDERTAKINGS (NATIONALI-
SATION) ORDINANCE, 1974 AND
SICK TEXTILE UNDERTAKINGS
(NATIONALISATION) BILL—conid.

MR. DEPUTY-SPEAKER. Now, we
resume further discussion of the Sta-
tutory Resolution disapproving the
Sick Textile Undertakings (Nationa-
lisation) Ordinance and the Sick Tex-
tile ‘Undertakings (Nationalisation)
Bill seeking to replace the Ordinance.

SHRI KRISHNA CHANDRA HAL-
DER (Ausgram): Sir, I rise on a point
of order. Where is the Minister in-
charge of the Bill?

Tex. Und. 246
(Nationalisation) Bill

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL BUPPLIES (SHRI A, P
SHARMA): am here. (Interrup-
tions).

MR, DEPUTY-SPEAKER: Al-
though it is true that according to
the rules, the Minister in-charge of
the Bill....(Interruptions). Order,
please. I do not like to run the House
in this manner . There has to be
some decorum.

AN HON. MEMBER: He is coming.

MR. DEPUTY-SPEAKER: He may
have come now. We are in the midst
of something else. If any Minister
wants to deputise for any other Min-
ister, the least he could do was to in-
form me here. I do not like this.
While I respect all the hon. Members,
I would also like the hon. Members to
respect the Chair; not respect me.
And the least we could do is not to
take the Chair for granted. As long
ag I sit in this Chair, I will not accept
the position that anybody will take
the Chair for granted. Now, let wus
carry on.

SHRI S. M BANERJEE (Kanpur):
Sir, I want to know....

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI B. P.
MAURYA): May I submit....

MR. DEPUTY-SPEAKER: Let
Mr. Banerjee finish.

SHRI S. M. BANERJEE: Out of the
six hours allotted, I want to know,
how much are we devoting for the First
Reading because I have to move my
amendments, I want to know whether
we will continue upto 4.30 or 5.00 p.m.
the First Reading. In fact, it should
continue for the whole day because
it is a very important Bill.

Lastly, Sir, I thought, Mr, A. P.
Sharma, had become responsible after

Pectining & Minister.
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MR, DEPUTY-SPEAKER: When it
suits your purpose, you cooperate with
the Chair and when it does not suit
your purpose, you do not. While I am
running the House, yoy are having
youy purpose, you do not. While lam
ing at the top of your voice. I do not
understand this,

Now, I have no reason to disbelieve
what the Minister says. The very
fact that he has made this submission
shows that he has that regard for the
Chair. Another Minister can deputise
for a Minister, but the only thing is
that you should gt least informm  and
say that, because of this, he will be
here. That is enough.

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K RAGHU
RAMAIAH): Thig Minister wap pilot-
ing the Minister who is piloting the
BilL

SHRI 8 M. BANERJEE: How are
we dlv!dincihe time aBoiteg for this?

MR. DEPUTY-SPEAKER: We had

Novm 27, 1"?‘

e
(Nmm Bill. v

tenhtivaly arranged thn!w hourl

would be taken for lmnl discussion

and two hours for = clause-by-clause

consideration and Third Reading, Let ,
us do our best. Weue;lreaﬂymueh

behind the schedule. i

SHRI S. M. BANERIEE Do we
continue theF‘irstReadlngupto 5.00
P.M.?

MR. DEPUTY-GPEAKER How can
1 say?
Shri P. M, Mehta.

SHRI P. M. MEHTA {B!nvmnr)
The Sick Textile Undertakings Na-
tionalisation Ordinance promulgated ,
by the President in an  anti-labour
ordinance and the subsequant Bill also
hag the same character.

The objective of the Bill is to pro-
vide for the acquisition and transfer
of the right, title and interest of the
owners in respect of the sick textile
undertakings specifiey in the First
Schedule with a view to re-organise
and rehabilitating such sick textile
undertakings so as fo subserve the
interests of the general public by the
augmentation of the production and
distribution, at fair prices, of different
varieties of cloth and yarn, and for
matters connected therewith or inci-
dental thereto.

How are they going to augment the
production? They have neglecteq one
of the basic factorg of production
and they have given undue weightage «
to the capitalists. Clause 5 in Chapter
II—Sub-clause (2)(a) reads like this:

“For the removal of doubts, it is
hereby declared that,—

(a) save ag otherwise provided
elsewhere in this Act, ng claim
for wages, bonus, rate, rent, taxes,
provident fund, pension, gratuity
or eny other dues in relation to
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‘mktbe m&ﬁvia reward given by

'the Government to the labour for all-

Mheir lsbour ang for their having
Fbroucm these - properties to the
Government,

The House will recall that in 1068
the owners of the mills started closing
their units under the pretext of finan-
cial crisis and the large-scale clogure
demanded  the taking over of the
mills, And the House will also recall
that there ig a Textile Labour Associa-
tion of Ahmedabad which initiated a
movement and the Government was
compelled to take over the sick textile
mills under the Industries Develop-
ment and Regulation Act. But what
wag the procesg followed under that
Act? Investigation Committees were
appointed. They went through the
different aspects of the companies,
their financial position, the condition
of the machinery and the economic
viability. After receipt of the recom-
mendations of that committee and
knowing full-well that these units are
economically viable, the Government
took over all these textile mills under
the Industries Development and Regu-
lation Act. These units were economi-
cally wviable but due to the wunfair
trade practices, due to the maladmin-
istration and due to mismanagement
and other corrupt practices, these mills
were not functioning and running
profitably.

15.00 hrs,

Their owners exploited this means
of production and the mills were ulti-
mately closed. The workers' wages

mate dués. There is no provision here-
in in regard to giving them these privi-
leges and dues sccrued because of their

1896 (SAKA)  Tex. Und, 259 -
(Nationalisation) Bill

There is no adequate and satisfactory
in the Bill so that workers

provision
. may feel that their dues will be paid

by the Government and they can work
in & comfident manner.

For augmenting production they
should take such steps. If you ask
whether the legitimate right of the
workers are protected, the asnwer is,
it is not. There is no mention for
safeguarding all these things in this
Bill, on the basis of recognition of
past service, on the basis of produc-
tion, retrenchment compensation, pro-
vident fund contribution, seniority,
annual increment, payment of past
arrears of gratuity, wages , bonus,
provident fund, leave wages and other
things. There is no mention in this
Bill. This Bill therefore, I would say,
reflects the anti-labour policy of the
Government. So, thig Bill requires an
amendment in this respect which the
Government must bring forward.

102 mills are nationalised, They are
paying Rs, 39,18, 13,000 as per para 1.
Asg per para 2, they will have to pay
0} Humdodoy Wuow Jad 000z ‘SY
para 3, they will have to pay
Rs, 13,086,000 per month. They are
paying such huge amounts to the
owners. But they have never cared
for the workers who have brought this
property to the doors of the Govern-
ment. This ig the oldest industry in
the country and if you calculate its
depreciated value, this will come to

down. Why should compensation be
given to these who have not cared for
the workers, for the public? Why
should you pay such huge amounts?
We would not mind had you made any
provigion to protect the rights and
privileges of the workers.

In regard to the situation of the
textile industry I would submit that
7000 workers of Ahmedabad city
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alone have been rendered unemployed.
They have been thrown out of em-
ployment for the last two monthg and
no uction has been taken. Is this
the way to augment production only.
it is to bring pressure, to raise the
crisis and the Government is helpless
and is watching it. Workers to-day are

thrown out of employment.

In regard to the cheap cloth and the
controlled
cloth 1 may state that there is no ade-
quate arrangement to get the control-
led cloth in the rural areag as well
as the urban areas. Time and again
this
House but till to-day no satisfactory
and proper arrangement has been
made for the distribution or for pro-
ducing more cloth. May 1 ask the
Minister, who prevenis you from pro-
ducing more of cheap and coarse cloth
you should decrease the number of
should
compel the mill to weave the coarse
and medium cloth according to the re-

fair distribution of the

this point has been made in

different varieties and you

quirements of the people.
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' SHRI ERASMO DE SEQUEIRA

(Marmagos): Permit me to begin by
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jectionable because he said that there
~ ‘were gome court orders which prevent-
ed take over of some mills and
therefore an ordinance had to be pro-

1 submit the whole House should
take notice of this, and realise that we
have a constitution with checks and
balances and that we must observe
some gort of constitutionsl propriety
and not bring thig House into unneces-
sary confrontation with the courts.

Many of those reason&
‘given in this note prepared by
‘ our Secretariat are an indietment

‘(Nationalisation) Bl

cloth, Government presch from the '
house tops that they are committed to-.
the common man, that they will give -
him cioth at controlled: prices. What
is the performance of the gick mills
which Government are running? When
production went up from 583 million
to 806 million meters, controlled cloth
went from 97 to only 112. This is
what throws in doubt the entire credi-
tability of Government. They gssy
one thing and do another.

This Government while ciamouring
from the house tops, and scremming
from the commanding heights, that
they are on the side of the work-
men show their real attitude in this
Bill. They are prepared to pay Rs. 39
crores to management for juank, but to
the labour who work these mills,
who rebuilt them, they srenoteven pre
Pared to assume the responsibijity for
their back wages before takeover, for
their provident fund contribution and,
the way the bill is drafted, not even
for their gratuity. Thig is something
intolerable. 1 am sure this House will
never tolerate it,

I was very very happy to hear from
the ruling party benches yesterday a
very strong plea that the first charge
should be the back wages of the
employers and I hope that the hon.
memberg who have spoken will vote
as they have spoken, though it would
not surprise me if they do not,

SHRI M. C. DAGA (Pali): We have
done a duty,

SHR!I ERASMO DE SEQUEIRA:
That may be so. It is not what you
say but the law that counts, The
courts are not going to listen to what
you say, but what you do in the law.

Look at the attitude to Parliament.

We are supposed to be an organiss-

approves goverment expenditureThey
asking ug to senction Ra. 39 crores -
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way of an exp}xnmon of how these
Rs. 38 arores were worked out.

This is the attitude of the Govern-
ment to this House, How are we to
discharge our responsibility? 1 insist
that the GoveInment should come
forward and tell us exactly how Rs. 39
croreg were worked out. Unless they
do that they do not allow us to dis-
charge our responsibility to find out
whether the money is being properly
spent.

Welmowthatwehadtwo good
years and the textiles did very well
Mills that were run by the Govern-
ment did rather lasg well than other
mills, The position has now changed.
Stocks are mounting up Cotton prices
are crashing. What is your textile
policy? Can you say that your tex-
tile policy is to have 3,000 varieties
of cloth in a poor country? Can you
say that you have a textile policy
when of the long staple cotton that
you are importing in the name of ex-
port promotion, only ten per cent of
the cotton is used for exports. Can
you say that you have a textile policy
when only 14 per cent of the cloth is
controlled and more than half of that
is sold in the black market? What
policy have you got? What are you
going to do with sick mills when
everything is crashing? Are you going
to bury them?

I want to end with g word of ecau-
tion. When you are planning moder-
nisation of the sick mills—I believe
you have Rs. 46 crores for this—there
is one fact that this Government does
not realise, Everybody in the country
talks of production, but it is comple-
tely meaningless unless it is accom-
panied by the massive utilisation of
manpower. In modernising the tex-
tile mills or agriculture or anything.
Government must not go helter skel-
ter for machines to replace men.
Please review this and see that with
Rs. 48 crores you do not replace man-
power with machines because men
need wages c0 that they can live.

SHRI M. RAM GOPAL REDDY
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have been nationalised but I should
begin by saying that Government
should not wait till the mills become
sick to take them over, Wherever
symptoms of gickness are there they
should immediately take over that
mill just like a doctor does not wait
till an epidemic spreads; a good doc-
tor always trieg to control the disease
before it actually occurs,

MR. DEPUTY-SPEAKER: Provided
he is g good doctor.

SHRI M. RAM GOPAL REDDY:
Mr. Maurya has taken 103 sick child-
ren and what sort of balanced food is
he going to give them? Unless he
gives them balanced mand good food,
those mills will not become strong.
Those mills should immediately be
modernised and rehabilitated; other-
wise they will become scrap in two of
three years.

We are producing in our country
textile machinery and textile machi-
nery manufacturers are utilising fifty
per cent of their capacity. Machinery
worth Rs, 60 crores is being produced.
Out of that Rs. 30 crores worth is' ex-
ported. The  hon. Minister Prof.
Chattopadhyaya was saying that he
was thinking of importing Rs. 400
crores worth of textile machinery, It
is unecessary and Government should
not import any machinery from out-
side because we are ourgelves in a
position to export machinery worth
over Rs. 60 crores. If the textile
machinery manufacturers are allowed
to produce and their machinery is con-
sumed evry year, they can produce
Rs. 120 croreg worth of machinery in
this country. That is why I would
first request the Minister to see that
these mill are modernied immediately.

Secondly, I would like to say that
no cotton should be imported into this
country. We are already producing
H4 and Varalakshmi varieties of
cotton in thiz country, This is the
best long-staple cotton and these
cotton growers must be encouraged.
Now, the cotton prices are falling like
anything. What is happening in the

(Nizamabad): The sick textile mills case of sugar industry is ldnl‘“

a7 L.E.—-O
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happen here also, In one year, we
bave got glut of sugar and plenty of
sugarcane. Immediately, next year
there ig no sugarcane and there is
scarcity of sugar. Here also, the same
thing is going to be repeated. In one
year, we have plenty of cotton and,
next year, there will be scarcity and
famine of cotton.

This year, we are producing more
of cotton and of good varieties, Their
prices have came down like anything
The Government should see that
cotton prices are so maintained that
cofton growers are allowed to make at
least reasonable profits. The cotton
is beilng grown all over the country.
In every State, the people have taken
to growing of cotton. That is why,
more responsibility rests on the Mini-
ater,

We are now going to have the Na-
tiona] Textile Corporation and some
subsidiary Corporations. Here, I want
to point out that in Andhra Pradesh,
there mre six mills which are being
taken over by the Government. I
want that at least one subsidiary Cor-
poration must be stablished at
Myderabad. Three or four States are
clubbed together and it is established
at a place where not even one or two
mills are existing. The Minister
should pot unnecessarily give rise to
any political controversy, Already,
our State has experienced two violent
movements, I do not want that an-
other movement to be started.

Then, Andhra Pradesh Government
has invested over Rs. 6 crores in these
mills, either by way of guarantees to
the banks or financial institutions or
direct. Now, when the Government
is taking over these mills—either it is
the Central Government or the State
Government, it is all the same—I
would request the Minister {o see that
thin amount of Rs, 6 crores which the
Government of Andhra Pradesh has
invested in these millg is reimbursed
to them,

Lastly, the worker?’ gratuity, wages
and everything must be paid to them.
After all, they live in the hope that

NOVEMBER 27, 1874
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they will get the amount in old age.
to that. 1 strongly plead that the
gratuity, provident fund, everything
muat be paid first to the workers and,
later on, if gny amount is remaining,
that may be given to the mill-owners,

SHRI P. G. MAVALANKAR
(Ahmedabad): Mr. Deputy-Speaker,
8ir, this gick Textlle Undertakings
(Nationalisation) Bill is, of course,
welcome because the whole effort of
the Government i3 to restore health to
the units which are already sick. But
the whole porpose should not be
merely to restore health,

The Government have themselves
said that this is g Nationalisation BilL
They are taking over the responsibi-
lity of running these mills. I would,
therefore, like the Government to
come out with a patterm of nationali-
sation which would be a model to
textile undertakings and other **uits
in the whole country,

1 am afraid, my initial objection
and a very important objection to
thiz Bill is that this Bill, although it
is useful, the way it has been draft-
ed, the way g number of things have
been suggested, does not meet the main
point. Does it give really a certain
pattern, a certain model, of nationali-
aation?

But before I come to that point, I
would first ask this question to the
Government Why should the Gov-
ernment have gone in for an Ordi-
nance? We are discussing both the
Statutory Resolution and the Bill to-
gether, 1 do not see any special urg-
ency about the promulgation of the
Ordinance by the President as back as,
and before the session, on the 24th
September, 1874. If the Government
come and say that if they had not gone
in for an Ordinance, the heavens
would have fallen in terms of certain
unavoidable impediments which would
be put by the owners I would have
understood it. If there are no impe-
diments and merely because the Gov-
ernment has the power of promulgat-
ing an Ordinance why should they go
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out going into the problems involved
in the sickness, without going into the
causes of sickness, if you merely go on
taking over, and even if you make
them profitable later on, after scme
years. I would still not be satisfled
becguse taking over these units and
making them profitable without trying
to go into the causes of suffering will
lead you nowhere. My grievance is
that this Bill, 1o that extent, is incom-
plete or inadequate because it doves
not go to the root of the problem.

I want to ask one simple question.
Have any of these owners or Manag-
ing Directors of these sick textile
units become sick? Have they gone
out of business and employment?
Have they gone out of industrial en-
deavours? GoVernment have taken
over about 103 wundertakings, but
several of the owners of these units
are not gick, In Ahmedabad, I make
bold to say, none of these owners is
“sick”. How ig it that they themselves
manage to be healthy and allow their
understakings to become sick? That
means there is no labour participa-
tion. there is no labour involvement,
they are not having proper machinery,
they are not roping in profits for re-
search purposes. énd so on. Unless
you 'go into all these aspects and then
cure the discease, you will not be able
to gat anything out of this Bill. 1
feel that those people who ware in
charge of these mick textile under-
takings—many of them—have peen
living well; look at their scandalous
behaviour, look at their living stand-
ards, hok at their consumption pat-
tern; there iz no change; on the con-
tnry they are spending more. If
they were heady of sick units, how
could they afford all these things and
luxuries? That means, they have one
set of standards for themselves and

Tex. Und. 262
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another get of standards for workers
and others working ‘under them,

Government have a good aim in
taking over the sick units. But have
Government really gone into the ex-
ercise of diagnosing the disease,
treating it properly and well and res-
toring it t{p normal health and im-
proving the conditions? If you look
at the Bill, you will find they have
not done it. I want to gay that this
is not full mationalisation; it is only a
partial nationalisaton, natonalisation,
partially, of only sick and sickening
mills, So far so good. But my point
ig this, Are Government going to
see that these sick textile units which
have been taken over by them are
given a new pattern in terms of mo-
dernisation, in terms of new machi.
nery being installed. in terms of
adoption of new techmique of indus-
trial production, in terms of showing
how labour participation can become
succeasful and meaningful? It is not
enough that we have shemes of lab-
oure getting the right at sharing pro-
fits; apart from profit-sharing which is
the right of the labour, we must see
that labour has a place in manage-
ment. I would like to ask the hon.
Minister whether his Bill and his pro-
posals do contain anything of his sort
or is it merely taking over the sick
units and giving them some sort of

I now come to the question of com-
pensation or amount. These people
who were the heads of the sick tex-
tile units have had enough for their
consumption pattern, they have been
spending on their consumption in a
Very fabulous way; and yet you are
giving them compensation or amount.
Basgically, it is a good principle. If
you take something, you must pay
some compensation or amount. But
you are going to pay so much of
amount by way of compensation to
those who have already enough. Of
course, they were running the sick
units; they have lost something; and

must be paid for their ma-
chinery, etc, But if you pay them so
much and do not pay anything to the
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labour who were working all these
years, suerly it is unjust, it is immo-
ral, it is very very objectionable, and
I am quite gpure that labour in this
country will not tolerate it; at least
in my city of Ahmedabad, the labour
will not tolerate this kind of situa-
tion. You give compensation only
to the people who belong to the
higher class, The have-nots areé in
greater difficulties, in greater misery,
and you leave them to their fate, to
their destiny. But you give so much
of amount to the owners. I repeat, I
am not against the principle of com-
pensation, but there must be some
equity, some fairness, some justice,
about it. I fee] that, while looking
into the problem of compensation or
amount, you have also to consider the
question of payments of the dues to
the labour, their wages, bonus, what-
ever else has accrued, gratuity, pro-
vident fund, etc. All these dues must
be paid to the labour who were work-
ing there al] these years. It was not
their fault that those units become
sick. Their dueg should be paid to
them.

Finally, I wish to make one or two
remarks very briefly. One is that if
it is nationalisation—I am sure my
friend, the Minister, Shri Maurya will
say that it is nationalsation—then I
would like to ask are the Government
by thig nationalisation in particular
and in general, really having 5 policy
which will ‘mean nationalisation for
social benefits, nationalisation for eco-
nomic advantages and nationalisation
because of moral compulsions? But
if there are no mora] compulsions, if
no economic advantages are to be got
and if no social benefits accrued, why
do you weant to have nationalisation
{or the sake of nationalisation?

Finally, have the Government got
any uniform textile policy? My feel-
ig is that there is neither a sensible
policy nor a policy which is in tune
with the principles ang requirements
of social justice that one can find even
in the present administration of the
Government.

NOVEMBER 27, 197¢

important, In thiz Bill which we are
disoussing, in the First Schedule at
20, there is an item, jtemn S4—

But, as far ag my information goes,
this iz neither a sick undertaking nor
a textile unit, It is a hosiery wunit.
Why should such a kind of unit be
taken over by the Govermrment? I can
understand their anxiety and enthu-
siasm to take over anything ....

MR. DEPUTY SPEAKER: It is not
a 'mill?

SHRI P, G. MAVALANKAR: It is
not a mill. It is a hosiery unit and it
is not a sick unit.

SHRI ATAL BIHARI VAJPAYEE:
(Gwalior): They will make it sick

SHRI P. G. MAVALANKAR: 1I
can understand their desire ang -enthu-
siasn to take over sick mills. But if
it is not a sick unit, why should it be
taken over? Then, according to my
information, this particular under-
taking has gone to the High Court
and obtained a stay order against the
Governments order. If so, why have
they included its name in the sche-
dule?

Lastly, let me conclude that we are
talking of sick textile mills whether
in Ahmedabad or Gujarat or in the
whole country. 1 want to know with
reference to the so-called non-sick
textile mills in Ahmedabad and else-
where, whether their condition is good,
whether their normal health is good.
My information is that in Ahmedabad
alone as many as 7000 and more wWor-
kers lost their jobs in the last two
months because of the closure of the
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Therefore, my contention is that if
you are going to look into the question
of. the sickness of the mills, what
about the so-called non.sick textile
Mills? Compel them to re-open their
third shift so that the workers may
return to their jobs. Only yesterday
i beard that some mills have closed
their second shifts also because the
Government are not taking any action.
If this kind of things goes on. I am
afraid, even the so-called non-sick
mills will compel the Government to
convert them into sick mills.

SHRI RAJA KULKARNI (Bombay-
North-East): In the recent past this
House has passed a number of legis-
lations on nationalisation of many in-
dustries and many members from both
sideg have welcomeq it. It is only the
employers whose undertakings were
taken over opposed and criticised the
Bills of nationalisation in the public.
But, here what we find is that in this
piece of legislation because there is
ownership coming along with the
word ‘nationalisation’, everything has
been criticised. In this legislation, it
is not only Schedule II regarding
workers' claims and the claims of
others which are being criticised. We
have nothing to say so far as Sche-
dule I is concerned because after all
the compensation to be paid in the
First Schedule is very small and the
total of 103 mills is Rs, 39 crores and
if that is so, all the mills are sup-
posed to be sick. They are not run-
ning concerns. For some years, this
was a liability on the economy. Gov-
ernment wants to come out of such
a gituation. Government is not bound
to give them compensation in a
normal way. We have nothing to say
so far as the amount in schedule I is
concerned. Here this is being criticis-
.. 8d because workers claims are neg-
lected. In previougs nationalisation
enactments, it is & social responsibility.
It is the Government's responsibility
when it takes ownership of an indus-
try, or undertaking. Their due has
been Hability number one. But here

Tex. Und.
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for the first time we find, Government
disowng its liability, It is a very
serious point. Government has not
understood its implications properly,
Government should take cognisance
of the total opposition to this way in
which Government has neglected its
respongibility towards the workers’
dues. Workers' dues prior to take
over of mangement must be protected,
and secured. All commitments made
by the State Government, by the
State Textile Corporation or Central
Government must be honoured. I
come from Bombay. It is a big textile
centre. There it starfed first. First
textile mill came up in Nagpur. This
was taken in 1959, There was no
legislation at that time, This 1972
legislation of take-over of textile mills
and textile undertakings, was not there.
In 1959, Government took over.
There were certain measures which
were taken. After that, about 8 or
10 mills were taken before Central
Government came  inte the picture
for amending Industrial Development
Act, passing the legislation in 1963,
Cotton Textile Companies measure in
1971 and then the Industrial Develop-
ment Act of 1972, and now the pre-
sent 1974 measure. Before Cenfral
Government, the Maharashtra Gov-
ernment stepped in. Commitments
were made and on the basis of the
commitments, the workers cooperated
with the Government of Maharasghtra.
Their dearness allowances were cut

when these closed mills were to be
started.

Since this was a commitment made
by Maharashira Government, we
would particularly like to know whe-
ther the Centre is going or not going
to honour these commitments. Are
we going to tell them, we will not
honour those things, they will not get
that, they will not be restored these
cuts in their dearness allowances? In
respect of all these things, it is the
duty of the National Textile Corpo-
ration to honour those commitments
and give those gues and they cannot
go out of this position. Top priority
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must be given 1o the lability of the

workers under the nationalised sector.

So, it is not only on that ¢ount that
this Bill is defective. But there are
other counts. There are certain vital
and important points which I wish to
bring to your attention. One is sbout
the mills in Maharashtra. Sir, Gov-
ernment of Maharashtra is concerned
with more number of mills than any
other State, I should say.

Out of 108 mills, 6 are actually not
under the possession of this National
Textile Corporation. The National
Textile Corporation is a | minority
owner at present even in this nationa-
lised sector now. Out of 97 mills
which are in possession of the Govern-
ment for management, they are
having only 33 or 34 mills. 58 to 60
mills are managed and controlled by
about 7 State Textile Corporations in
which the Maharashtra State Textile
Corporation is the biggest. 21 mills
are run by the Maharashtra State
Textile Corporation. About 21 crores
of rupees have been invested by the
Msaharashtra State Textile Corporation
and the Central Government has given
about Rs, 8 crores. The investment
made by the Maharashtra State Tex-
tile Corporation has been not only
after the take over of management
under 1872 legislation but prior to
that also because continue production
was in the interest of the country,
continued employment was in the
interest of the country and, therefore,
crores of rupees were invested to
.avoid closure. Under the private
management, Maharashtra Govern-
ment gave guarantee and as against
that guarantee about Rs. 4 crores
were given. .What is -going to hap-
pen to Rs. 4 crores of the Maharash-
tra Government?

About 21 crores of rupees I would
like to have an assurance, that they
are going to protect whatever has
been . spent, whatever Maharashtra
Government has invested wunder
‘leave and licence’. Here what is

NOVEMBER 27, 1974
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protected and guaranieed is ‘adva

-and 1oans', but what about’ thg v

mt under Jeave nnd ne-neb"r
want that money fo be M
With the management 0 bé takén
over we do not want the Nafforal
Textile Corporation to start another
subsidary in Maharashtra, We are
glving this warning. The Mgha-
rashtra Government has commiunicat-
ed its views to the Textile Corpora-
tion. The Maharashtra Assembly has
given its candid opinion not to trans.
fer these mills in Maharashtra to
the National Textile Corporation
because it is the Maharashtra Textile
Corporation which has converted all
those loss-making mills into profit
making mills. Now the National
Textile Corporation would like to take
advantage to-day without even sanc-
tioning the investments made in the
past and therefore, unless the assur-
gnce comes from the Minister here
that the present set-up in Maharash-
tra will not be disturbed, that the
management also will remain with
the Maharashtra State Textile Corpo-
ration and it can be done under Sec.
tion 11 without any amendment we
will not feel satisfied. Therefore, we
want the Minister to give thia assur-
ance to us.

The third defective point is about
the fulfilment of the National Textile

policy.

After all, you are nationalising the
sick mills, When you are taking over
the ownership of the sick mills, you
should not give false hopes to 'the
country that you have spelt out the
national textile policy. The national
textile policy has not been specifi-
cally spelt out in ja comprehensive
and integrated manner. Take the
question of standarg cloth. Mills un-
der the Natlonal Textile Corporation
are producing the gtandard variety....
Sir, kindly give me one minute more.

MR. DEPUTY.SPEAKER: I am
only putting it to you that you. are
depriving some of your colleagues
from making their submissions,
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taking over the sick mills, you
should also see to it that they
are made profit-making concerns
instead of loss-making concerns. This
would be the culmination of the na-
tionalization measure. They ghould
be restored to their health. But, res-
toration of the health of the §7 mills
is one thing and the question of the
whole textile industry is another.
After all, the nationalised sector is
going to be less than 20 per cent of
the textile industry as a whole,

MR. DEPUTY.SPEAKER: Mr.
Kulkarni, if you do not cooperate
I will have to safeguard the rights
of the other Members.

SHRI RAJA KULKARNI: My point
is without spelling out the textile
policy in a specific manner, whether
it is in regard to export obligation or
in regard to standard cloth or in
regard to adequate supply, this mea-
sure will not lead to the fulfilment of
the main objective which has been
mentioned here,

With these observations,
this Bill,

I support

SHRI TRIDIB CHAUDHURI (Ber-
hampore): Mr. Deputy-Speaker,
Bir, we are on an important piece of
legislation, This s a very important
piece of legislation which concerns
one of the major industries in our
country with a long history.

1553 hes,
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But, unfortunately, Government has
proceeded in this anatter in a half-
hearted mamner and the Bill that has
come before ug is the result of an in-
complete, truncated emd haphazard
textile policy. Sir, we are today en-
acting, in the process of enacting, the
Sick Textile Undertakings (Nationali-
sation) Bill. I would like t0 point
out, Sir, that today in the textile in-
dustry in the country, the situation
is such that it would be correct to
say that the entire textile industry
is sick not only sick, but it has adop-
ted gangster methods to intimidate
the Government into accepting their
demands, They have already impo-
sed on us a contrived recession, Af-
ter having made fabulous profits du-
ring the last two-three years, they
are now holding the country to ran-
som, Therefore, | make hold to say
that the entire textile industry should
be taken over and nationalised.

Then I come to my other point why
I call this Bill the result of a half-
hearted and haphazard policy, We
know that sick textile mills have been
taken over in the last few years. The
National Textile Corporation was form-
ed in course of time and now the Cor-
poration is being given a responsibility
to manage all these mills, of course,
subsidiary textile corporations may
be formed later on, But what passes
my comprehension is why this im-
portant sector of the textile industry
which will control a sizeable section
of our entire cotton textile industry
in this country, with all its spindlage,
Joomage, labour employed and all
shat, has been put in the charge of
the Ministry of Industrial Develop-
ment. Only about a year back this
was under the charge of the Commerce
or Foreign Trade Ministry which is
still in charge of the textile industry
as such. But the NTC which will
manage these sick mills taken over
is under the Ministry of Industrial
Development,

I.do not want to go intp the history
of how it =ame to be ro0, on the appo-



_istry of Industrial Development. That
iz past history. But what I want to
urge in this context is that there
should be a single Ministry in charge
of the textile industry as a whole,
Now: the Commerce Ministry manages

is there who over-looks the entire in-
dustry, Here another Ministry, which
does not have control over the major
part of the textile industry, will be
managing these mills, and the position
today is such that the overall situa-
tion in the textile industry is bound
to be reflected in regard to the future
of these textile mills now being ta-
ken over.

I have referred earlier to a contri-
ved recession in the textile industry.
The process has started in Ahmeda-
bad, We have just heard our friend,
Shri Mavalankar refer to the closure
of third shift; not only that, second
ghift has also started to be closed.
Take it from me I speak from first
hand experience there are in my cons-
tituency two sick textile mills taken
over the Manindra and B, T. Mill
They were doing very well after take-
over; they were earning profits, But
in the last two or three months, stocks
have started accumulating not only
there, but in other take-over mills
which are being run well by the NTC
. or the State Textile Corporations.
All these mills are faced with an im-
mediate difficulty.

16.00 hrs,

As soon as we take over the sick
textile mills under “state ownership”
they will be confronted with a textile
crisis. 1 assert that the textile crisis

_is an entirely artificial crisis. All the
{mportunfties of the Government, of
the Textile Commissioner to the lea-
ders of the Textile industry to effect
reduction of prices of cloth have gon®

think over this matter, They ' have
taken over the entire coal mining
industry, Similarly could they not
take over the entire textile industry
as such and have a single Ministry
not only for the textile industry but
also for the textile machinery industry
which should also come within the pur-
view of that intergated Ministry. If
they adopt that kind of integrated po-
licy and nationalise the entire textile
fndustry that will have some meaning.
Otherwise if we take them over like
this immediately we will be confron-
ted with difficulties, from which it
will be almost jmpossible to escape.

Then 1 come to another feature of
the Bill with regard to the past claims
of the workers in the pretake-over
period. I should think that the Go-
vernment has taken serious note of
the suggestions put forward not only
from this side of the Houge but also
from their side of the House. If you
go to the amendments you will see
that Members belonging to the ruling
Congress Party as well as the Opposi-
tion, Members who have some connec-
tions with the labour movement have
tabled amendments which propose
that the responsibility for meeting
past claims of the textile workers in
the pre-take over period should be
accepted by the Government and it
should be the responsibility of the
Government and the liability on the
Government and the National Textile
Corporation to fully pay up those
claims, They should be the first
charge upon the amount that has to
be paid to the owners of the sick
textile mills taken over. I hope our
good friend Mr. Maurya has taken due
note of those suggestions, If they dis-
regard this suggestion which is almost
a unanimous suggestion of this House,
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'Prime Minister also to consider whe-
ther by disregarding this suggestion
pertaining to the claims of the wor-
kers, they will not reduce the entire
Parliament and Parliamentary proce-
edings to irrelevance and to a nullity,

I would like to have a straight ans-
wer from Mr. Maurya, If Mr, Maurya
cennot give this answer today, I
would like the Government to post-
Pone the reply and take some time.
Let the Cabinet decide whether they
will accept the unanimous demand of
the entire House, Otherwise, it will
be  proved to the whole country and
to the whole world that this Govern-
ment cares g fig for this Parliament.
This is a challenge not thrown by me,
not thrown by Members of the Oppo-
sition but by the entire Parliament,
by the entire nationa) representative
body, to the Governmenti as to whe-
ther they are going to accept the pre-
take-over claims of the workers.

Your professed slogans, your profes-
sion of socialism, your profession of
garibi hatao, your profession of care
for the poor and the under-dog, will
be tested Ly this one criterion alone.
I am very happy that all sections of
the House are united in this demand.
The Government must rise to the oc-
casion and accept this demand,

Let them not say, no. That is why
I say, let Mr. Maurya hold over his
reply. Let the Government hold over
the reply to this discussion in the
consideration stage of the Bill if
they are not in a position to give the
reply today. Let this matter be ref-
erred again to the Cabinet, as T said,
and let the Government take a policy
decizion, come out and concede the
unanimous demand of the entire
House,

MR. CHATRMAN: Shri R. S. Pan-

SARDAR SWARAN SINGH SOKHI
(Jamshedpur): Mr. Chairman, Sir,
I gave my name yesterday to the No-
tice Office. 'My name is not there in
the List. I want to speak on this Bill.
I have been sitting here for two days

(Nationalisation) Biz /%

to get an oppo to speak

Bill. I’should be given at ie::: t2h§
minutes, I gave it to the Notice
Office, not to the Whip. That is g
mistake I should get some time at
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ismms‘ M_.'BANM ERJEE (Kanpur):
w requ ou, Sir '
Minister of : e
extend the time because meny Mem-
bers have to speak. My suggestion
is, we can consider this upto 5.30 P.M.
today, Let the first reading be comp-
leted at 530 P.M. There is no Tul-
mohan Ram tomarrow because Spea-
ker has said that he will give his ru-
ling afterwards. Tomorrow, from 12
Noon, we can take up further con-
sideration of the Bill. There is no
Call Attention Motion tomorrow.

There will be no Tulmohan Ram
tomorrow,

SHRI C. M. STEPHEN: It is not in
your hands.

SHRI K. RAGHU RAMATAH: I
do not know which Mohanram will
come tomorrow. That is another mat-
ter, But I have no objection to ex-
tend the time provided the Minister
is allowed even only one minute so
that the general discussion may not
g0 On again tomorrow.

SHRI 5. M. BANERJEE: Agreed.

I generally support the Bill becau-
se ultimately Government have de-
cided to nationalise 103 textile mills.
I also support the suggestion made
by my hon, friends thst not only the
sick textile mills but all the textile
mills should be nationalised without
further delay.

My other friends have pointed out
certain lacunae in the Bill. I know
Shri Maurya has really taken enough
pains to bring some amendments
which meet our requirements, But
there are certain basic things, We
stand for the workers and we want
that once these textile mills are
taken over by Government, after
nationalisation, whether it is  post-
nationalisation wages or pre-nationa-
lisation wages, every wage should be
properly protected. Here what has
happened is that gratuity, bonus and
other things after the nationalisation

. Tex, Und. -~ 38
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are properly protected, but not  in
the pre-take-over persod. Utrless the
Schedule 4s changed, unless the priori-
ties are changed, the workers will not

get anything out of it.

I¥ you kindly refer to p. 8, you
will find that gratuity and pension are
protected, but unfortunately not pro-
vident fund.. I want that the words
‘provident fund' should also be there.
Some amendment has been tabled to
that effect. When Shrimati Subha-
dra Joshi, Shrimati Roza Deshpande,
Shrimati Parvati Krishnan and my-
self met the hon Minister, Shri Pai,
and Shri Maurya, the Minister agreed
that this should be done. But I am
now told that the Solicitor-General
or some other law officer does not
want provident fund to be in-
cluded here. His interpretation is
that it will be covered in ‘other mat-
ters’. Now when bonus has been de-
fined, when wages has been defined
and when there is provision for gra-
tuity and pension for being protect-
ed, why should provident fund be
left undefined? Why should this be
left vague? Because no worker is
going to approach the High Court
or the Supreme Court, provident fund
is a due which should be cleared. I
comef rom Kanpur where there are 11
textile mills. Two of them are govern-
ment-owned, the Muir Mills and the
New Victoria Mills. In regard to these
mills also, we want a proper investi-
gation to be made. Back wages have
not been paid. In regard to another
mill, the Lakshmiratan Cotton Mill,
non-paid government revenue is its
capital, They have not paid provi-
dent fund, ESI payments and other
things. This mill should also be taken
over., 1 feel this amendment should
be accepted.

The Schedule has to be changed. I
would request you to see how,
Schedule has been drafted. First,
agree that Government should realise
their money in the form of secured
IOI!!-I- N

L]
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The secured loans come first and
then ‘come the wages of workers.
Unless the schedule is changed so that
the wages of the workers come first
and the secured loans come later, the
workers are not going to get anything
out of it. Once the secured loans
are realised, what will be left for the
workers. Shri Maurya should consi-
der this problem. Even tomorrow we
are prepared to meet and discuss the
matter, Amendments afe |going %o
come tomorrow. Provident Funds
should be included in clear terms. I
have talked an amendment., Let the
Government come with an amendment
of their own. The schedule has to be
changed; the priorities have to be
changed in favour of the workers.
Otherwise the hard earned money of
the workers, that is their provident
fund or back wages or bonus will be
lost. When you take over nationalised
mills a feeling will have to be created
among the textile workers that they
belong to them and that they will have
better wages and better working con-
ditions. Otherwise workers will lose
interest. The reactionary forces who
are against mationalisation will say
that nationalistion means bureaucra-
tisation and that nationlisation means
less wages and less provident fund
for the workers. My friend Mr.
Bhagat just now posed the question;
what is the workers share in it?
There will be a National Textile Cor-
poration which will have some gubsi-
diaries. I hope thot one of the sub-
sidiaries will be in Kanpur where
there are 11 mills, It may not be the
State capital but it is the biggest
industrial city in U.P. There should
be workers’ participation in manage-
ment after a nationalisation at the
national level, at the State level and
at the unit level. TUnlesg they are
associated with the means.of produe-
tion .and also distribution, the workers
cannot be held responsible. I hope
Shri Maurya will take some lessons
from what hag happened in Durgapur
where there is & scheme and also from
the natitnslised banks where wor-
kers have been appointed as Directors.

2711 LS—10,
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In the nationalised textile mills
there should be proper men for the
proper job. Sometimes a politician is
put in charge and sometimes a bureau-
crate comes as the Chairmsn. I am
not opposed to bureaucrates. Some
of them are bad. But we want tech-
nocrate who know something about
textiles. A bureaucrat is one day the
Chairman of the IDPL knowing
everything about medicines then he
comes to the labour board knowing
everything about labour and then
comes to the labour board knowing
everying about rubber and then
comes back to the textile We do
not want a versatile genius. We
want that those who are connected
with textile should be there.

Shri Maurya should apply his mind
to those problems. He started very
well. I must congratulate him for
some of his amendments. I also con-
gratulated Mr Pai for giving me a
letter assuring me that the back wages
will be protected. It should be em-
bodied in the Bill. It should not be
left for the courts and the lawyers to
interpret. The workers do not want
to have litigation. This Bill should
give protection to their service. Their
services mright have been under Tha-
par or Singhania or any big mill
owner. But once they are taken over
and nationalised their services should
continue and their wsges should be
protected. In respect of their provi-
dent fund there are charges against
big mill owners. There have been
defaulters. I would request him to
look into the matter. I say, unless
their back wages are protected, un-
less the Schedule is changed, unless
the provident fund is protected, we
shall oppose it.

Nationalisation is our behef and it
is our conviction. But nationalisation
should mnot result is losses. It should
not result in that the workers lose
their wages. Nationalisation is eome-
thing sacred for which we are plead-
ing so much. Many workers have
sacrificed their lives. My leader Mr.
Denge, has spent a major portion ot



o

201 St. Resl, & Sick

[Shri 5. M. Banerjee]
hlslitotorthocnuno!thawnrkeu
in the textile industry...

AN HON. MEMBER So also his dau-
ghter.

SHRI S. M. BANERJEE: The
workers’ wages, providend fund,
everything, should be protected, This
unanimous demand of the House
should be accepted.

Let Mr, Pai apply his mind to it;
let the Prime Minister apply her
mind to it. If it is not amended, il
thig becomes a law, if this becomes
an Act, the Supreme Court will ister-
pret in one way and the High Courts
will interpret it in different ways.
The ‘workers will become shuttle-
cocks, moving from court to court.

I would beg of you to apply your
mind to it afresh and not to depend
upon the verdict given by the Solici-
tor General or the Attorney General
Let them apply their commonsense
and protect the rights of the workers.
The workers should not be penalised.

Even in this movement led by
right reactionary forces, whether in
Bihar or elsewhere, all sections of
people are backing them minus the
working class. The working class has
not joined them. The poor class has
not joined them. Under this Bill, it
is the workers who have been hit and
their rights have been affected. In
the larger interest of the workers
and .the textile industry as a whole,
to boost up the production in the
textile industry, this unanimous de-
mand of the House should be accep-
ted.

I know, Mr. Maurya has a

that bleeds for the -workers. He .

comes from the lowest class, the low-
est rung of the society. He is a Minis-
today. He will never forget the
swbenheludtoﬂlhltor the
ts in society. Let him do it

ass
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again. Let him apply his mind to it.
We are not going to ‘tolerate this.
My sister, Shrimati Roza has already
said it. I am also repeating that we
shall fight the battle if the workers’
provident fund and the 'wages, are
not protected. The workers’ provident
fund must be protected. Their wages
must be protected. The schedule must
be changed, The heavens are not
going to fall. It is the workers’ money
and it must be paid back to them.

ot s faw (AaaEdT) A
FIa7 SaW ¥ 4v3 oF afgw &
HTANF AT 98 & 7 4@ gfagra 1 wapom
W@ W A 59§ afww 707 fan
wrd | T g fF e E S wiAaeT @y
30 AT AGAF  Fr gg fanaw
az 7 # faarard w1 wdlY fa & fod org
g, H feg qg amgar A1 wra § )

v fada fawr 33 ¥ 9z T
AW FIT & HIAN § WATAW ALY QL
3§ fadmi ax fav T war gat ar
fada fava g2 & %% wzarel 7 &Y
weae ot foaa o ax oy swry gt
A1 W9AT 4% ¥W I EuY wY A F
g7 7T, fo 793 & fom ga w9
a7 @Y w AT qvar 97, wof eqrawsy
& T | qfeT o® ¥ w1z gw ag fv
faer atfersi & §8 vurefaat qe w2
Y, gAY @ w3 | wgt I Oy
* wary ¥ i sywear sl Wiy,
wsiwrfal & fgr ot QO s ¥y
wifga, fral &7 even aar wfes,
1 arly arai Y e T feay
FTAT &t Yaralt o Y Y wrer
g fear W< <@ w1 oforr 7 g s
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aamawzmw | T AELFTITR
gaaraT & fad 10 # 94 A qat
W TR AR F 18 ¥ W G
n§-q% FA9T YT FTORAT FY
QUATHT ¥ AT Ay, W
T & |4 A sy & fog amqrog A
wfr feafa &1 o ¥ fad fr €3 a1
T WA A fear o wwar f
wHfma 1971 % 4, Fo {fagray
& wemAT F 0F FALT FT AN3T U
fag ¥ 1972 % fWE €Y | ag a% (o=
faal Y g AY 72 17 a7 577 T
AR ARFT X 46 I a3 7€ | T
K517 103 faF faa 1 7€ | gafay
afrawTn &Y aravagar g€ 2 feame
1974 FY §q2 ¥ g9 T ¥ faw ow
femr @ar 9 21 fagwz, 1974
#t weqfs ¥ werRw  fawrar
AR AT g7 ;¥ 97 faae 77 ¢ &1 g¥
Q9T 78 & 5 2% w147 & a1g faal gv
AT wHT Ter T QAT ZW [ fga=A
FXATZEN fH e A% & 912 foat &
T g AT A1 AASGAT  q4T AwEwT
qT we3] WATE U387 | 3F WA & AT
200 FU1B %o F IATZT 3V §%1 OF
wra @i 1 RmT ha oewr w8
800 FU? 3o § IATET T FIAT A
T £ 4% | W@lAg wravaw g
f& st TEE™ AT ST

gAY wgRfa [ & 9gq § waar
FHA wowar § 5 Ew R %8
qargd | Fafpdt a1 AT
AN &Y graT ¢ AT SW ¥ IQTEA AATHT
wrfe fanal & a1 & waqary fear
Srar § | Afwr wa e {Y wraw
t ox wg ffovm qmx A erar
IxTgn & fwa WA am aawm
Nate s | Afe wuw wn § vofed 9w
fawre & & i wraT, g flt fawre
FTOTT & WOTR @A VAT § W ag
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g% f& &7 waer fyai & a0 cfg
FATET AGY AT WLAF oF TF TAA
frat ®Y wowa adt =%, 7€ 7w 7
T8 | AT W AYEATanT T
grar § Ay SveFwT Ty §vm o el
AreAladmT st g )

arady ara ag & 5 wagedi & gary
wrara A% grar Wifgd 1 afm ox
AN W% AT FLAT 080 § fa wy
¥ gaY sxaear g9 FY faw FaIgdq ¥
q9T gF A g4 @ arfF Ieareq F1
agwr 7 Ao qadY @ 1w
gy faat & sd9are ® s9Om F
aras w37 921 371 farw #7 <faw wv
& fageo 2t | faai & aq @1 Taganr 74y,
AT gy AFT J1F AT oFgar
9% sqT 27 q1fga waifs W % fagre
& fa g fadely er =nfgd 1w am &
fora wearg@iTEw & AT WMAT E
waf g wee gy aifgg arfe gfmar
Fymdmadgafes af « 37 @9
Fral F1sq7A F @I 30 g qFar ®7
|WEAT T )

F® FIgT TTFFW § 1 AY w30y
FI3 ¥4 T g A g wAMT ¥
3AT T ) ARTRA AN fow & A
IR T@ TR, TIATA G, ST FT5gAT
FY WraT() gfem wc a8 Wsa &
g ¥ for smm Q1 s o

tq W&l & g g e faugs o7
AT QT |

SHR] DHAMANKAR (Bhirwandi):
I rise to gupport this Bill, but EF
would like to make certain sugges-
tions and certain remarks.

One hon, friend has just said that
these mills are entrusted to the Com-
merce Ministry but now the nationa-
lisation Bill has been brought for
ward by the Ministry of Industry.
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In my speech during the Budget de-
bate on;the Commerce Ministry’s
Demands 1 had made a point that
textile mills should be within the
purview of the Industries Ministry
and not the Commerce Ministry be-
cause Textile is industry and now the
nationalisation Bill is rightly piloted
by the Industrial Development
Ministry.

I welcome the Bill on two counts.
One is that it is going to augment the
production and distribution of cloth
to the poor people and the other is
that it is going to give employment
to the unemployed people in this
country. ' The objective of the Bill
is very laudable but there are very
many difficulties in achieving the ob-
jective because many times these
mills have been entrusted to capita=
lists and there were many benami
transactions, And at the purchase
and selling ends premium has to be
paid and the benami transations are
quite rampant and because of that the
mills become sick. These mills be-
came sick not because they were un-
derfed but because they were over-
fed and I am sorry to say that some
of the nationalised textile mills are
also not free from this evil.

Some fifteen months back there
was a boom in the textile trade, es-
pecially cotton cloth angd yarn and
the prices rose by 200 to 300 per cent.
Where did all that money go? Not
only the premium had to be paid but
it had to be paid one week in advance
and then only the delivery was effec-
ted, I come from & textile centre
where both the handlooms and
powerlooms are working. They had
to buy yarn by paying premium.
In this evil practice, even some of
the nationslised mills are involved. I
do not say that all are involved but
some are involved. That must be
stopped. Otherwise, if the same
malpractice continues, instead of
these mills making profits, they will
again go sick.
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One more point I would like to
meke is: is the nationslisation of the
textile mills goihg to help in any way
the decentralised sector of pow
looms and the handlooms? When
ever there is boom' in the market,
both these sectors are put at the
mercy of these dalals and these mills.
They have to buy the yarn at what-
ever prices they quoté. Not only that
they have to pay advance peremium
and there are the benami transac-
fion and then only they get the
yarn, T would request the hon Minis-
ter to see that some responsibility
of supplying yarn to these decentra-
lised sectors of powerlooms and
handlooms is entrusted to these
nationalised mills,

Some mills in the Maharashtra
State were taken over by the Maha-
rashtra Government in 1958, They
went into liquidation and thousands
of workers were made unemployed.
The Maharashtra Government came
forward to ease the situation and
took over the management of these
mills from the Liquidator, They have
invested more than Rs. 4 crores and
created assets in these mills and now
these mills are working well and
making profits. Now these mills
which- were making losses were made
profitable ones. The workers co-ope-
rated. Sometime ago the workers de-
manded D.A. The Government said
that they will have to wait till the
mills are put in a sound position.
Now, they are partially paying the
dues of DA. But that responsibility
Centre should not disown. What is
agreed to by the State Government
and what is due to the labour should
be the first responsibility. Just now,
an hon. friend said that the priority
in the Schedule will have to be

the first charge, but at least the
second priority should go to the ar-
rears of bonus, provident ﬂlld and
wages of those workers who
beeri continuously serving these

for so meny years. Soms o!

?%‘i
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mills  weng indo liquadation and the
werkers became  unemployed and
when they -were taken over, the
workers were taken back but
their  continuily of  service was
discontinued; the continuity of service
should be maintained and should be
restored and some provision should
be made. The Mahashtra Govern-
ment invested Rs. 1573 lakhs. The
Government of India's National
Textile Corporation has given only
Rs, 869 lakhs for running sick mills.
Now according to this Bill the NTC
will have subsidiaries in these States.
1t there is no machinery to work the
mills, T can understand and that sub-
sidiary organisation should be creat-
<ed to work the mills but where there
is efficient machinery working very
competently and where they have
achieved some expertise in the trade
there is no need for subsidiary or-
ganisation. If you go through the
report of NTC you will find they
are doing very well. 1 suggest when
such organisation is already there
like for example in Maharashira and
Tamilnadu no subsidiary organisa-
tion is necessary, With these words
I support the Bill,

SHRI B. R. SHUKLA (Bahraich):
Food and cloth are the top-ranking
priority items, they are the ibasic
necessilies of life, Food has already
been discussed in the House. Now
today we are discussing cloth position
in the couatry.

By grace of nsture, we have got
only & months of cold season. In these
thoee monthg the hon. Minister knows
the appaling condition of the semi-
naked ill-clad millions of the poor
people In the country. Whenever we
vigit any corner of the country we
see the tragic human condition on 2
very large andl extensive scale,

The Bill wants to provide and dis-
tribute cloth ot fair and equitable
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urban sector alike, at least throgh-
ouf Northern India. Government
should take steps for manufacture of
the marking cloth which can be used
by poor masses.

My second point is this, 'This is
about the production of standard
cloth, What happens is this the mill
owners go on paying the fine and
what I would suggest is that all the
fine cloth which is produced by them
(in place of standard cloth) during
the particular period should be con-
fiscated and it should be distributed
at same reduced rate to the consu-
mers in place of the standard cloth
which was expecled of these mills.
This is my submission.

Hon. Members raised the point
about protection of workers. I would
say that under Section 14 there is
ample and adequate provision. Ser-
vice condition of every employee is
safeguarded under Industrial Dispu-
tes Act 1947. They will remain in-
tact on the basis of the law as it
stands now. As regards guaraniee of
payment, Part B of the Schedule
gives secured loans first priority. The
second priority is given to wages and
salaries and other dues to employees.
The dues accruing during the pre-
take-over management period get
second priority. So far as the post
take-over management period is con-
cerned, I think the dues have already
been paid because these mills have
been brought within the management
of public sector. Therefore, such
charges are not there, 1 would be
glag if the position is clairfled fur-
ther to the satisfaction of the work-
ing people and the hon, members of
this House if it is also made 2nd
charge on the revenue and fund of
these textile mills.

Fourthly, the position of the hon.
members of Parliament has been put
at par with the position of the Presi-
dent of India. The President of kl_diﬂ
in issuing the ordinance has to sign
on it suggested by the Ministry and
the Ministry signs on the document
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prepared by the Secretariat The
Members of this House have no option
but to extend their support and put
their stamp of approval because such
an extensive bill, having such im-
portant measures is not going to be
allowed to be discussed fully, to be
modified or in any way changed or
revised because it is a fait accompli.
I wish that this Bill would have been
brought within the normal course of
things. There should have been a
Select Committee of this House who
should have hbeen directed, if the
measure was very urgent and impor-
tant, to submit its report within a
week. Then there would have been
justice. We want to know why after
the take-over of 103 mills, they are
again designated as sick textile mills,
We want to know what kas Govern-
ment done to restore their health?
How has their condition been improv-
ed during the period of management
by the National Textile Corporation
and how -had this huge amount to be
given been calculated before hand?
How the hon, members can say
whether this amount which is to be
paid to a particular undertaking is
correct or not. We have to sign the
document in a blind fashion and this
is circumventing the rights and privi-
leges of this Parliament.

SHRI C. M. STEPHEN (Muvattu-
puzha): Mr, Chairman  Sir, 1 would
appeal to the Minister Incharge of
the Bill to take note of very pecu-
har circumstance which has developed
in the House during the discussion on
the Bill. On the one hand there is
all round appreciation of step take
by the Government in regard to nat-
jonalisation. I do not think any
other measure has received such a
measure of unstinted approval, app-
reciation and support, On the other
hand kthere is all fround sentiment
very strong, very deep, very unrest-
rained, without any party affiliation,
unanimous sentiment of resentment
against the type of mental working
which bas induced the fremers of
the Bill to .incorporate certain prov-
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sions, L ma referring to the provision
concerning the. liabilities owned to
the employees. ] '

As very rightly pointed out by my
friend who spoke here, Mr Tridib
Chaudhuri, this is not only a consen~
sus, but this is a uniform opinion
emerging from the floor of the House.
Let it not be taken note of casually
and generally as the Government is
prone to react to these things. This is
a very extraordinary development.
Government in its due deference to
the sentiments of Parliament, must
take note of this particular reaction,
Otherwise, I would certainly support
the comment of Mr. Tridib Chaudhuri
that failure to take note of this will
be underlined to ghow the ghallow-
ness of the respect the Government
is accused of having towards Parlia-
ment, from the Opposition Members.
This will only underline that that ac-
cusation is not without merit.

Sir, speaking on this Bill, 1 am go-
verned by two sentiments. On the
one hand, I have before me, the view,
the panoramic picture of a particular
line of progressive evolutions where-
by a considerable section of a vital
industrial sector in this country is pas-
sing into the hands of the Govern-
ment step by step beginning with the
Industries Development and Regula-
tion Act. Beginning with one or two
mills, we have passed on, step by
step, and come to 1974, when we are
taking over 103 mills. The National
Textile Corporation was set up in
1968. Seventeen textile mills was the
number that we had. This roze to
31 in March 1971, 47 in 1872 and 108,
today, in 1874 So far, it was under
the tutelage of the management of
the Government. The basic charac~
ter changes today when the Bill is
being passed, namely, it is becoming
a national property. The principle of
nationalisation is accepted and imp-
lemented. To that extent, here is a
historic development which has got to
be complemented and I take it as the
beginning of the nationalisatiop of the
textile mills which will have to take
place if not today, ‘tomorrow. To
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that extent, thll is an admirable posi-
tion amd the National Textile Corpo-
ration will be hgving 1.63 lakhs of
workers under it and will be com-
manding 18 per cént of the total
spindlage, 22 per cent of the fotal
loomage and 16 per cent of the total
working force working in the textile
mills. It is in this respect I say that
it is a good development.

But, Sir, when this good develop-
ment has to be welcomed whole hea-
rtedly, that particular section which
has got to cooperate with it, and
which must have a claim, that parti-
cular section, it appears, has been
singled out for a cruel saddistic dis-
criminatory treatment. I find Te-
fore me two sectors. Omne is the for-
mer owners and the other, the poor
workers. For the former owners, of
course, compensation has been given.
I would nof go into that question now,
It is a large question. 1 do not want
to deal with it now. Twenty eight
crores have been allotted. Alright.
Even then, you are not satisfled with
it. You think that if there is a de-
lay, they must be compensated. Four
per cent interest you have provided
for them. This is the reserve. You
say that it has got a retrospective
operation;  retrospective  opperation
must be provided for. You also say
that for period of reticspective opera-
tion every mill must have some amount
every month. This has been so me-
ticulously provided for, Everything
is provided for. But, when we come
to the workers, what do we ind? You
find a distinction between the pre-
take-over period and the after take-
over-period. For the after take over
period, you say that you would ac-
cept the liability. For the pre-take-
over period, you would not accept the
liability. Here, there is= one wonder-
ful thing, I do not know whether it
is deliberate or whether it is some
d-afting inaccuracy. Whereas in
clause 5 (1) you say that you would
not accept the liability prior to the

date of take-over, in clause 5(2) you

say

“save 23 otherwise provided else-
where in this Aet no claim for
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wages, rate, rent, taxes, provident
fund, pension, gratuity or any other
dues in relation to a sick textile
undertakeing in respect of any
period prior to the appointed
day....”

“Appointed day" is in  April. But
takeover day is in 1972, 1971, 1069,
whatever that be. You say after this
if there is any liability, not enforci-
ble. I do not under stand what this
is

MR. CHAIRMAN: Please conclude.
There are other members also wanting
to speak and the Minister has to be
called.

SHRI C. M, STEPHEN: I do not
want to be perfunctory. I do not want
to speak for the sake of it. I am a
trade union leader myself. Here is
a section of people who are affected.
If I am not permitted to plead for
them, I do not consider my member-
ship of Parliament worth having. I
must have my right to put it on re-
cord, I am pleading for them, not
speaking for the love of it. I want
to go on record that I feel so strongly
that the workers are being discrimi-
nated against. I am ashamed to be a
party to that position, I want to put
this on record. That is what we are
finding.

Looking to the background, these
mills have been with you for years
on end. The workers have been with
you for all these years. You took
them over as continuing concerns,
There are two Acts, the Sick Textile
Undnertakings (Takeover of manage-
ment) Act under which 46 mills have
‘been taken over and, and then the
Industries (Development and Regul-
ation) Apet under which 56 mills have
been taken over. These are contin-
uing mills which you took  over.
The workers have been with you.
Years have gone by. You had ag-
reed to pay them what was due to
them before the date you took over.
But the proceedings were suspended.
Now you say that the suspension will
evaporate after three years. Till 1875
was the period. During this period,



P Al

.’NOVMER 21, 19?4

303, St Real _'&._Sie.k

[Ehri C. M suphen]
‘the workers were not .bla to get ﬂsa
award implemented. They were not
able to proceed with the whole thing.
They were not wble to get relief. Now
by a statute you come and say that
whatever was due before the period,
which you kept under suspension,could
be collected by the workers from the
former owners.  For my Rs. 50 or Rs.
100 or whatever it is, I must go to
some former owner. You are paying
the former owner. What connection
have 1 with them. Nationalisation is
the thing. In that I am the principal
partner, If I am to be diseriminated
against, nationalisation will have
absolutely no meaning

1 do not know how much money
is involved in the whole thing. But
I would certainly say that this ap-
proach is dangerous. Apart from the
monay involved, the approach is dan-
gerous in that it is indicative of a
mental attitude of being solicitous
about the 4 per cent of the former
owners but of being Shylockian about
the payment of dues to the workers.
To that extent, this will stand as &
draconian  legislation as far as the
workers are concerned. Shri Maurya
should take note of the unanimous
{feeling, irrespective of party affilia~
tion, class interests and other interests
expressed in this House concerning
this draconian aspect of the Bill and

of mationelisation mey begin W
the rejoicing of woskers who are to
be parteners in this industry.
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SHRI VAYALAR RAVI (Chirayi-
nkil): Mr, Chairman, Sir, I rise to su-
pport one of the very jmportant mea-
sures taken by the Government rela-

ting to a very important industry
which, to an extent, is controlling the
economy of our covntry

Before I come to the Bill, I believe
that it is necessary to go into certain
aspects of the present situation in the
textile industry as such. I am one
who would not like to blame the in-
dustry as a whole as the blood suck-
ers for all the mischiefs and mess
in the economy, even though, they
are responsible to an extent. But the
fact remains that every time this jn-
dustry is flourishing with the protec-
tion of the Government. Even during
the days of freedom struggle, this
industry was given protection and
after independence, there was the ban
on import of textile goods and this
industry is flourshing with other en-
couraging measures from the govern-
ment.: I would like t0 draw the at-
tention’ of the Minister to how they
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behave and what they are doing, It
is an industry which makes specula-
tion and is indulging in all kinds of
of malpractices; they are tightening
their grip on the labourers and are
denying their rights and are putting
them in difficulties; they are looting
the public.

In this connection I may draw your
attention to what Mr. Mavalankar
has raised today. He has said that
the mills have closed their third shift
and are trying to close the second
shift also, This is a very important
matter which the Minister should take
note of. They are only trying to in-
timidate the Government. It is not
recession. Cotton is coming in bulk
in the market. About Rs 1000 crores
are rolling in cotton alone and they
want to crumble down the whole
thing: one part of their game is to
reduce the price of cotton and harm
the interests of the farmers and on
the other side they are threatening
the Governmnt that recession is set-
ting in,

In reply to one of my quesﬁm, the
Minister has given this information.
There are 783 mills in the .country.
They have given the figures in respect
of only 103 mills and we find that 81
mills alone have earned a profit of
Rs_ 53 crores in 1972; in 1873 the pro-
fit of the same number of mills was
Rs. 43 crores. This does not represent
the profits of all the mills; this repre-
sents the profits of only some of the
mills. Therefore, the whole industry
is flourishing and there is no question
of their suffering any loss.

Another point to which I want to
draw the attention of the hon Minis-
ter is gbout exports. The total ex-
ports come to only Rs 695 crores in
the ten year period, 1981—71, But at
the same time the incentive subsidy
that they got was about Rs. 417 crores
And Government were forced to give
them import licences to the tune of
about Rs. 1,343 crores, ..
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mm Only one minute
.more, At 540 we have to take up
the half-an-hour discussion, Before
that, I have to give five minutes to
Mr. Sokhi and then the Minister will
start,

SHRI VAYALAR RAVI: My point
.ig this. As I have said, the subsidy
element was to the tune of Rs 417
-crores, The import lcence that they
.got for is more than double their
value of exports. I do not want to
go into detail. But I would like that
the textile industry should be toned
up and disciplined in accordance with
‘the policy of the Government,

This Bill, as Mr, Stephen said, goes
against the interests of the workers.
‘The workers' interests should be fully
protected. Here they have said that
the interests will not be protected.
First they will pay whatever is taken
from the banks and other Govern-
ment dues. I would again reiterate
that the workers’ interests should be

fully safeguarded —

Lastly, there was a meeting held
recently in Trivandrum of the Provi-
dent Fund Commissioners, They
wanted that the provident fund
accumulations in the sick mills pro-
posed to be taken over should be re-
mitted to them. 1 do not know what
they are doing with that request.

1 do not want to go into the Bill
further for want of time. One point
I would like to make is that the pro-
duction of goarse cloth has been re-
duced mnd the mills have not fulfilled
their obligatioms in this regard That
should be remedied and it should be
seen that they produce the full quota
of coarse cloth,

usﬁy.thuel mills proposed to
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me- s few minutes to spesk on' this
Bill. I rise to support this Bill for
nationalisation of 103 gick textile
mills indtead of simply taking owver
for few years as the Government has
done in the case of Indian Iron and
Steel Co, Ltd. Burnpur. The Govern-
ment is going to pay quite a high
price for these sick mills, Some of
them may be even of scrap value.
Here, I would like to point put that
it is going to cost us quite a tidy
sum of money in repairing these mills
apd recommissioning the same.

I would also like to know how the
valuation of these sick mills was
worked out and what was the crite-
rion or did they simply go through
the books, registers and fixed the
valuation.

As you know, Sir, we had a sad
experience when we took over and
nationalised the cnal 'mines, leaving
some mines out who played dirty
tricks with the Government,

Till now almost none of the public
sector plantg has chown profits, We
have to employ at least 103 General
Managers and other personnel for
these sick millg and here I would not
only suggest but press the Govern-
ment to give employment to the
unemployed educated engineers, pro-
perly train them; also the participa-
tion of the labour in the manage-
ment and its representation in the
National Textile Corporation is very
very essential for the gmooth running
of the mills.

There shuold be guud relations bet-
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India. They ¢ould be paid any amount,
since they have earnied a lot and have
switched over to other profitable
business; leaving these sick babies in
the laps of Government.

MR. CHAIRMAN: The hon. Minis~
ter,

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI B. P
MAURYA): Let me have the privilege
to express my healt-felt thanks to-
wards all those hon Members who
took part in the debate concerning
this Bill gnd I would like to express
my heart-felt thanks to those hon,
Members also who could not cpeak
because of limitation of time but had
been present all through because they
are the symbol, they are the real re-
presentatives and they are the embodi-
mentg of the working class. ...

MR. CHAIRMAN: You will continue
your speech tomorrow.

HALF-AN-HOUR DISCUSSION

Former President’s statement on
Railway, Strike

MR. CHAIRMAN: Now. we take up
the half-an-hour discussion, Shri
Samar Guha.

SHRI SAMAR GUHA (Contai): It
appears to me that Shri L. N. Mishra
is a typical example of a person with
an impervious -conscience. . ..

THE MINISTER OF RAILWAYS
(SHRI L, N. MISHRA): We know
each other for 16 years.

SHRI SAMAR GUHA: If you prove
otherwise today, I will be quite happy.
Requests and appeals made to him
either on compassionate grounds or on
humanitarian grounds go unheeded.
He is armoured with some kind of a
peculiar fire-proof  plaster perhaps,
Any kind of fire-works does not af-
fect him, He goes on smiling, he pur-
sues hig own course of action, his own
line of action. He gavc an assurance
to the then President of India. Shri

stat. on Rly. 314.
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Girlji, saying that all the railway men
who participated in the strike will be
taken back, except those involved in
charges of sabotage or violent activi-
ties and that they will be taken back to
their services after the strike and
without any break in service. But un-
fortunately that assurance is not ful-
filled. Mr. Giri is one of the founders
of the All India Railwaymen's Fede-
ration. He is one of the founders of
the trade union aclivities of the Rail-
waymen in the country. On the 10th
October he expressed his agony and
deep feelings for th> workers, He said:

“Mr, L. N. Mishra, the Railway
Minister agreed tq abide by mYy
advice but I don’t know what hap-
pened later because he did nothing.”

He has accused the Railway Minister
of behaving in a manner—what I
would say, if not impervious,—in a
way without any heart and sympathy.
Ang such an attitude was not taken
even by the secretaries of the old
British days. He used these words:

“Even during the British period
all employees were reinstated after
a strike was over. There was never
any victimisation and magnanimity
dictated policy after victory.”

Before going out of his office, he said:

“Whenever I get an opportunity
I am going to demand that the dis-
missed employees be taken back
and that the break in their service
be condoned. I shall not let the
matter rest where it is.”

In another statement he has requested
the Government not to make any dis-
tinction between the striker and non-
striker, not to create an atmosphere of
animosity between one section of
workers and the others, so-called loyal
and disloyal, but he made the request
to bring about ag early ag possible
normalcy in the functioning of the
reilways. There is no question of
victor or vanquished, and that they
should not take any vindictive atti-.
tude, He said:
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“Workerg should not be allowed
‘to go back to work humiliated, but
-return with dignity; there should
be no question of victimisation or
break jn service.”

and then he said:

“There should be no question of
victor or vanquished in a strike and
both sideg should bury the hatchet
‘and forget that a strike had ever
‘taken place",

‘He further said:

“The creation nf permanent divi-
sion among the workers in the indus-
Yry as gtrikers and non-strikers is a
great danger to industrial peace, and
continued bitterness after a strike
wil] effect efficiency land produe-
umﬂ

1 do not know whether the hon. Rail-
way Minister will even agree to accept
“the advice given by the then President
and now an elder statesman of our
country. What was the reply given to
by gquestion? The hon. Minister has
said: I guote,

“After the strike wag called off
-unconditionally, Government took
.sympthetic view of the cases and
«decisions taken in the matter of tak-
ing back to duty the staff whose
services had been dispensed with
and in the matter of break in ser-
vice ag a result of their absence
during the strike have been in the
process of implementation since
then with all possible promptitude.”

It is probably more than six months
now since the chapter of gstrike has
been closed, But it appears to me that
the dilatory policy, the dilatory tae-
ics that has been adopted by the hon.
Minister continues still. That chapter
still remaing open and it is not closed.
‘The il] feeling is continuing, the splirit
of bittnmmess is continuing and nor-
malcy has not been restored back in
‘the functioning of the Railways. What
kind of promptitude? How are you
going to fulfil the assurance that has
been given by Mr. Mishra on the floor
of this House that gll of them, except
those wto were involved in acts of
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violence and sabotage will: be taken
back, with all possible promptitude?
This is the word used, in reply to my
question. This hag been the assu-
ance on severa]l occasions on the floor
of this House, Recently, the General
Secretary of the AIRF, Mr. P. R Gupta
met the Prime Minister and a fervent
appeal to her to close the chapter
and to bury the hatchel and to start
a new and fresh chapter with a new
hope for future development of the
Railways. The Prime Minister agreed
to that and she gaid that Government
would abide by the assurance given to
the House ang to the railwaymen. The
Railway Minister also said so. Just
a few days before, Mr. N. G. Goray,
Mr. Madhu Limaye, Mr. Dandavate
and myself met the Prime Minister
and a similar assurance wag given to
us. But what is the actual reply?
Kindly look at the reply given to me
by the Railway Minister in regard to
my question as regardg dismissal, re-
moval, suspensions, termination of ser~
vices of railwaymen etc. In his reply,
the Minister has said that 7690 perma-
nent employees have been taken back
to duty so far and about 12,000 casual
labour have been re-engaged. But,
Government remained gilent as to how
many permanent railway employees
and how many temporary railway
employees have not been taken back
yet. Again they say that 1,020 perma-
nent employees are under suspension
and about 3000 who have been dismis~
sed have not been taken back and
8,000 casual labour have not been
re-engaged. This ig the reply given
by the hon. Minister. But, in the
memorandum which has been given to
the Prime Minister by the AIRF, the
figure has been put at about 22,000.
These employees have not been taken
back including 9,000 permanent staff.
I do not know. I am subject to cor-
rection. I will be happy if this is a
reduced figure,

Now, Sir, what is the reason? Gov-
ernment have saig that with all pos-
sible promptitude, their cases will be
dealt with. What etandg in the way?
Excepting cases where sabotage and
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violence are involved, why are not the
othér cases being dealt with expedi-
tiously?- What is the reason? One of
the reasons i3 that, you have delegat-
ed the powers to the Zonal Managers
and to the lower level railway offi-
cials. These persons are not working
properly. They are acting with cer-
tain kind of prejudice against certain
set of workers. They are having a
certain kind of vindictive attitude.
You say you are gincere and that you
want to take them back ag early as
posgible. But, our experience is that
suspensions continue, dismissals con-
tinue and victimisation continues be-
cause at the lower level, the persons
to whom you have delegated powers
are not working properly. I do not
know whether you have given them
a clear directive. If you have, what
right have they to. or how dare they,
violate it? They are not working as
they should do.

In the meantime, we also find very
strange cases. The High Courts of
Calcutta, Andhra and Gujarat have
given clear verdicts in a number of
cases where they have declared dis-
misgal, suspension and removal of
permanent or casual workers as ille-
gal. Even those cases have not been
withdrawn, Why? Still, many cases
arc going on. Except for those cases
which involve acts of violence and
sabotage, you are not honouring the
verdict of the court.

Recently, a further complication has
been created by a report that hag ap-
peared in the press that on 22 Novem-
ber there was a meeting of the Man-
agers and the Railway Board with
the Minister, On 22nd the news
appeared perhaps in the Hindustan
Times or some other daily It says:

“Mr. Mishra asked the zonal
managers to establish a rapport with

Strike (HAH Dis.)

“..or intimidation and whose re-
tention in the railways would be a
serious source of indiscipline ano
setback to railway working”,

Are you going to introduce these
two conditions, intimidation gnd indis-
cipline? If you are, you have two
weapons in the hauds of the zonal
managers and lower level officers
which they can use in a blanket
fashion. Anybody can be accused of
having indulged in intimidation, any-
body can be accused of having indulg-

- ed in acts of indiscipline and thereby

he will not be taken back. This is a
very dangeroug statement. I want a
clarification whether the report that
has appeared in regard to the intro-
duction of these two conditions in
regard to their being taken back to
their offices is correct. If it is, you
are giving blanket freedom to the
zonal managers and others to utilise it
against the assurances you have
given.

1 have been told by the General
Secretary of the AIRF that neither at
the central level nor at the zonal level
or any other level are you having any
dialogue or communication with the
AIRF. How can you bring about nor-
malcy and rapport in the circums-
tances? 1 want to know whether you
have given any directive against dia-
logue, understanding or communica-
tion. Many letters have been address-
ed at various levels, to the Minister,
to the Board, to the zonal managers.
They are not even acknowledged.
They do not wish to see the represen-
tatives of AIRF, Then how do you
expect rapport to be established, if
you really to bury the hatched and
open a new chapter entirely forget-
ting the past. If you do mot open 2
channel of dialogue and communica-
tion with the accredited leaders of
the railwaymen. .

Then there is a challenge posed. The
AIRF hag said they can help you
reduce operational cost by Rs. 150
crores. You have not accepied it.
There is another point. According to
the Pay Commission recommendations,
DA has to be paid consequeni on in-
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creade in the price index You are not
giving thiz to them. Revision of pay
scale is due to them, but you are not
doing it. ] want to know what steps
yu::msoingtohkeinﬂﬂ:dm-

In conclusion I want to know (1)
the number of workers who still re-
main dismissed, removed or suspended
(2) the number of court cases other
than those who were involved in acts
of sabotage or violence that are
before the court (3) the number of
cages where the railwaymen have
not been given back their quarters
(4) the number of cases whether the
representatives of the leaders of the
AIRF have been transferred. There
is a report that with a vindictive atti~
tude you are transferring leaders of
railwaymen from one place to an-
other. How many of them have been
80 transferred? Are you opening a
dialogue with the accredited repre-
sentatives of the railwaymen? What
is the time limit when you will ful-
fil your assurances that you will take
back all railwaymen without [break
in service except those who are in-
volved in acts of sabotage and vio~
lence and lastly are you going to
honour and accept and implement
the recommendations of the Pay
Commission in regard to the revision
of the pay scales as well as about
giving them Dearness Allowance?

SHRI P. G. MAVALANKAR
(Ahmedabad): I am happy that my
friend Prof. Semar Guha hag raised
this guestion about the railway emp-
loyees who have not yet been taken
back by the Government according
to their assurances. I will be brief
in my question. Firstly how many
times did the Minigster meet the then
President, Shri V. V. Girl, before,
during and - after sgtrike, Can he
kipdly give a gist of the talks he had
during those meetings? In reply to
the guestion on 12th Nov. there is an
ammefure and there are four relevant
of the interview by BShri Euldeep
Rayyar in the Stateamam. There is a

(HAH Dis.)
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what Shri Giri said, “even during
British period........" He says
after independence we should
much more democratically and liber
ally because even under a foreign
Government they behaved better with
the people. So much more is now
expected from the Government. What
ig the Minister's answer to that. He
said that “magnamity shoulg dictate
policy after victory". Can
Minister tell us whether they have

%

4

and are they still after the blood of
some employces under some pretext.
Are they really interested in looking
at the whole problem with magna-
mity? Thirdly Mr, Giri said “the
workers should not be allowed to go
back to work humilatey and there
should be no victimisstion or break
with this. If he can he say
that he has not let any employee be
humilated or to suffer in terms
break in service? I think on
Nov. Shri Buta Singh gave the reply,
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He an also my friend, Mr. Qureshi
have been saying again and again
that a number of employees who
were involved in acts of violence and
sabotage are not going to be taken
back. T would like to know how
many of them were tried in a court
of law for acts of violence and sabo-
tage and whether their guilt was
proved and, if it was not proved,
then they must be presumed to be
innocent and they must be taken
back.

Finally, I would like to ask the
Minigter as to what is the meaning
of the words *“sympathetically” and
“soon”. If he is prepared to answer
tblsquuﬂon, also, does he think that
Board's

promises being fulfilled both in Par-
liament and outside? I want to know

Strike (HAH Dis))

unloruinhm Shri L. N. Mishra,
about the nilway employees. It is one
thing to eay something in a confe-
rence of the railway = employees to
Please and satisfy them and it
different thing to implement
honestly and fully. I hope, the
rances given by him will be impl
mented.

1

?

Lastly, as Prof. Samar Guha said,
I would also end by asking ag to how
long the Government will take in
regard to taking back the employees.
After all, as I have been repeatedly
saying, the Railways is a national
organisation. If you want the em-
ployees to be working satisfactorily
with a sense of responsibility, with
a sense of involvement don't keep
them hanging. Please sed that the
matter is closed as early as possible,
amicably and honourably.
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. 'SARDAR SWARAN SINGH SOKHI
" (Jamshedpur): Mr. Chairman, Sir, s0

think, even now it is not wry
late to accept Shri V.V. Girf'g advice
and reinstate . the dismissed emplo-

yees and condone the  break in

service.

Shr{ Giri has also expressed his
concern over the approsch of the’
Govermment - which was - not Just or
proper, ‘85 ‘has been stated by him-
on 11-10-1874 in Bombay. - I

The workmen should not go baek
to work humiliated, There should ‘be:
no victimisation or break“in serviee.
Then only they" will be able to work
with' zeal and honesty. -

Shri V. V .Giri may not be ‘the
President of India today, but be 19 . a
great partriol and Government should
not. fail to. understand his feelings
and the language he has used.about
the labour class,. O

There is no.doulst that the, rallway
strike was- called off. unconditicnally,
but it has been said int the reply.to
thix question that condonation of break
in service-is in the process of lmple-
mentation.  But-how.long Mwould this
hon. Minister. Is there gny tinie lizeit?
Shouly the reilwaymen, with their
farmities, bé-left to starve. indefmitely?

1 praise Shri- L M, Mishre; the:hon.
Ministér: for Ruflways,.-. fop:/his-ain-

Pty - in . ek stk -“ﬂlw

* matter, gnd 1 would request b te 4o
© something fov these rallwiymen o4 the
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(SHRT LN MISHRA M Mt Chsirman,
Sic, % wn-thaitkfu) to: the' fon, mem-

Rirat I wnuld‘lih’touk! up the
guestion of assurance to.our former
, V. Girl He is one

”,hﬂd this House. T will
I told the House

- “Aﬂer ‘the quutlon of mriking
- raftwaymen was rapsed in the House
_onhel 19th instarit 1 contacted Shri
‘"Abdul Hamid, *Press Seer
“ the President, and got from him a
" text “of"the President’s answer to
the wmrestion ‘submitteq by the PT1
‘correspondent. I quote the: extract
of ' the portion pertaining to the
" President’s - talk - ‘with- me on this
mbiect...

‘T met the’ Raﬂway ‘Minister on .

_.the 17th and we both had a

" “fruitful discussion regarding the

' reinstatement of allthe employees

.. mot charged Wwith sebotage or
" voilence, He sasii¥ed me’ that this
will “be resolveq soon ' to the
satisfaction “of everyone. 1 want
~aHl“Parties to"unite in this effort.
1.-gm ~sure, justice ‘will:not be
delayed.” -

% mey . add that I.dig assure the
‘President -that  cases of individual

MLHAHINH

-therotore roquenﬂtehcm.* Hﬁubm'
'mhmen&
- G¥iri i3 .9 natlonal: lebour. leader and
'=hewumd%mltmct

' -':uwdxng the, .gtrike . situation T
would: like to assure . Prof. Samar
Guhathatwehawtrhdtommit

ag: #ofty and as aympstheticaliy as

duty. 10 to 15 per cent.are left. out of
these who appealed because of vari-

.Ous reasoms, Some have not appealed.

fore, imtimidation is not g
Bntwehuvebemnhng
ucnewotthenpmhﬂhdhy the
workers, But ‘a general dmmnesty j5 not

" possible. “Thig cannpf be  done and
“this ' will not be done. ‘But, ut the same
ﬁme jwtiee to mdhriduls vﬂl neéyer

:.\ﬂ._,._u.,..,l,\,,,.._ -

 AGRAHAYANA s;umwm) ok, o mg



.1, [Shri L. N. Mishra)

General Managers gfter the strike of
May. To-day is 27th and exacily six
months ago the strike came ‘to an end.
We want to end this atmosphere, We
“want the co-operation from the work~
men. So far as individual workers arc
concerned, I must say that they are
behaving ag responsible workers and
they want to co-operate also and they
want to join duty after fulfilling the
conditions. But there are some orga-
nizations which mislead them ang do
not give threm g correct lead. My
grievance and grouse is against the
leedership of the workers, against a
section of the leadership,

Sir, I do not want to prolong the
discussion. I just want to give certain
figures, The total number of 'emp-
loyees arrested were 19,883. These
were the employees arrested. Now,
out of them the number of persons
released is 19,879,

That is to say, out of 19,000 and cdd
arrested, all have gone back to duty
except four of them who are s'ill
under custody, that is, two under
MISA on Eastern Railway and two
convicted on N.F. Railway.

Then I come to released staff taken
back on duty. This figure comes to
17,918. The number of cases in res-
pect of which court or police proceed-
mngg are pending are 5,700, The cases
which the Railways want to drop as
not involving serious charges are
about 3,350, Regarding 1,108 cases of
convictions, 70 have been set aside by

higheer courts,

" Regarding railway employees re-
moved or dismissed or whose services
- were terminated, thig figure comes to
18,740 including sbout 700 pairolmen
whose services were no longer re-
"quired. This is the position here. The
- figure of those who have not appealed
epmes to 2,500, The rest have appealed
_and eveéry appeal will be heard. I
give the assurance that we will give
0T Op M Ipme aeqpedwuis ®
want 1o victimise our workers. They ore
men of my family, How an I take any
other attitude? But st timeg one has
to be ‘hard towards children als.

yesterday, but he could not come,—
perhaps he was indisposed,—but a de-
legation came on behalf of the AIRF
and I saw them. Three or four peopie
were there, I had long discussion with
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will never be humiliated. We will see
to it that this attitude is not adopted.
Then, it has been said that Railway
Board hag been coming in the way
of the Minister. 1 do not think _they
are coming in the way, There is a
feeling against the Railway Board. I
have supported the Railway Board
and | have said that they are a hard
working lot. I have no complaint
against them. 1 would make a re-
quest to the hon. Members. I would
say that the Railway Board has been
extremely cooperative in this matter.
la the General Managers' meetings,
their attitude has been very good.
They speak in the same language as
hon. Members speak. The only diffe-
rense ig that, whereas you may speak
openly they speak in cloged doors,

Then, hon. Members asked for a
deadline. In reply m:‘jg"ﬁ:n by
‘Mr, Banerjee, 1 have from
the date workers file the appeal, they
will be disposed of within six weeks.
This continues. In regard to those
who have filed appeals, and whose ap-
peals have not been disposed of, I will
see 1o it that invariably they are die-

mmp'mmmmm -
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t.i'me is not taken. For that what do
we need? We need the full cooperation
of the working class organisations.
Some of the organisations are help-
fall. But, there is a strong section
among the working class, who are
thinking in political terms. They are
not functioning as trade uniona. I will
read out what 1 have got with me,
This has hurt me, When I saw this,
1 felt very much. This ig a circular
sent by Mr. George Fernandes to
different unions. I will read that out.

This is an extract from George
Fernandes’s letier No. AIRF/24 dated
20-3-T4 to the unions relating to the
agitation in Bihar. I quote;

“There cannot be any railwayman,
as there cannot be any citizen of
our country, who will be in dis-
agreement with the broad objec-
tives of the movement that is cur-
rently going on in Bihar. In fact,
people all over the country includ-
ing working people are engaged in
similar movements in a big or a
small way. Both the Centra] and
the State Governments are adopt-
ing an attitude which is not only
hostile to the people but jg even
violent. The Governments consider
that the only way of dealing with
people’s demands and urges is by
shooting them down or by other-
wise ruthlessly suppressing their
movement, In the recent railway
strike we have gone through such
an experience.

While there can be no two opi-
nions on whether the railwaymen
should’ actively participate in a
movement like the one which is go-

- ing on in Bihar today, there can be
no question of our having any
. doubt gbout sympathising with its
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_ Igthhmovmmthponﬁwhad.ﬂ
memuwww this path, I
“do not know ‘Whether those tolleagues
I-ﬁmmmyhehuggofﬂm
"Sauth’ Edstern " Rallway agree with
" “thig ‘kind ‘of circular. I got this
circulsr from one of the units of the
"AmFIgmukeIemwnmthe
‘“Table' tomorrow.

SHRI C/°M."STEPHEN (Muvathu-
“~puzha)! Please do.

~SHRI L, N. MISHRA: It is not with
.mmhntlmiay!bwu
- George Farnandes -wants {o utilise this
strike for :political .purposes and the
railwaymen in Bihar want to para-
. lyse the transport system in Bihar,
nblllbeamdimclﬂtrforﬂw‘
ernment. You ask for symathetic
treatment. .

~ 'SHRI P. G. MAVALANEKAR: On a
point of order. The Minister read out
a certain portion of a circular sup-
posed to have been written by Shri
Geerge Fernandes, ...

SHR{ L. N. MISHRA: His organisa-

" tion.
~SHRI P.G: MAVALANKAR: Except
"19what he has said, I do not know about
+ ite It is supposed to have been writ-
ten by George Fernandeg to the rafl-
~.way employees. I could understand

~+the: Minjster .quoting a paragraph or

~ :two of:the circular to the railway
employees. But after quoting, he goes
op criticising.

- wSHRI Lo N. MISHRA:<Otf course, I

. *ihave: to give my reaction. How can I

Cwm mu*mwtuwwm
" quote -exténsively Srom ~donid page
‘of ‘somebody and then . o -envoriifels-
ing him knowing:£4ll well' that:wwch
‘person ‘who'has “been criticlbed has
no way ‘of defending Mr
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SARI B. N, MISHRA: T know-that.
SHRI P:' M, MEHTA (Bhaviegar):

On s point of order. " The-timg of ¢the
House has not been extended and the -

“business thus “trimsacted B ot .8
‘Yegal ‘or vonstitutional one. It-~the
"House ‘wanty to sit for's longer time,
“ix mmmmm
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oft www forey ‘wquee® + e oft,
ol ofr rua vy gy Efw L
(wwromx) !

unﬂtqw : fam ul’r i
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SHRI L. N. MISHRA: Thip 1
quoted from the circular issued by
the AIRF,—the Chairman or the Pre-
sident of which is Mr. George Fer-
nades. A copy was given to me by a
very responsible worker pf the AIRF:
I do mot want to divulge his name.
I ghall:lay it on the table of the House
if .you like. Shri Guha and other
colleagues said we should take a rea-
sonable and sympathetic attitude.
There can be no two opinion. about .
it, I am with you. Instead of a blan- -
ket amnesty in general I am prepared.
to go into individual cases, If these
appeals could not be disposed of with
the present staff of officers I am pre-
pared to increase the number of offi-
cers to deal with these appeals zo that
they are disposed of within six weeks
from the date of the receipt of the
appeal. I appeal to the railwaymea -
that they should take up this new
challenge vigorously and they shomld
go back 1o their duty and do as they
have done it before- I must say that .
in the Jast six months the performance:
of the Indian Railways has been
really good and perhaps never before
was it so good as dutring the last six
months,

SHRI SAMAR GUHA:. In regard to
the appealg by individual railwaymen
will he kindly make one of his col-
leagues, either Mr. Buta Singh or Mr.
Qureshi deal with this matier and give
him that specific charge?r Many
workers may not know that indivi-
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you said something and I want Jo
challange, -What is the versity of this.
circular: How can anybody say that’

such a circular has been issued? Apart
from that in this circular there is
nothing which says that the railways
have to be sabotaged and there should
be violence and there is nothing what.
soever in regard to the operations in

, Bihar,

Only one point more. Is it not a fact
that the Railway authorities have
pursued double standards and partisan
attitude in regard to allowing special
trains to Patna and ticketless travel
to Patna for the Congress and CPI
demonvirations as against demonstra-
tiong ofganised by the supporters of
J. P. where the trains had been divert-
ed and no persons allowed even with
valid tickets. ., (Interruptions).

MR, CHAIRMAN: This is not &
relevant point,

SHRI SAMAR GUHA: No ticketlpss
travel should be allowed in the case
of anybody, whether he is a Congress
worker or a CPI worker or a J. P.
follower and there should be no diver-

" sion of trains in the case of one or
. the other,

it TrTaTe Wredlt - W ag qe

g § 10w W o dATRFER
qIoT W7 7E oY St wagaTw AT

SHRI P G. MAVALANKAR

do you permit him? The Nuugwr
sald that four persons have been ¢on-
victed under MISA, How can ‘they.
be convicted under MISAp .

MR. CHAIRMAN: - Arrested = .

SHRI P. G. MAVALANKAR: He
said, convicted. I want to know whe.
ther the acts of violence and sabotage
were proved in a court of law....
{Interruptions).

ot g®o qwo sy : qﬂwmgw _
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MR, CHAIRMAN: The Houge stands
adjourned to meet again tomorrow at
11 AM

1840 hrs.

The Lok Sabha then adwml ﬂu
Eleven of the Clock on 'rhuradcv,
November 28, 1974/Agrahayana 7
1896 (Saka). '



